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LOK SABHA be in the public interest to divulge
r further details at this stage.
total amounts involved are, however,
Friday, November, 12 1965/Kartika "°F VoY large

21, 1887 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPeAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Import Licence Racket
+

Shri Basappa:

Dr. L. M. Binghvi:

Shri P. R. Chakraverts:

Shri K. N. Tiwary:

Shri Kishen Pattnayak:
lr Shrl Bagri:

Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether a racket in respect of

import licences and quota certificates

~ was unearthed in Bombay in the
- last week of September, 1965; and

(b) if so, whether any culprits
have been arrested in this connection?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). It is
presumed that the Hon’ble Members
are referring to the loss of some
blank import licence and quota certi-
ficate forms in the Office of the Joint
Chief Controller of Imports and Ex-
ports, Bombay. Based on depart-
mental Intelligence, the papers were
handed over to the Central Bureau of
Investigation for further action. As a
result, ten persons were arrested and

en into custody. Further investi-
n is continuing and it would not

(Ai) LSD—1.

Shri Basappa: May I know whether
there is any forgery involved in these
licences and quota certificates and, if
so, whether any officers connected
with the department are also involv-
ed?

Shri Manubhai Shah: The whole
thing is a matter of stealing of the
licence forms which are like currency
notes. The entire thing is forgery—
not merely signing the document
wrongly, but stealing the document
itself.

Shri Basappa: May I know whether
something has been traced to the
effect that the activities of these im-
port licence racketeers are spread all
over India?

Shri Manubhai Shah: As I said, I
would not like to divulge the figure,
but the amount is so small that it
does not take the form of a racket or
anything like that.

Dr. L. M. Singhvi: May I know
whether it has been found by the
government on the evidence so far
available that any consignments had
been received on the basis of these
quota certificates or licences and if so,
would the pgovernment indicate the
modus operandi of the people who
were forging these documents?

Shri Manubhai Shah: In some cases
goods have been received and con-
sumed; in some cases the goods have
been confiscated, All these will be
a matter of prosecution.
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Dr. L. M. Binghvi: I am asking a
specific question. You have ruled,

. S8ir, geveral times that we are not pre-
vented from asking questions about
the state of affairs now, the basis on
which the cases are proceeding.

Shri Manubhal Shah: The whole
thing is sub judice. I can say that it
includes to some extent goods whith
have been received under these im-
port licences, goodg which are confls-
cated under these mmport licences and
import licences unused,

Shri P. R, Chakraverti: Is it a fact
that these blank formsg were found
miising in March, 1984 and if so, how
is it that the matter has been taken
up only now?

Shri Manubhal S8hah: Only when
the customs officials suspected some
of the signature; gn the shipping do-
cumenty that were coming, the mat-
ter was traced.
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Bh¥l Firodia: Is there any bank
involved in this?

Shrl Manubhal Shah: No, Sir,

Shrl Eapur Singh: Do Government
realise that this quota and import
liosnice system is in itself a racket
imcurable except through its abolition,
and. if so, do they propose to re-
examine the whole gystem?

Mr. Bpesker: Shri Chaturvedi.

Bhry Kapur Singh: I should have
liked an answer to my question,

Shri Manubhai Shah: I do not think
%0,

Shri Kapur Singh: Think it over
again, that is my suggestion,
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Shri 8 N, Chaturvedi: How is it,
when the hon. Minister says that
fthe:e import licence formg are as
good as currency notes, no check was
kept on them and this racket or this
theft wag only detected......

Mr. Speaker: Currency notes can
also be stolen.

Shri 8. N. Chatarvedi: How was it
that this came to their notice only
after a year or so?

Shri Manubhal Shah: Sir, when
thefts take place even from a well
locked up treasury, theft of forms like
these, which are in use continuously
like currency notes, where some for
are written, sume books a.e lying on
the table and things like that and
some people tear off and take some
forms away, it can only be noticed
when the whole thing ig done, when
the forms stolen are actually made
use of.

Shri Warior: May I know whether
the persons involveqd in this racket are
the usual import licence holders or
somebody else who have gperated
through the usual licence holders?

Shrl Manubhai Shah: Out of more
than 7 lakhs to 10 lakhs people hold-
ing import licences, whether a parti-
cular licence holder is a thief or not
we cannot suspect. What we can say
is that the few people who are in
volved in this will be brought to
book.
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Foreign Trade

+

*181. Shri Prakash Vir Shastri:
Shrimati Sharda Muakerjee:
Shri Jagdev Singh Siddhantl:
Bhri 5. M. Banerjee:
Bhri Yashpal Singh:
Bhri P. C. Borooah:
Shri D. C. Sharmm:
Shri Sidheshwar Prasad:
Bhri P. R. Chakravertl:
Shri Bhiv Charan Gupta:

Will the Minister of Commerce be
pleased to state:

() whether it is a fact that stag-
nant exports and increased imports
recently have been responsible for a
deterioration in Indis's foreign trade;

(b) if so, its impact on the balance
of trade and payments; and

(¢) the further steps taken to im-
prove it?

The Minister of Commerce .(Bhri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House,
[Placed in Library. See No. LT-5130/
85].

sft swrmite sresft et e qw
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o0 w4 WX gw fara 36 A §
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Shri P. C. Borovah: Last year the
country spent Rs. 425 crores more om
imports than what it earned by way
of exports. May I know whether
this matter was referred to the Im-
port Substitution Committee; if 8o,
what their recommendations are and
the Government's decision thereto?

Shri Manubhal Shah: The Impord
Substitution Committee can only cud
out imports of items which are pro-
duced in the country or which can
be produced in the country. Bup
when foodgrains are to be imported
to the extent of Rs. 300 crores and
o0il and wvarious other things have
also to be imported over and above
our defence requirements, naturally
the Import Substitution Committee
cannot hold up the whole thing.

Shri P. R. Chakraverti: May 1
know whether the discrepancy be-
tween the anticipated and actual fig-
ures of exports is caused by
the fact that exports of commodities
through the different ports in  the
country are taken into account as
exports as such?

Shri Manubhal Shah: There is no
relationship between the two. What
the hon. Member is perhaps referring
to is the actual figure of realisation
as reported by the Reserve Bank
and DGCI. That is a minor differ-
ence that occurs in the case of every
country in the world. Here also the
figures given by the Reserve Bank
are sometimes higher and some-
times lower by Rs. 10 crores or so.

off gwn WU wgEe : gHTT Y
=raTe AT w1 faEw ¥ & gw ¥ *nf
e mq Y dar 1 galfed ggi #
WAV 1 B W TEY §uowT
TR I %71 fauii § sqrare a8 ¥
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Shrimati Savitri Nigam: How far
is this correct that one of the rea-
sons for the downward trend in our
export earnings is also the decrease

in the price of raw materials in the
world market?

Shri Manubhal Shah: What the
hon. lady Member says is normally
correct, Sugar is an obvious exam-
ple. 1t was selling at pound 107 per
%on last year, that is, about Rs, 1,400.
Today the world price is Rs. 250. It
has sunk to that exient. So also is
the case of iron ore. While thit is
one of the factors, by and large the
real answer is more production being
made svailable for exports.
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Shrimati Renuka Ray: Has the
Minister instituted any enquiry as
to how {ar the discrepancy is due
to certain fraudulent procedures in
regard to import entitlements and
who is actually responsible for this?

Shrl Manubhal Shah: There is
hardly any relationship between the
small value of import entitlement
and the need to grow exporis pheno-
menally, even beyond what we have
achieved in the last three years. As
I mentioned in the statement, in-
creasing it from Rs. 000 crores to
over Rs. 800 crores or 850 crores was
not & small task and our exporters
have done it. Regarding the misuse
of a minor value of import entitle-
ment, for the last seven or eight
years we have made some broad esti-
mates and scrutiny on that also. Out
of the total export of more than
Rs. 4,000 crores for the last seven or
eight years the value of abuse or
non-realisation is about Ra. 6.87 crores
{Rs. 6 crores and 87 lakhs) which is
much less than the average of any
other country in regard to nom-reall-
sation,

Shri Hem Barua: 1Is it a fact that
during the recent crisis on  account
of Pakistani aggression due to facls
like dislocation of shipping, impound-
ing of cargoes and general insecurity
in the country our exports registered
a further decline as compared to
our exporis during September of ear-
kier years? What is the volume of
our export during the crisis?

Shri Manubhal BShah: When fthe
hostilities began in September we
were afraid that there will be a large-
scale fall in our exports because of
the impounding of cargoes, because
of the ships being detsined and large
quantities of tea and jute being con-
fiscated and frozen by Pakistan, be-
cause of bombing and various other
reasons. But, thanks to the dock
workers and shipping and port au-
thorities and the wvigour of the ex-
porters, the exports in  September
were practically of the same order,
namely, Rs. 70:8 crores ss compared
to Rs. 728 crores last year.
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Shri Manubhai Shah: It is a sug-
gestion for action.

Shri U. M. Trivedi: It will be a
good thing for the country to know
what retaliatory measures the Gov-
e:nment have taken to reimburse us
tor the losses sustained by the seiz-
ing of these goods by Pakistan.

Mr. Speaker: That statement was
made by Shri Raj Bahadur.

Shri Hem Barua: We want a reply
by Shri Manubhai Shah.
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Shri  Venkatasub-

Mr. Bpeaker:
baiah.

Shri P. Venkatasubbalah: We find¥
from the note that has been given
by the Ministry that the decerase in
our expo:ts is due to the decrease in
the production of agricultural com-
modities. May I know whether the
Government proposes to rationalise
both imports and exports, for  ins-
tance, by importing more chemical
fertilisers to boost up  agricultural
production? What is the Government
doing in that direction?

WSO AEAT  WIT ¥ & wgh
L

Shrl Manabhai Shah: The import
of fertilizers is much larger than in
the past.

Property of Indians taken over by
Pakistan ang vice versa

*182. Shri Shree Narayan Das: Will
the Minister of Commerce be pleased
to state:

(a} the nature and extent of pro-
perty both immoveable and moveable
owned by the Pakistani nationals,
taken over by Government as a
sequel to the India-Pakistan conflict;
and

(b) the nature and extent of such
property of Indians taken over by the
Pakistan Government?

The Depuly Minister in the Ministry
of Commerce (Shri 8 V. Rama-
swamy): (a) Orders have been issued
vesting in the Custodian of Enemy
Property in India all immoveable and
certain categories of moveable pro-
perties belonging to or held by or
managed on behalf of Pakis-
tani pationals. A statement indicating
the properties in these categorieg so
far taken over by him is laid on the
Table of the House. A large number
is, however, in the process of being
taken over,
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STATEMENT
Immoveable:

Ten buildings (value not yet esti-
mated).

Moveable:

1. 4 ships including w flat (value not
yet estimated).

2. Shares and gecurities of the face
value of Rs, 7 lakhs,

3. Two used buses and four cars.

4. 15 commercial firms (net assets
available are being worked out) in-
cluding three Banks.

5 3 Railway Locomotives and 3
Railway coaches,

(b) It is understood that control of
36 Indian conrmercial establishments
including six banks and six insurance
companic; has been taken over by the
Government of Pakistan. However, our
information on the subject is far
from complete. By a Notification in
the press, the Indian nationals owning
properties in Pakislan have been
requested to submit to the Custodian
of Enemy Properly in India the
details of such properties so that an
assessment of the seizure of Indian
owned propert'es in Pakistan can be
made. The last date of submission of
returng is 25th ‘December, 1965

Shri Shree Narayan Das: In view
of the fact that the Indian High Com-
m ssion is not allowed to function in
the pormal way in Pakistan, what is

the other source from which the
Government i3 able to obtain  this
information about the taking over

of the properties of Indians in Pak-
istan?

The Minister of Commerce (Shri
Manubhai Shah): We have request-
ed some other Embassies of friendly
countries  to look after this. We
have also requested the Indlan na-
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tioﬁs who own property there o
report it directly to us.

Shri Shree Narayam Das: In view
of the cease-fire that has taken ploce
now, may I know whether the gues-
tion of releasing the properties either
by Pakistan or by India is being con-
sidered; if so, at what stage it is?

Bhrli Manubhal Bhah: That stage
has not come yet.

oft gro wre fowdt : & ST
wrga § fv i & v aw v
frsa o a1 amer fgegeama & smrmfcdt
wT 47 HIATT &1 Fo faar g, W gw A
oY o firar § 97 QAT Fwar fewda § 0

Bhri 8. V. Ramaswamy: I can only
give the list of properties which they
have taken over, but I cannot esti-
mate it because that can be ascer-
tained only after the parties owning
the property, that is, Indian nationals,
in Pakistan give the statement to the
Custodian of Enemy Property and
that information is tabulated.

Shri D. N. Tiwary: He knows, how
much merchandise and goods have
been seized there.

Mr. Speaker: That is given in the
statement.

Shri D. N. Tiwary: That is by
India; not by Pakistan.

W WEAw : AR 8 WMl a%
g afi g A A Y T oI
w.ft af § 9 5% W1 A W I« 7% I
Fq fagr o weam g

pr. L. M. Binghvi: May I know
whether the Government are aware
that properties belonging to Indian
nationals in Pakistan have been ap-
propriated towards various purposes
designated by the Government of
Pakistan without the willing consent
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of such Indian nationals and even so
those Indian  mationals have been
taken to task in this country?

Bhri Manubhal Shsh: This is ex-
actly the retaliatory action which we
have taken as it happens in all these
hostility periods. All properties of
Indian nationals in Pakistan have
been frozen and, as the hon. Mem-
ber has said, have been misused by
the Pakistan Government for  their
various purposes, Likewise here, we
have taken over properties and we
are trying to evaluate the same.

Mr. Speaker: We are nol misusing
shem.

SBhri Manubhal Bhah: We are not
misusing them.

Mr. Speaker: ‘Likewise’ might in-
clude both.

Dr. L. M. Singhvi: 1 wanted to
know whether those Indian nationals
whose properties have been taken over
by the Government of Pakistan are
being taken to task in this country.
The utilization of their properties in
Pakistan by the Government of Pak-
istan was not with their consent and
still those Indian nationals are being
taken to task in this country,

Shri Manubhal Shah: I think the
information of the hon. Member is
incorrect. We have not taken any ac-
tion egainst any Indian national for
that matter.

oft s Wi omedt s, &
ag s gt g fF oafe s &
T W ¥ & wiwy gowew A §
% fr fred wredi & sy o
arfeefagl 4 a1 qifee soRTT &
wiuwre fwar &, &t w7 oo & e
W ¥wT ¥ wiwg ¥ e ofrem ¥
wrdEl gty W oae g ?

oft wowrk g o A T fe
¥ e wmfr g & 1 s deqom
&t frg >wq ¥ ot ghw B, g o fw
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I qIq AP AGN a1 WEEr @
dy fmarar 8 1 g wRT & f5 25
fawrat o fam wrchat &1 awfa
qifsen # ® 7§ § vaa! fawe Wk
Feyque fr W |

Shri 8. N. Chaturvedi: May I
know if Pakistan was justified in con-
fiscating properties when we are not
actually at war with them and whe-
ther our action has been only retalia-
tory or was initiated by us.

Shri S. V. Ramaswamy: There is
no justification whatsoever.

Shri Indrajit Gupta: May I know
whether the Government has got any
information a8 to whether among
these commercial establishments which
have been conflscated by Pakistan
there is also an Indian-owned textile
mill at Lyallpur whose management
is reported to have tried to escape
confiscation by giving a contribution
to the Pakistan War Fund?

Shri Manubhai Shah: That mill
has also been conflscated by the Pak-
istan Government. But the 1local
nerson cannot do anything in that
matter excepting to report the same
to us.

Mr. Speaker: He says that the
management of that mill gave a con-
tribution to the Pakistan War Fund
and, therefore, escaped confiscation.

Shri Manubhai Shah: It is
done by them directly.

Shri Indrajit Gupta: I am aesking
whether you have got such informa-
tion.

Shri Manubhal Shah: We have got
the information. We made the in-
quiry. A news item appeared in the

oot

papers. It is all involuntarily seiz-
ed.
Shri Shivajl Rac 8. Deshmukh:

May I know what is the estimated
value of the underground railway
equipment seized from Pakistan and
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whether it has been handed over to
the Indian Railways? There are press
report that a ship-load of under-
ground railway egquipment has been
seized by us. We want to know the
estimated value of that and what has
happened to that property.

Shri Manubhai Shah: 1 take the in-
formation from the hon. Member,

sft viToeey ;& g s
amgn § 5 98 w1 & oy miiEeam §
H AR W frmw 1 @ ¥ AR TR
o I9F W gU & 57 F ¥ fnaw arfie-
& 3wy fwg & 9y T A oE
w7

R WA # gt (o
e g Tag) : 55 T fF dfw
grelt X@mfent Wi #r ofentaat 3
FoT F1 Of IAH FACE w1 ot TF
frarg | gt i 3 sycwdardy . .

W WERT @ A q e
f fras wox I oot fFT & 1

WMo TW gA oy : T ¥ WiHE
@t & aw # smem, afew oy ema
# ueg g1 vew 9 @ fam

g

ot Ao . W AW oW
I g w

oW WERm . W &3 A

ot vRvwo - W fEga W@
g7 & 1| ¥ vieft wgem ®1 awi @ faw
g1 § s gt gl vk arfrr # &
W I gt T M gz § AT IAW
g W @ E AR Ie T wEETd
Wwdm e @wd | & g A ¥
forr Ty g WX A qEw wvAEe A
gEMawm R E A o aw
Fiw AG ®T ¢ | qg W ¥ fewy
w1 v g 8| gt o g frsk
aifrea % § forwr wvf qo
t
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ot wiwre wre &oar : § gg s
sgm f& gaa wfvena & feqy @
¥ feam sl god wgwr vy fag
g

Tro Tw g fag : 7% W ar
THY AEP 9IAT | arer W gt
Ty gara W1 g fawet ¥ oo
qr ¥ § ATHIT WT W 4T IH TR
war w¢ forar & wix S fy 2wpw o
¥ FAET  ITH TS A WY TR
ugT @ T g 1 WY W ¥ few ¥
9 TERA & a1 Ko A 6 faey
w1 oifeenT & "X g §T 4 I
I arvw 7w e W 3w A
o foqd o W ¢ §g@ A
Wt gt A o famm o 7 arhe ¥
gra OF fagm ar

ot witetc wrw &owr ;o gw W
daradi @

e W gAn fay : wEE W@
ooy o wawm

Shri Hem Barua: In view of the
fact that Indian nationals in Pakis-
tan whose number runs into quite a
few th ds, were rounded off and
clapped down in concentration camps
during this period of aggression, may
I know whether Government have
enquired or whether any of the Em-
bassies of our friendly countries in
Karachi has informed us sbout the
property of these people conflacated
by Pakistan and if so, may I have an
idea of this?

Bhri Manubhal Bhah: We are at
the moment not having the full data.
Whatever information we have, we
have placed before the House. We
have also issued a notification invit-
ing every national of this country to
notify to us before 24th December,
1965, a2 to what are the properties
involved which have been confiscated
by Pakistan
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Import of X-Ray Fllma

*183. Dr. L. M. Singhvi: Will the
Minister of Commerce be pleased to
state:

{a) whether it is a fact that the
import policy in respect of X-ray
films has been revised; and

(b) it s0, the main features of the
new policy and how it departs froin
the earlier one?

The Minister of Commerce (Shri
Manubhai Bhah): (a) Yes Sir.

(b) The quota of 75 per cent allow-
ed tg Established Importers during
April, 1864—March, 1965 has been re-
duced to 50 per cent during the cur-
rent licensing period. Quota licences
issued for the current period have
now been permitted to be utilised in
full even if their value exceeds
Rs. 5000 as against 60 per cent ul-
lization in such caseg during each of
the two half-years of the lust licens-
ing period.

Dr, L. M. Singhvl: After reduction
of the guota, how is it proposed to
meet the total requirements of X-Ray
films in thiz country and what steps
have been taken parlicularly to bring
about the indigenouy manufacture of
high quality X-Ray films?

Shri Manubhal Shah: So far as the
first part of the question is concern-
ed, we do realise and appreciate that
X-Ray fllms are very necessary for
hospitals. So, wherever the Health
Ministry or the medical institution
concerned writes to us, we release for
them ad hoc quota from East Ger-
many, with which we have arrange-
ments in thiz regard, Regarding the
daily requirement, I go not think for
the moment that any institution is
facing hardship. 1 would weicome
sapgestions of hon, members if, in
their constituencies or Siales, any
institution ig facing hardship on this
account ang we will do pur best.

So far as the second part of the
question is concerned, the requirement
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of X-Ray films is go little that it is
still mot justified to put up a factory,
but the factory at Ootacamund which
was put up for raw film will also in-y
clude X-Ray films manufacture,

Dr. L. M. Singhvi: May [ know
whether the Government have ‘made
any survey of the export potential
in the country for X-Ray films in
case indigenous manufacture is un-
dertaken and if it has not been so
undertaken, whether the Government
propose to undertake such a survey in
order to undertake indigenoug manu-

. factur:”

Shri Manubhai Shah: The demand
in the country is so much that for us
to undertake export of X-Ray films
wich we are importing ang then to
judge a project on that basis i ra-
el we warly. ‘Luere are many other
priority projects waiting in the line.

Shrimati Savitri Nigam: May I know
whether any altempt hag been made
to get the X-Ray filmg from the
rupee-payment countries and whether
it is a fact that some of the countries
have alreddy made an offer keeping
in wview our difficulties which moti-
vated us to bring this cut?

Shri Manubhai Shah: The point
really is that even rupee iz ag valu-
able as fore.gn exchange—Pound
Sterling or Dollar. Therefore, we
have to conserve our capacity to im-
port only essential goods from all
sources and to the extent that X-Ray
filmg look like being inescapable, we
are stretching ourselves to import
them, But beyond that, it is not be-
cause of the inability of the East Eu-
ropean countries to supply us what-
ever we want that we are not import-
ing, but we have a resource problem
ourselves,

Shri Warior: May I know whether
Government have taken any steps to
ascertain from the States how much
they require and to arrange for a dis-
tribution during this transitional
period, which will be equitable to
all the States and all the hospitals?
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Shri Manubhai Shah: We have
done that exercise; it is a bottomless
pit. That type of requirement cannot
be met, We can only meet the reul
requirements as and when needed.

Bepayment of Loan by TISCO and
Os8Cco

+
*184. Shri Madhu Limaye:
Shri 5. M. Banerjee:
Shri Bagri:
Bhri Yashpal Singh:
Shrimati Tarkeshwarl Sinha:
Sh:i Indrajit Gupta:
Shri P. R. Chakraverti:
Shrl K. N. Tiwary:
Shri Warlor:
Bhri Daji:
8hri Onkar Lal Berwa:
Shri Brij Raj Stagh:
Bhri Gokaran Pramd:
Bhri Hokam Chand
Kachhavalya:

Will the Minister of
Mines be pleased to state:

Stoel amd

(a) whether any fresh agreement
has been entered into with the
TISCO and IISCO regarding the re-
payment of the loan advanced to
them along with interest; and

(b) if so, the broad features there-
of?

The Deputy Minister in the Ministry
of Stee] and Mines (S8hri P. C. Sethi):
(a) Terms of fresh agreements to
be entered into with TISCO and
TISCO have been finalised and formal
agr ts are expected to be exe-
cuted shortly,

(b} Under the revised agreements,
the Government of India and the
Companieg will agree that the provi-
sions of the earlier agrecements should
be superseded in so far as they re-
late to the special advances of
Rs. 10:18 crores to IISCO and Hs. 10
crores to TISCO. About half the
amount—Rs. 5.18 crores in the case of
11SCO and Rs. 5 crores in the case of
TISCO—will be deposited almost
fmmediately. In fact IISCO have
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llr‘iy deposited Ras. 5:18 croren
The balance of the principal
amount will be paid over a

phaseg period, payment to be comple-
ted by the 31st March, 1872, Interest
will be payable with effect from the
1st April, 1965 on the outstanding
principal amount in half yearly jns-
tatments. As regards the payment of
past interest for the period st July,
1958 to the 31st March, 1985, Govern-
ment will agree pot to  press thelir
claim for guch payment for the period
1st July, 1858 to the 31st March, 1861,
Thereafter, gimple interest from the
1st April, 1961 to the 31st March, 1963
will be payable gt the bunk rate rur-
rent from time to time guring tlw
period. Payment of this amount will
also be phased over a period, pay-
mentg to be completed by the 3lst
March, 1972 in half-yearly instal-
ments,

sfrag famdt : w72 e K
wimrt A€ apfama g7 weafwal &
& ot § o= fr % & 50 & wrow
i wravEs s A & feard
7 qrAA g AT oY gy § I
6 ) AN E A e
fermaaz g ff vl aqE v &
¥ X a3 34 & aow gAer 4%
agfoad &1 an wy &7

T W w swem ¥ e
(oft 5o Wo ¥2Y): wAT a7 fiFqy mar
¢ 9w 5 & wor g Tee ®
g e gt & v @ oW
w7 3 & AT FET AT MG wF w7
w7 § A IO g w7 fe
W17 TAFT AHz W a1 A 1972 A%
90 A1 ATIAT | §rEeE f EWo AR
@ 7 £ wrezifen fafoos omye
@t f& ze guvel seeafize § fagr
M TR 97 4T LA OUF 8 1965
T | WET AF 9T {2 N7 gAT
g a1 wmE 1958 & 31 W,
1965 %, TIAHT ¥§ AT 9T AT
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6t Tt v ag age g 1958 ¥
31 W, 1961 TF $2EC 7 AT 76T
wOft | ag agfaaa &7 &1 wron ag; }
fr @ @ @) 72 § fr Sew W
ol ¥ 61 & g e fwqn @@ & IR
I8 T 5% fed  famd s o

oY ay fowd : wwE &
Tz 7g 9t A5 gren &1 faeard 97
T § o | g Froawl A wd A
w71 foen & fora & forardy f
sfae & s ¥ aggar @
W ¥ owwer v oegfoas & i
g g ?

sft W0 o ¥FY : wliroT & MA F
A §B IR qF FL qGY § 4% B
§ RE ) am % I gl W
BT § TEET 6 TEET F1E arae

e

ot gawte fog : ww aF e
Jared] g Far AT af g 7 g W
frd A, 9 aw A v o
o T et b aia ok
et ¥ A wnfe gg 9w & aw
WEd famm mi T dr g ?

oft w0 wo ¥ : 3@ ¥ famyw
Faaraa &t ware adf § 1 wwRT W
st xg frwy fow w6 a1 27 ¥ 9%
W ot e oW g wft
sfads s wr afwwc § s gew
Svanr fiear A T g

Shri Indrajit Gupta: Arising out
of the reply just given to the supple-
mentary question, may I know whe-
ther in view of the fact that those
advances were made as long ago as
%en or twelve years, Government are
incorporating any clause in the two
agreements to the effect that if these
sompanies commit any further de-
fault after these agreements, then
Government will take action under
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the Companies Act to convert the
outstanding amounts into equity ca-
pital?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): They are
paying 50 per cent of the amount im-
mediately. If there is default, Gov-
ernment are at liberty to take action.

Mr, Speaker: The hon. Member
wants to know whether any provision
is being incorporated in the agree-
ments.

Shrl Sanjiva Reddy: When Govern-
ment have the power, why should we
ask them to agree to such a condi-
tion? When Government have the
power to convert the amount into
equity shares, where is the necessity
for eny condition in the agreement?

Shri P. R. Chakraverti: In the
context of the effective functioning
of other public sector  enterprises,
have Government evolved a scheme
for participating in shares in these
companies in lieu of the money ad-
vanced to them?

Bhri Sanjiva Reddy: No, Sir.

oft wo wre foerdt : W foemy
o T FAil ¥ aon Rt ¥
far 72 ww & A qoArt fe
pafefemediag o wT g ?

off Wo Wo WS WW TuEr
wwfare ot A & ¢ 1 Ay T
¥ & oft Prnifiree FT R Y @ I
wrdwz Foare dare & ot aw gt
gy Ty S e |

8hri Warior: What are the reasons
for the Government not pressing for
the interest charges from 1958 +to
19817

Shri Banjiva Reddy: The whole
history of this loan is really unfor-
tunate. It is full of conditions for
repayment. Therefore, we had to re-
negotiate {t. The Finsnce Minister
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and the Secretary, Steel Ministry, ne-
gotiated it. We thought that instead
of delaying it another 10—12 years,
it should be settled. There are so
many conditions. If we have to re-
cover the loan amount from them,
some element of the price will have
to be given to them. Now since we
have decontrolled some steel items
the question does not arise. There
are a number of complications and
we thought that instead of delaying
the collection by another 10—12
years, we would avoid all this and
go a little to meet them.

ft wiwre st dcwr: e fiE Wt
H wgt @ ¥ amweran w% oF 07 frd
fF1oad aw R ag aE A I A gl
T AT ) FAA S AR W A
& AT Ffr AY & o =1z g oA
¥t & wAl ¥ qg7 gwa daww faam @
o7 AR aTaAry Y & 7

off o Wo A : TT TAR AW
fear 71 g1 39 AT g WA o1
7z W I § A oA Ao ¥
ferz frfaora 7roT & 4o ofie @
W st 13| ® far &3 1 i gafag
wgr ¥ ageit § wfearf g

it gen W wgww - oA W
T ) A1 W fey @ ¥ I W
w1 A 4 T 3T H ¥ e e wal
w1 T T fa § oY far et
w1 FeAT foar § 98 e ¥ g0
¥ #f Y FI WA A 7

ot o Wo ¥FY : WA HEMET,
wft §% ag s A & 91
qwnﬂqﬁfﬁmw‘rﬁtn
sE £ Al 39§ ST 9 W
®t Yo 71 AT F o 3w
afiz foar wtrm gAY Fredom smem
& g 17 3w fedom s w1 T
ag we 2fes whwv § man e s
sfawa #1 fewrfont #t ox o 62 ¥
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‘El?'m%#itﬁTMHTW
AT €8 =0 & 5y o o agew e
¥ g9 ugd dur gf | aEr maw
LRI

stges wrwgAw : F9 0T
q ?

ot qo wo ®#t : TEF waTAT
wE wd T 4

Shrimati Renu Chakravarity: In
view of the fact that Government
have full powers to get back this
loan and interest because we have
permitted the retention price to be
increased several times and also in
consideration of the fact that a year
and a half ago we gave full powers
to Government to convert this loan
into equity shares, will Government
be prepared to accept some sort of a
commission to go into the entire ques«
tion of the reticence and delay on the
part of Government about taking
back this loan in spite of having the
entire power to do so &t their dis-
posal?

Shri Banjiva Reddy: No, I am not
prepared to accept this. The Gov-
ernment have considered this very
carefully and the Cabinet has taken
a decision to colleet the amount.
After all, it is not that we accepted the
recommendation of the Tariff Com-
mission. The Tarif Commission had
recommended in March 1862 Rs. 8
per ton as a special element. Gov-
ernment did not accept it as they
thought that it was perhaps not de-
girable to give them that. Therefore,
we turned It down. The clause is that
the Tariff Commission will have to
be consulted and whatever recom-
mendation is made, that element is
to be given and out of that special
element, we will collect the loan plus
interest. There are so many com=
plications and therefore, we could not
enforce it.
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Shri A. P, Sharma: Is this com-
pany being run at a profit or at a
loss? If it is running on a profit, why

this special concession to this com-
pany?
Bhri Sanjflva Reddy: I hope they

are running at a good profit. About
the conditions in those days, I do mot
know.

Shrimati Renu Chakravartty: It is
8 losing concern, That is why Govern-
ment are not keen on conversion.

Shrl Harish Chandra Mathur: 1s it
not a fact that a legislative enact-
ment wu, passed by this House even
against the advise of some of us who
said that it wag most unethical that
loan could be converted into equity,
with particularly these companies In
mind, and will Government explain
why they sought that legislation 1n
such manner and why they have not
used it.

8hri Sanjiva Reddy: The Govern-
ment hag the powers, but it is not
necessary every time that W& use the
powers, In this cause the Government
considers that it is not necessary and
that we ghould recover the amount
Parliament has given powers to Gov-
ernment. Government considered all
aspects and in this case it was felt
that it was not necessary to take such
action,

Shri Harish Chandra Mathur: My
question was whether it is a fact that
the constitutional amendment was got
passed particularly with thig concern
in view, What was the occasion, what
prompted the Government to have
such a constitutional amendment pas-
sed by this House?

Bhri Sanjiva Reddy: To say that
we pasg a legislation with a particular
thing alone in wview is not correct.
This is a power given to Government,
not only for the past but for the fu-
ture also. Anyway I was not here then
1 do not know whether it was exclu-
sively for this,
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Shri Sinhasan Singh: What is the
total amount of capital with  which
these companies were started and what
is the amount of loan given by the
Government, and what is the propor-
tion between the two.

Oral Answers

8hrl Sanjiva Reddy: The whole
history of 1ISCO and TISCO I am
unable to give. The loan amounts
have salready been given—Rs . 10
crores to TISCO and Rs, 10:18 crores
to IISCO.

Shri Shivaji Rao 5§ Deshmukh; The
particular background in which the
company law dment wag passed
was to protect the public interests by
converting into equity shares loans
advanceq to profitable concerns, and
since the:e are profitable concerns
what prompted the Government to
pay a special premium on their de-
fault, as it is a fact that they were
gross defaulters?

Mr. Speaker: That is what has been
explained so far. Shri Warrior.

Shri Eapur Singh: It 13 Warior, not
Warrior.

Mr, Speaker: I find there is only
one “r", previously there used to be
two. Anyway he hag pever objected
to my calling him ‘“Warrior'".

Shri Warlor:
that.

It was always like

Indusirial Production

+
*185. Bhri Warlor:
Shri Daji:
Dr. Sarofinl Mahishi:
Shri P. C. Borooah:

Will the Minister of Industry and
Bupply be pleased to state:

(a) the manner in which the in-
dustrial production during the Arst
six months of the current financial
year compares with that of the first
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and second half of the past fiscal
year,

(b) the percentage increase in the
industrial production during this
period over that of the past two half
years and the reasons for decline in
production, if any; and
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reports, ’e' are certainly not able to
get many of the things we would have
ordinarily got under the old aid
programmes 50 far as raw materials
and p ts are

4
ned.

Dr. Sarojinl Mahishi: In view of
the fact that some of the important
i ies in the try are required

T

(c) the likely rate of ind 1al
growth during the current year in
the light of these figures and how tar
the Third Plan target of Industrial
growth is likely to be achieved?

The Deputy Minister in the Minls-
try of Industry and Bupply Bhri
Bibudhendra Misra): (a) to (c). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-5131|65].

Shri Warior: We find from the
statement that in AprillJuly, 1965, as
compared to October, 1065January
1065, the food manufacturing indus-
trics, cotton textiles, iron and steel
basic industries, brass manufacture
and electrical machinery have all
gone down in production, and the
reason given is that it is due to scar-
city of imported raw materials. What
is the position st present as far as
import of raw materials is concerned?

Shrl Bibudhendra Misra: At the
present moment the position has not
improved very much, and so long as
we are not aure of foreign aid, it will
be very difficult to say what the posi-
tion will be.

Shrl Warlor: It is reported in to-
day's press that the position of raw
material is very bad and that almost
all these industries are going to close
down. What step is Government con-
templating to meet such an emer-
gency?

The Minister of Heavy Enginecering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): 1t is true that after this war
with Pakistan, the situation in regard
to our imports of raw materials has
become much more difficult, and that
is what is reflected in the newspap

to be geared to defence needs may I
know whether there is any reduction
in the industrial production required
for civilian needs, if so to what ex-
tent?

Shri T. N, Singh: That is the gene-
ral slowing down of production as a
result of the non-availability of raw
materials and components but it is
not due to any special drawal by
the defence as such because defence
have their own arrangements and
they are making use of these indus-
tries which can produce goods and
provide raw materials for them.

Shri P. C. Borooah: How far are the
raw materials likely to fall short of
our requirements In this period and
how far is it likely to be met by im-
port substitution activities?

Shri T. N. Singh: It is very diffi-
cult to make an estimate as to what
attitude these varipus countries are
going to take and I cannot make fore-
casts on thet. We on our part are
trying to proceed on the assumption
that we may get almost nothing from
these countries.

Shrimat! Akkamma Devi: In order
to develop self-reliance in industrial
production and also keeping in view
that we have all the elements and re-
sources at hand, may I know whe-
ther government will intensity mnd
quicken the trends already develop-

ing.

Bhrl T. N. Bingh: It is true and I
am glad to report, that we are getting
the utmost co-operation from Indian
industries in regard to import subs-
titution and utilisation of indigenous
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materials to the greatest possible ex-
tent.

Shri Buta Singh: May I know
whether the government has made
any assessment of the loss in indus-
trial production due to war with Pa-
kistan in Punjab and if so the ex-
tent of loss and the special steps that
the government propose to take to
increase industrial production in that
State?

Shri T. N. Singh: There is sepa-
rate question on the subject of in-
dustrial production in Punjab and it
can be answered there,

ot v ztfem : w1 A7 WG
¥ 5 aw & gy W< sl § oo
efgma dwg g, @@ fred &
et i 3 o g WY v g o
f§ o ®TO9i ¥ WATAT (AR OF
wror oy Wit g R faad i 7 wfee
wy fem ¢ ; afz gr, 31 w91 8091
% a1t & fead ¥F o faor Aarerw &
g3 aAfA AT R 7

sft fxo 10 foy 2%z ol @Y
(AR AT A gI e & AT &
A9 &1 224 6 ey g s
exfry wsdr AR §1AT 4T | TARWAD
wrag & ga7 seferae grevwa 9%
g, AwT Ay 2RO AT

oft oy qig : AT AT o
¥ arm & B o difom & et
ooy A AT A RrOwT T g A
€1 & og orer s g e gw A
§ qoeTT ¥ spaweqT w5 | R, aifw
& WA A A AR |

ot fo o Ty : v 7y oY
wE gf, @1 39 aww gW WA -
g7 fzew, Sifaw deeg ® &9
w7 fear | wT g9 g §EF AN
1 ¥ Ty & WY IEw wH A G
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& 1 wfer grordr & Qo v Tl
qr |

Shri Ranga: What special steps
are being taken by the government
to supplement the efforts of our
own industrialists in order to see that
such of the raw materials as are
needed by our industries here from
imports are got from such countries
as are still willing to co-operate with
us in exporting their commodities?

Shri T. N. Singh: That is exactly
what is being done. In addition to
efforts at having substitute materials
in India, we are trying to get these
things from rupee payment countries
from which we are able to get some-
thing and we are doing something in
that direction.

Dr. L. M. Singhvi: Notwithstand-
ing several statistical illusions con-
tained in this statement, it seems that
the Government is  reconciled to
seven per cent annual growth rate
instead of 11 per cent that was pre-
dicated at the time of formulation of
the third Five Year Plan. May I
know whether the Government would
explain whether they have accepted
this seven per cent as annual growth
rate figure or whether they are go-
ing to do something about it to
raise it to 11 per cent which was
predicated?

Shri T. N. Singh: T do not say that
the Government are going to re-
concile themselves to a lower rate
of production. That is not a fact, but
the situation is there end one must
be correct in stating the position in
the current year and that is what I
have stated.

Shri Seshiyan: In the first para-
graph of the statement it has been
stated:

“These data indioate that, as
compared with the corresponding
period of the preceding Yyear,
there was an upward trend in all
the industrial groups except
woollen textiles. Conspicuous in-
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creases of over 13 per cent cecur-
red in food manufacturing indus-
tries," etc.

But in the third paragraph, it has
been stated:

“The decline in the period
April-July 65 as compared to the
corresponding period of last year
is also noticeable in respect of
food manufacturing industries”
and so on.

I want to know whether there is
an increase or a decrease, As far as
food  manufacturing industries are
concerned.

Shri Bibodhend:a Misra: I have
corrected that answer just before the
Question Hour. In the third para-
graph, instead of the words “the cor-
responding period of last year”, it
would actually read, “October, 1984
to January, 1865." I had corrected
that.

Shri P. Venkatasubbalah: May I
know whether it is a fact that in the
matter of distribution of raw mate-
rials to the small-scale industries,
they are not getting a fair deal, and
that was also the reason for a dec-
line in industrial production and, if
that is so, what action do the Govern-
ment propose to take to see that the
gmall-scale  industries get a fairly
good gquantity of raw materials?

Shrl T. N. Singh: It is true that
the small-scale industries are suffer-
ing from lack of raw materlals, and

we have always been feeling very
gtrongly about it. But there are
obvious  difficulties in the present

situation, and what iz still more in-
creasing our dificulties is that there
being no licensing in regard to small
industries, they go on multiplying,
and we are not aware of the raw
material requirements as  speedily
and rapidly in that case, and there-
fore all these bottlencks and ano-
malles do arise.

ot wrerew q v A AR
T A g S fiw 3 gy g
1733 (Al) LED—3
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sl &, 4% fr aorem ¥ waw g,
@y ATH §, WAM ¥ SN
¢ 3 fawe & Iy A ol
T4 & wOw TGN ¥ IEIEA 9T
fraar wat w31 ¢ 9 3w W A
few g&rT O FTF W W o o
i O A

ot fe wie fug : Tweqw
farelt #7 & o7 war T ad gf
v fr v o ww a1 At
au fawdt w7 e¥afefrdy of fr opd
w1 qt T TAET e age ey
ot 7z & 1 wifrw & w7 Y & fie
1 wwrg & gy gy v ww, Afes
ax qrt 7@t & aw fasw o ofew
o1 g wmr gl § 0 ogw fow
&z ot wd o wifrm wT R E

ot vRTeOeT @ N T S
F qro A g Vo fem ) T
‘s fraa A adt f awar & ww
fr gaat oy fadr | s g fawrely anat
¥ ara Wiy § ot wgd § frowml zqw
Fw gt & A1 7 w7k € fw gt w
qra7 a4t ¥, gtewmdT At k1 & sTAAT
g § f araw war oot § e el
fir oy firrmr ) &% oY 7 A favt
7 &% 1 X1 agr wevaw wgd £
fawaT w7 Fogrey apA & ok qw K
w9 w77 F1E o ufesy gEF v g 4

st fro wto fey: vt aw faondt
¥ qim «7d o7 waw §, feww &
wrw ¥ foriy Farreft Frdy g g2 @71 A
fagqr = ¢ 1 ¥R W € OEe
g1 mf Y gt Ay wvn qeiey W
Ty fegw ang b oag soet wedy
fasfr «ff 2w | Tk fod gw oW
e s e § o
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sh oivee aw o BR ag T
fF zgaga am & faz  faoefr
HT F qR ATET FAT FT AE
ﬂﬂ?s_"fﬂilariztra‘a?ﬂ%g
atwgd & fir gare qr@ a7 g &, guTe
9 FIFRET AEY & | T aat Ay gl
At ag wvwr | & o g fr T w4
Ll

Shri Shivananjappa: On & point of
order, Sir. This question presupposes
that the government have already
taken a decision to locate the fifth
steel plant at Vishakepatnam. The
question in its present form is not at
all admissible.

Mr, Speaker: That iz for the minis-
ter to msay.

it TR WTOWTAT
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T yeam Wi o AT a8
EASE i o R

(%) fawmaigem &« wrg w1
qi=aT gETE ST i wed &
at ¥ s wofa gf @

() ®rf ¥ 7% ATvET F1 3TH
Fr Fvr §; "7

() 37 97 = fwqm oam g
Y dvrar w7 i wifue fadef
faefor Aar As @ sedim &1 597
a7

The Deputy Minister in the Ministry
of Steel and Mines (Shri P, C. Sethl):
(a) to (c): The recommendations of
tre British American Steelworks for
India Consortium (BASIC) with
regard to the location of the Affth
Steel Plant are still under considera-
tion of the Government. Forelgn
financial and technical collaboration
details etc. would be considered after
a decision on the site locatlon has
been taken,

it vy ol : WA W% e
& amy ot 7nf g€ 39 § a7 ofend
T F g w1 A mig agmwEr 8 .
aray feam g1 39 ®) TE w7 ¥ I
7@ %1 ow gt frafs & won faw &
ZaTh Fma, gw Aur ddfoe Afifa
w1 gar agt § | gty & s
g f& ot gema sTeRTT S ang
FAT AYHTT §H 19 97 F7 I fw oo
*TraET 79 wiew fadTe & s 97
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T ife g ' fadwii o wermar o
fadiz 7 @ 9% 1

The Minister of Steel and Mines
(Shr| Sanjiva Reddy): That question
is very much actively before the
ministry. We have been considering
it a larger percentage of componénts
can be produced in India, But that
question would arise only after a deci-
sion Is taken about the locatlon, That
is before the Cabinet. 1 am afraid
it will take a month or two more
before we cen come to final conclu-
sions about this.

8hrl Ranga: The Cabinet has gone
to sleep like a sleeping beauty?

st wyfed - T o R AT
& £ RawT AT forar o & @ v TORTT
W1 EUTT TR qATT ®r A7 w4 @ fw we
FATT qiwat geora F1 wrea fage
a1 IfT ¥ ef 7 F a=mgr wra Ay g
gt W A ww A §
famar & 57 amek &4 w9 3w, A
o &1 feafar # A a7 g9 fagrae
&t & 1 TN ?

Shri Sanjlva Reddy: There are al-
ready five steel plants existing in the
coal belt—TISCO, 1I1SCO, Durgapur
and Bokaro which is coming now and
also the Durgapur Alloy Steel Plant.
Government will have to take a deci-
sion whether all the steel plants will
be located in one area. Already a
decision has been taken by locating
one steel plant in Bhilai, which is
away from the coal belt and it is
already functioning. So, it is a policy
decision.

st vy feord & fadefwor &
fagr ¥ agaw = §. ¥feT §fe o
Axawreia feqfa & dar r=ry o o
oravayal & 9 A & ag A I
™ g

Shri Banjiva Reddy: I have answer-
ed that.

Shri Basappa: Since the export pogi-
bility of steel from Vizag is not there
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in the ne’ future, "as the Internal
demand is more and also the capital
rost including the development of the
port in Vishakapainam will be much
more than what the Anglo-American
consortium has stated, the Planning
Commission has come to the conclu-
sion that it should be somewhere else,
other than Vishakapatnem. May 1
know whether the government will
give its quick decision to avold the
controversy und concern of the whole
of India in this matter?

Shrl Banjiva Reddy: Not only
Vishakapatnam, but the Planning
Commission considers any place out-
side the coal belt area unsuitable. My
friend. wil] be disappointed to know
that Hospet is much farther away
than Vishakapatnam,

oft i qrew ; s O KT 6
o § A & faol Y g & wwfed
& s wig fe sfe dwfeer
x® oy & fad e d@gr frm
qFAT & W W7 w30 O fowwr em @
arg {t wrr defy 77 o frafa ww v
Iw & famamrzas o eqfee o d,
1 A ¥ oy g o aw
e g g3 ¥ dafeen ¥ om0
earfe feqr snm 4 gt e Wy
wgiaa w feeft frata ot oo 2
ag 39 fawmameaw & rorfom oww
Lo i A

vemy ot Wi wwrew # ey
(st o Wo @SY) : womE wEET, e
a% g 97 favim &7 qory ¢, & amwan
g fr awmm &Y o fare o &z
#fere mif faviw w3l

ot forwrw qdig @ & o
arg § fx ot ararn mnfe g
34 ¥ e ¥ o =q ¥ Ay & fane
{1 781 & a1 vk T & Ay # faare
£ w71 ? fom & wroor v Fvim & 37
TR
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o Wo ¥F : Il AW T F
4R ¥ HATH § T 1o Hfaqe & amvA
# wi srifowa farfoas &1 foo'd o
garr gy § 1 #fadz gx awi e
W § & favia w30 )

8hri P. C. Borooah: What s the
capital structure of this project sug-
gested by the UK.-US.A Consortium
and how far ig it acceptable to the
Government?

Shri Banjiva Reddy: That question
does not urise st this stage.

it aware g ¥aT T ¥ a4y
arer & & IaT Rw # ot aw w1
A AT K FTEET T AT gET 8,
A gz At g3er A% AT fv 0w £
5aw ¥ 9T 7Y w1 wqrivw 67 F |
1 §HIT F ¥ 97 07 fwqr ¢ fiw
T AW EE fag sa A st om 4 7

oY Ho We @3 : TH T AL
sEw fsrordt T Al §

ot gER W wgTg 9z AAT
i ® weEw g fr oA
mav 7 daww & frwe  wde
TR ® T waTe
T wY 6 0% ag
AT AAT WY § | ©F AT &l
g wTTaEAT TofA w9 Ol
A L o ) mart ®
wgi v v T omwe femm oo
sk’

sft To o WY : TH wHT A T
wt mit § =g derheT g B
v & fag A adt § o
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12.00 hrs.
Suorr NoTick QUEsTION

faw diofrd? & wfeiam wi ™
o wyfa 7
+

SN.Q. 2z W17 :
gz fay :

w1 §iforw wrd 5t 77 T B
g 1T fw

(%) w1 ag o § fw avae &
%9 ai 1000 fam Frimfagi &
FrFET arfga (mizvas) § 98 qae
w1 ey wE & fae ofyima sy
& gaafa 4t & &, 4«

(a) afzar, Trgad s eror g ?

The Minister of External Affalrs
(Shrl Swaran Singh): (a) and (b).
Request was received from the
S.G.P.C. through the Punjab Govern-
ment for permission for 1,000 Sikh
pilgrims to go to Gurdwara Nankana
Sahib in West Pakistan on the occa-
sion of the birth anniversary of Shri
Guru Nanak Devji on 8th November,
1985. This request included 300 per-
sons distributed between five other
parties. It was processed and for-
warded to our High Commission in
Karachi on the 3rd September, 1885.

On 6th September all communica-
tions between Ind'a and Pakistan
were cut off and it was not possible
to process the request further. In
addition the Indo-Pak borders were
closed and Indians in Pakistan were
subject to internment. Travel bet-
ween India and Pakistan having been
stopped it wag not possible that the
party of pilgrims could proceed to
Pakistan. Under these continuing
conditions it was out of question for
the pllgrimage to take place, and
permission for the pligrimage could
thus not be given.

tnama ¢ OfEEAT wAToA
wot wafa 2 4 o 8fis ez e
3 fae F1 T ERS EL F A
O forat | w v &7 R WA &



1511 Oral Answers KARTIKA 21, 1887 (SAKA) Oral Answers 1512

ez wroTe felt #1 2w wiwr q¢ w1
_'mlmﬁﬁ?

wfy vavi fag : @ aw AT wE
#% 2w wewr § 7w AW A ww WX
wwr k1 & wwwT § B ow g o
wary ol fewr ¥ ST O W &
TR s Kwwn g
el ¥ form Wz Fgrgd & Triwemma &
T W1 et fie § ag el fmme
Tz W g, AT oW few W oo o
waTe wifet w71 O agA o T
g, & wown § 5 v aww gl
aavxy farge 731 o wfeg 1 gw #
T RwX 9T & 1 OF ATE B faedt
Y & e xt wvator o 8, W oy
w efiram A8 & 3 e ® gw
MW e ag v awsT ) M
facta fermr mar &g faeger anfora ar

ot 177 fag : @ ¥ @ wEAH
et g % 9 97 T% sy a9
srorEaRz rz Afi M A femr g aa &
Jourar ¥ fegoo waard & fow
e o gw w7 AN F gEew #
gt ard Qo foadt ww W & §
dur fi a9 AR A w47 0 ¥A A
W ¥ THT §g TEWA WIEW T
ag yv1 aifsq & 1 & srar wmgm pfie
0 W9 1 FLETT 3wt arfesm
HORTT ¥ A1g T3 K O i fewrdft §
qg I GEIC T FT TvTer far f
a1 @ § ar gwtr 7 ad faoig
forqr § 7

ot exwi Tag : owry wewr @
g7 0 IR Wy

wW mElEg . A qg o
gk & fx 31 vEE aeTc A A W R
ag Tara & I AT R gy & TR
W W # § 9 wd st far § 7

mw‘m:wm&ﬁm
§ @ ¢ oW A @ efifoes
oiEi¥ ¥ Wt ¥ afe g fge
e fieur § ek e o W
Rfaeww dawr At § avw @ ) aw
e faegw o= § & et W S
#y arforg g

Shri Hem Barus: May I know If

Pakistan actually led its border and
did not want our pilgrims to visit
Pakistan at this time, or it was our
Government that took this decision
not to send our pilgrims to Pakistan
without getting apy information from
Pakistan or from our High Commis-
sion in Karachi?
Shri Swaran Siogh: As we all know,
at that time there was very lttle
communication  between the two
countries, 5o far as the borders are
concerned. Some hon, Members of
this House have actually gone to the
border and seen that there is no com-
cunication at all. Under these eiroum.
stances, it was the physical absence ol
any arrangement for going across that
made us take this decision.

st TR o gew agn,
|TT 20 4w ww A wewen § fe oW
T AT waeqr # wy Aw AT g A
q1 'wt | I P & s forer ol
I WET-gAAT AV W § W 3w
=g w1 dw fawng G § @ TR
qar g fim § 7

ot vl oy W B S v
B Aaqea

Bhri Kapur Siagh: Have Govern-
ment taken note of the oft-repeated
offer of Pakistan over the radio that
they were quite wiling not only o
permit Sikh pllgrims to visit Guru-
dwara Nankana Sahlb on the birth
day anniversay of Quru Nansk but
to make all conveyance arrangements
provided the Government of India
was willing o do 0! If se, why ls
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it that advantage was not taken of
this offer?

Shri Swaran Singh: There are seye-
ral alluring statements of various
types made by Radio Pakistan and I
would strongly urge the hon. Mem-
ber, the House and the country not
to be taken in by those statements.

Shrl Kapur Bingh: I sought—infor-
mation; not advice.

Shri H. N. Muokerjee: Could we
know a little less unclearly whether
Pakistan had actually made an ofi-
cial communication to us that they
were not unwilling in some special
circumstances to allow Sikh pilgrims
to go to Gurdwara Nankana Sahib,
because I wish our country is not put
in the wrong in this matter, parti-
cularly in view of the fact that dur-
ing the first World War we read in
books about armies on either gide
ceasing fighting for the time being on
the Christmas Day and holding cele-
brations in common? It should be
made clear as to whether India put
any obstacles in the way of pilgrims
going to Pakistan.

Shri Swaran Singh: No official
communication was recelved from
Pakistan, agreeing to this pilgrimage.

WRITTEN ANSWERS TO
QUESTIONS

New Moire-Gange Tome

*187. Shri Harish Chandra Mathur:
Will the Minister of Rallways be
pleased to state the progress made in
giving effect to the proposal for a
saparate Metre-gauge Zone?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): There is no proposal for
creation of a separate Metre Gauge
Zone under consideration at present.

NOVEMBER 12, 1965 Written Answers
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Import Pelicy

*1M. Bhri Yashpal Bingh:
Bhri M, L. Dwivedi:
Bhri 8. C. Bamanta:
Bhri Parashar:
Bhri B. N. Chaturvedi:

Will the Minister of Commerse be
pleased to state:

(a) whether it is proposed to review
the import policy in the context of
defence requirements; and

(b) if #0, when a decision is likely
to be taken in regard thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Our
programme of imports is consistently
under review in the light of the pre-
sent situation and every care is being
taken to ensure that our Defence re-
quirements are met.

Setting up of Coal Washery

*189. Shrl P. R. Chakraverti:
Shri K. N. Tiwary:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Himatsingka:
Shri Bameshwar Tantia:
Will the Minister of Steel and
Mines be pleased to state:

(a) the programme of raising cok-
ing coal washing capacity by the end
of the 4th Plan and the number of
washeries to be set up;

(b) whether there is any proposal
to set up a Washery Unit in the pri-
vate sector;

(¢) whether arrangements have
been made for procuring adequate
Washery equipment to meet the re-
quired demand for new units and
also for replacement purposes; and

(d) the extent to which foreign
collaboration has been secured for
expansion work?

The Minister of Steel and Mines
(Shri Sanflva Reddy): (a) The re-
quirements of washed coking coal for
the metallurgical industries I the



15  Written Answers KARTIKA 21, 1887 (SAKA) Written Answers

Fourth Plan have been estimated at
about 20 m. tonnes. As against this
requirement, the capacity of existing
and the Third Plan washery project
is 14'47 m. tonnes. A further capa-
city of 3'38 m. tonnes has been plan-
ned for in the Fourth Plan by setting
up new washeries. Proposals for set-
ting up further capacity to meet
deficit of about 2.0 m. tonnes of
washed coal are under consideration.

(b) proposals in this regard are
under consideration,

(c) and (d). The intention iz to
manufacture all future washery plants
indigenously. For this purpose, four

_firms in the private sector have been
licensed, in addition to the public
sector undertaking the Mining and
Allied Machinery Corporation.

afrown ey

*190. sftHo wre frid -
dige Wo wHW :
oft qree
wYwo ATo wmudY :
ot o wo Tt :
st oy femd
ot TR gy
oft amy
Htqo To wHEAl :
st 2o Wo wWEwWT :
st omarw ey -
wIgwR W wgaw
oft v zifeay
d’tquuf«w

o !fnfl‘ﬁ wfgt :
oY WiwTe WIw dow
g fay -
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| e awy g WAt gy
mﬁﬁwﬁﬁﬁﬁ:

—“[w'r')' ORI aqT ATFHTO ST

¥ fe-fem gomi &1 sfaom graed
R & T w1f ® fyqd s
frar o A% ¥

{u)aﬁ?ﬂ‘m‘hﬁwﬁrm'rmw
® ¥q ¥ A & AU own smweqr
g

() wa sferc wamem #1 FwTg
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A w7 A o §; A

() afeer,at e aarmeg?

I AqT HWN Hwwg § arow
oy et faww W (st &0 TH-
wet) o (§) goerd
FoeTh Fah o wfroay aeaedt aonE
FAYTam T §, was Es E § )
wa: 9 & Arai wY gefrag Y far o
wwan | ag o are @ fie goe &
fgmr %, afren seTe ¥ w4 diaifioe
gfeet & amr g 7 fed omd

(@) A (¥). wwr
FeAy fawrw farqmn afren Ao
AT WY WAV Wi ST ¥ g
o s wved g gy # afe
st =T ) ww & v gww € g0
1 wiwfarag oty wfvws & w%
™ T & ufew= ¥ qrem sy
mqr FeAT fawrw fawr  oifem
I A @A Ay g w1 o
o & fawm, wgt weww g
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ITH w A WX gTwi A wed
wqr wa 91§t w0 § 1 qdr
waifrs ghEt 1 aqa Wi Fwa o
gt fvd wirg § @ &0 @9 IEEA
% 957 wiF ¥ aqr e § oy
awAr®l garg W1 &1 wdr § e
arq g9, 71 qfaz 7€ sfaw w1 ®
fomg ¥ awx oft & 99 @@
srggA faar siar g 0

wrdqre ¥, qf de fawzm -
Prdwrem a1 aedrer fawa wg-
fazwram, Fawm #1, wora awder
Iam, fadewe 32 w3, & g
% farg faa® @t § gf wiA adfl @,
at gfeardi =1 37 & aqwia gfa-
@it § g1 F fag, agoar @
e

Manufacture of Waiches

*191. Bhri Vishwg Nath m:

Will the Minister of Industry ana
Supply be pleased to refer to the reply
given to Starred Questlon No, 247 on
the 2Tth August, 1985 and state:

(a) wheilber Government have fina-
lised the propomly regarding Swis
and Soviet collaboration in the manu-
Tacture of watches in India; and

(b} If so, the resuit thereof?

The Depoty Minimier im the Minls-
and Sugply (Shri
(a) and (b).
The proposals are still urder consi-
deration
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*192 Shri Subodh Hapsda: Will the
Minister of Commerce be pleased to
dtate:

(a) whethar it is a fuct that the
produ.tion of manganese ore is not
sufficient o meel the demand far ex-
port against orders recelved;

(b) it so, the stepy being taken to
increase the production; and

(e) the total quantity to be exported
during 1985-667

The Minister of Commerce (Shri
Manubhal Shah): (a) snd (b). While
there is no particular difficulty in
regard to lower grades, difficulty is
being felt in meeting the demands for
h.gher grade o'e which have increas-
ed both from the local ferro-manga-
nese industry and from the export
angle. Various steps needed to in-
crease production have recently been
suggested by the Manganese Ore
Committee and their recommenda-
tions are being processed now by the
Mineral Ore Export Advisory Com-
mittee. The steps suggested include
grant of more leases, nwstance to-
siicds e eion 4

and blending.

tion

(¢) The total quantity contracted
to be exported during 18965-66 s
approximately 1'7 million metric tons.

Export of Steel

*183. Shri Vidys Charan Shakla:
Bhri Hukam

Will the Minister of Steel and Mines
be pleased to state:

(a) whether there is any proposal
to export steel fror India;
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(b) if s0, the broad features thereof;
and

{¢) the countries to which the steel
will be exported?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir. An export target of 3,00,000
tonnes of steel ha; been fixed for the
year 1865-86. The export of bars and
rods, structurals and heavy rails,
which are relatively more easily
avuilable, ig permitted on the basis of
direct cash sales.

{c) Exports will be made as before,
depending mainly on the prices ob-
tained, mostly to countries in South
Ea:t Asia, the Middle East, Africa and
to a few countries n Europe.

Mismanagement in Textile Mils

*184. Shri Rameshwar Tamtia:
Shri Himatsingka:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that reports
have been received about the mia-
management and wastage in the tex-
tile mills in the country;

(b) if so, the action Government
propose to take to stop such happen-
ings; and

(c) whether it is also a fact that
the Indian National Trade Union Con-
gress has threatened to launch a di-
rect action in this regard?

The Depufy Minister in the Ministry
of Commerce (Shri §. V. Rama-
swamy): {a) and (b). Reports are
received from a few mills about so.nv
mismanagement or stocks accumula-
tion or other difficulties in a few tex-
tile mills. In al] these cases, prompt
action has been taken in accordance
with the provisions of the Industries
(Development and Regulation) Act,
1961. There are, at vresent. right
mills under investigation

KARTIKA 21, 1887 (SAKA)
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(e) Gmgrnment is nof aware of any

threat of direct action by the Indian

National Trade Union Congress.

Powerioom Enquiry Committee

*195. Dr. Sarojinj Mahishi: Will the
Mini ter of Commerce be pleased to
siate:

(a) whether  Government have
accepted the recommendations made
by the Powerloom Enquiry Commit-
tee headed by Shri Ashoka Mehta;
and

(b) it so, the action taken by Gov-
ernment thereon?

The Deputy Minister in the Ministry
of Commerce (Shri S, V., Rama-
swamy): (a) The recommmendations
made by the Powerloom Enquiry
Committee are stifl under the consi-
deration of Government.

(b) Does not arife
Modernisation of Textlle Indusiry

*196. Shri Heda: Will the Minister
of Commerce be pleased to refer to the
reply given to Starred Question
No. 253 on the 27th August, 1965 and
state:

(a) the extent to which modernisa-
tion of textile industry has been com-
pleted by the indigenous produection;
and

(b) the efforts made to keep " the
textile machinery manufacturing
plants up-to-date?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) During the first four
years of the Third Five Year Plan
period, replacement of 117 million
spindles has been cffected by indige-
nous spindles and for 24,576 spindles
by imported spindles. Similarly
21,000 looms were replaced by indi-
genous looms and 800 looms by
imported automatic loams.
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(b} The textile machinery manu-
facturing plants, being of recent
origin, are by and large up-to-date,
though there are some complaints of
defects in indigenous machinery some-
times. These are being rectified.

Extension of Raillway Lines

*197. Shri Bishwanath Roy:
Shri K C. Sharma:
Shri B 8. Tiwary:
Shri Samnani:

NOVEMBEL i2, 1965
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(c) the measures
recover the arrears?

being taken to

Shrimati Mal

Will the Minister of Rallways be
pleased to state:

(a) whether in view of the war-
like conditions created by the Pakis-
tani sggression and Chinese intru-
gions in the Indian territory, any
steps regarding the extension of the
Rallway lines for defence purposes
towards the frontlers are being taken;
and

(b) it #o, the broad details thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Proposals for extension
of railway lines necessitated on stra-
tegic grounds, will naturally receive
the highest priority. The matter is
receiving urgent consideration in con-
sultation with the Defence Ministry.

Trade with Pakistan

*198. Shri Hari Vishou Eamath:
Will the Minister of Commerce be
pleased to state:

(s) whether the Government of
Pakistan are heavily in arrears as re-
gardy payment for coal, steel and other
goods and commodities supplied by
India since the invasion of our coun-
try by China in October, 1963;

(b) it so, the break-up of the
figures in respect of each commodity

ed exports to Pakistan by
Rs. 12} lakhs. No marked increase in
arrears from Pakistan developed

since the Chinese invasion of October,
1862. However, with the outbreak of
receni hostilities with Pakistan and
the consequent freezing of the assets
of the National Bank of Pakistan,
payments to some exporters are in
arrears. A statement showing exports
of different commodities under the
Rupee Payment Arrangement as well
as under the Rice Deals and the total
value of imports under them is placed
on the Table of the House. [Placed
in Library. See No. LT-5132/65].

Export of Tea and Jute to USSR,

*189, Shri P, C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether the Soviet market has
shown a huge potential for the pur-
chase of Indian tea and jute;

(b) if so, the quantity of tea and
jute exported to that country in 1862-
83, 1963-84 and 1964-65 respectively;
and

(¢) the steps being taken to promote
our exports of tea and jute to Russia
and other East European countries?

The Minister of Commerce (Shri
mbhal Shak): (a) Yes, Sir

sxported from India to Palkist and

The Minister of Commerce (Shri
Manubhai Shab): (a) to (c). There
are three major agreements under
which trade with Pakistan has been
conducted in recent years, the Rupee
Payment Agreement of 1960, the
Fresh Fruit Agreement of July, 1864
and two Rice Agreements of July,
1964 and January, 1965. While
exports to Pakistan under the first

T t exceeded imports from
Pakistan by nearly Rs. 125 lakhs,
under the other Agreements, im-
ports from Pakistan have exceed-
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(b) The quantity of tea and jute ex-
ported to USSR during 1062-63,
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lws-ﬁ’and 1964-65 is as follows:—

Commodity 1962-63 1963-64 1964-65
Qty. (‘o'o’ iwns)
(A) JUTE—

(a) Hessian 29°9 56°3 B3:3
(b) Sacking £:1 15:0 a4

(¢) Others
TortaL kR 7143 1053
Qty. (‘ooo' Kgs.)
1962-63 1963-64 1664-65
(B) TEA 14,044 16,285 24,246

(c) India's trade with the U.S.S.R. - 1—5" ¥

und other East European countries is
regulated on a balanced basis within
the framework of Trade and Payments
Agreements. While reviewing the
Trade Agreement with each country
provisions gre made for increased ex-
ports every vear which position is
also reflected in the figures quoted
above.
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Slump In Wagon Demand

*20l. Shri D. C. Bharma: Will the
Minister of Rallways be pleased to
rtate:

(a) whether recently there has besn
a shump in wagon demand;

(b) if so, the reasons therefor; and

(¢) how the idle wagon capecity is
proposed to be put to best use?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
{a) and (b). No Sir; all that has hap-
pened is some slackening in demand,
which is seasonal.

(c) Does not arise.
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Beard of Trads

*202 Shri Himatsingka:
Bhri P. C. Boroosh:
Shri Rameshwar Tantia
Shri Sidheshwar Prasad

Will the Minister of Commerce be
pleased to state:

(a) whether the Board of Trade
met in New Delhi on the 30th Octo-
ber, 1965;

(b) if so, what were the items on
the agenda; and

(c) the decisions taken at the meet-
ing?

Tbe Minister of Commerce (Shri
Manubhal Shah): (a) to (c). The
summary of di i and decisi
taken in respect of the meeting of
the Board of Trade on the 30th Octo-
ber, 1965 is contained in the Press
Note issued after the meeting, a copy
of which is laid on the Table of the
House. [Placeg in Library. See Nn.
LT-5133/65]. *

Eennedy Round of Tariff Negotlation

*200. Shrl Kajrolkar: Will the
Minister of Commerce be pleased to
state:

(a) whether il is a fact that In the
resumed Kennedy Round of Tariff
talks in Geneva, India presented to
the Director-General of GATT. her
offer of tariff i in ind ial
goods;

(b) If so, the result thereof;

(c} whether it is a fact that India
incurred losses through dilution ef
present preferences offered by Bri-
tain; and

(d) if so, the action proposed to be
taken In the matter?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir. India
has tabled a statement of offer as her
contribution to the Kennedy Round
Negotiations.

NOVEMBER 12, 1965
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(b) The negotiations are In pro-
gress.

{c) India's exports enjoy duty free
entry and guaranteed margins of pre-
ference over a wide range of UK.
tarifft. UK's offer of reduction by
50 per cent in her most-favoured.
nation tariff rate, subject to certain
exceptions like jute and cottom tex-
tiles, therefore involves abridgement
of the margins of preference enjoyed
by India. This in effect would result
in the loss of trading advantages
enjoyed by India in UK. market,

(@) In respect of these preferences,

India proposes to agree to their abrid-

t only if adeq compensation

by way of parable concessi or

like advantages is offered by other

developed countries participating in
these negotlations.

Trade with UK.

*284. Bhri M. Rampure:
Shri Kanakasabal:
Bhri Mohammed Koya:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that trade
with UK. has shown a decline during
the current year as compared to the
preceding year;

(b) if so, the commodities in which
Uwe decline has appeared; and

(c) the causes for the same?

The Minisier of Commerce (Shri
Manobhai Shah): (a) to (c). It is
too early to assess the exports to UK.
in the short period of April-August
1985 for which final correct figures
are not avalilable.

Exports from Public Sector
Undertakings

*205. Shri K. C. Pant: Wil the
Minister of Commerce be pleased to
state:

(a) whether Government propose
to boost exports from the public see-
tor undsrtakings;
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(b) whether a policy applicable to
all the undertakings in the public sec-
tor has been prepared; and

(e) it g0, the broad features there-
of?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). It is
the accepted policy of the Govern-
ment that public sector undertakings
should make all efforts to export
their products to the maximum extent
possible, consistent with the essential
requirements of the country itself
In pursuance of this policy, instruc-
tions have been issued to the concern-
ed public sector undertakings.
Export possibilities and other allled
problems have also been discussed by
the administrative Ministries concern-
ed as well as by this Ministry with
such undertakings.

Some of these undertakings have
already initiated surveys of foreign
markets and other measures to
inerease exports. Ji{ is expected that
in course of time these public under-
takings would piay their full role in
earning more and more foreign
exchange for the country through
exports.

Existing export assistance and
export facilities which are applicable
to exporters, in general, are also
available to these public sector under-
takings. As such, no special scheme
of assistance has been drawn up for
these undertakings.

Japanese Report on Salom Steel Plaat

*208. Shri Muthiah:
Shri Dharmalingam:

Will the Minister of Steel aad
Mines be pleased to refer to the reply
given to Starred Question No. 397 on
the 3rd September, 1065 and state:

(a) whether the Japanese team has
submitted its report on the Salem
Steel Plant to Government;

(b) it s0, the maim recommenda-
tions made in the report;
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(c) ‘hether Government  have
tzken a decision on the establishment
of the Salem Steel Plant for alloy
steel and special steel; and

(d) whether the plant will be set up
during the Fourth Plan period?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

tc) and (d). The question of set-
ting up a low alloy steel plant in the
Neyveli Salem area, In the Madras
State, in the Fourth Plan period would
be further considered after the pro-
posals of the Japanese Survey team
are received.

Import of Raw Wool

*207. Dr. L. M. Singhvl: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
import policy for raw wool has been
revised; and

(b) if so, the main features of the
new policy and how it departs from
the earlier one?

The Deputy Mini of C ce
(Shri 8. V. Ramaswamy): (a) and
{b). There has been no change in the
basic policy for import of raw wool
The foreign exchange allocation for
the import of raw wool has been
reduced to Rs. 2 crores for October,
1865 to September, 1966 period. As
substantial Defence  requirements
have also to be met from out of
this allocation it has been decided to
canalise all imports of raw  wool
through the Indian Woollen Mills
Federation, so that wool could be
imported at competitive prices and
wool of the appropriate grades and
qualities could be msade available for
Defence purposes through one Central
agency. This s an arrangement
which had to be made in the context
of the present Emergency.
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Manufacture of Scooters

*209. Shri Heda: Will the Minister
of Indusiry and Supply be pleased
to refer to the reply given to Starred
Question No. 258 on the 27th August,
1085 and state:

(@) the number of applications re-
ceived for the grant of licences to
manufacture scooters and auto-cycles
which did not involve any forelgn ex-
change; and

(b) whether any particular atten-
tion has been given to those applica-
tions?

The Deputy Minister in the Minis.
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
While all the applications received
involve some foreign exchange, either
for capital equipment or for compo-
nents and raw materials or for both,
there are a few whose requirements
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of foreign exchange, by way of com-
ponents and raw materials, are more
or less nominal. Every consideration
is being given to the proposals invol-
ving minimum requirements of
foreign exchange in the examination
of the applications, and the possibili-
ties of further reduction of foreign
exchange requirements are also being
explored.

Tughlakabad Rallway Yard

442, Ram Harkh Yadav: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are plan-
ning for the development of the
Tughlakabad Railway Yard;

(b) if 80, the detmils thereof;

(c) the estimated expenditure to
be incurred thereon; and

(d) whether the proposal is likely
to ease congestion in New Delhl Sta-
tion?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). A scheme for develop-
ment of Tughalakabad Marshalling
Yard is under contemplation. The
master plan under consideration
envisages provision of additional
classification and reception lines,
separate yards for trains going to
Delhi area and for trains to Central
Railway, another yard to deal with
inward and outward general goods
coal and mineral traffic and a recep-
tion-cum-departure yard for dealing
with block rakes of coal. Naturally,
the scheme will be implemented in
stages to match with the progressive
traffic growth.

(¢) The scheme is purely in the
formative stage and estimate, or
phasing of the scheme iz not ready
yet. It is, therefore, too early yet to
glve any idea of the cost of the whole
plan or its phases.

(d) With the implementation of
this scheme the goods yard work, at
present handled in New Delhi, will



1531

be transferred to Tughlaksbad. This
is expected to create capacity in New
Delhi yard, which is proposed to be
wutilised for the development of addi-
tional facilities for passenger traffic.

Rallway Bridge over the Ramganga

443, Bhrl Ram Harkh ¥adav: Wil
the Minister of Rallways be pleased
1o state:

(a) whether the new Railway
Bridge over the Ramganga, near
Moradabad i3 under construction;

(b) if so, when it js expected to be
ready for use;

(c) the estimated expenditure on
the construction; and

(d) the manner in which the exist-
ing bridge s proposed to be utilised?

The Deputy Minister in the Minks-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) By the end of June, 1968 sub-
ject to avallability of steel for the
girders.

(e} Rs. 1,30,11,056.
(d) The existing bridge will be
utilised for Metre Gauge Traffic.
Kanpur Station Yard

444. 8bri Ram Harkh Yadav: Wil
the Minister of Rallways be pleased
“to state:

(a) whether the plan for the ex-
pansion and development of the
Juhi (Kanpur) Station yard has been
finalised;

(b) {f so, the details thereof; snd

(¢) when the construction is ex-
pected to be completed?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) The scheme envisages:

(i) Conversion of the existing
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vard with four lines of 2250'

h. The departure yard
will be connected at both
ends with the main line so
as to start up and down work
trains towards Tundla, Allaha-
bad and Lucknow side.

(ii) Provision of the grid yard at
the new Jocation near the
sick lines for the formation
of sectional work trains.

(iii) Provision of & new hump
for the sorting grid.

(lv) Extension of the existing
shunting neck of the classi-
fication yard to 2250° towards
Delhi side connecting it with
the Transhipment line.

(c) By June, 1967,
Distribation of Ball Bearings
45, Bhri Madho Limaye:
Bhri H

Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived any complaints about the dis-
tribution of ball bearings imported
by the Ball and Roller Bearing Dis-
tributors Association, Limited with
the assistance of the Stale Trading
Corporation;

(b) if mo, the nature of these com-
plaints; and

(c) the action taken by Govern-
ment thereon?

The Minister of Commerce (Bhri

- YManubhal Shah): (8) to (c). Most

of the imports of ball bearings are
canalised through the State Trading
Corporation. Their distribution is
arranged through the Associations of
Dealers/Established  importers. As
and when complaints are received
against the import and distribution
they are looked into carefully and
appropriate action is taken. There
have been complaints regarding only
certain varieties being imported, non-

sorting grid into a qu'tun, availability of the items etc.
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One of the complaints received per-
tained to difficulties experienced by
certain actual users represented by a
firm in getting their requirements of
bearingg from the Beall and Foller
Bearings  Distributors  Association
Ltd. This specific complaint was
looked into and suitable action taken.
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Unsold Stock of Tobacco

447. Shri Kolla Venkaiah: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 2348 on the 17th Septem-
ber, 1865 and state the progress made
so far for the disposal of the unsold
stocks of different grades of FCV.
tobacco through the State Trading
Corporation or by direct sales ar
through barter mrrangements?

The Minister of Commerce (Shrl
Manubha! Shah): A statement iz given
below:

Statement

Quantity of F. C. V. Qulrmty disposed of Quantity sold through Bolirce quentity in

Tobacco purchased as Direct Sales Barrer arrangements stock of STC
by the STC.
37,958 bales 11,998 bales 9,150 bales 16,810 bales

Wlﬂmm

448, Shri A. K. Gopalan:

Aindet

state:

Wwill the
of G be pl d to

(a) whether it is a fmct that a de
facto ‘ban® on the export of colr goods
to East European counirivs like Bul-
garia and Czechoslovakia was impos-
ed at Cochin port;

(b) it s0, the reasons therefor;

(¢) whether Government are aware
that the Coir Industry has been put to

serious hardship us a result of this ban;
and

(d) if =0, the measures Government
propose to take to remedy the situa-
tien?

The Deputy Minister in the Minis-
try of Commerce (Shrl S. V. Rama-
swamy): () There was no ‘ban’ but
only certain restrictions in respect of
Bulgaria to ensure that purchases of
coir yarn were not made beyond
certain quotas agreed to between the
two Governments. These ware, how-
ever, relaxed on receipt of represen-
tations from exporters and all exist-
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ing contracts backed by letters of
credit opened already were allowed
to be fulfilled.

(b) Action was taken as at (a)
above to ensure that coir yarn was
not exported in excessive quantities
to the detriment of manufactured
goods.

(c) Mo, Sir,
(d) Does not arise.

Produection of Coir Yarn

449. Shri A. K, Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the pro-
duction of Coir yarn is almost at a
standstill in Cherai gnd Parur, the
major coir producing Centres;

(b) whether it is also a fact that the
Coir co-operatives have almost stopped
their b due to lation of
stocks;

tc) whether Government are aware
that lakhg of familles have been affect-
£d by this; ang

(d) the steps proposed to be taken
in thi: regard?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
wwamy): (a) and (b). No. Sir.

(v} and (d). The coir produced in
Cherai and Parur has mno export
murket but is largely consumed In
the country, Owing to restrictions on
trangport facilities, after the outbreak
of hostilities, there has hbheen some
accumulation of stocks. This has to
some extent affected the working of
the Coir Co-operative Societies. A
special loan of Rs. 5 lakhs has been
simetioned recently by the Kerals
‘Btate Government as a relief measure,

Bxpert of Bidia

450. Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether Government are aware
that the bidis manufactured in our

1732(Ai) LSD—3.
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countr’nrt likely to have a good mar-
ket in the United States and United
Kingdom since the medica] opinion
against cigarette smoking is gaining
ground there; and

(b) if so, the steps taken by Govern-
ment to explore this poasibility?!

The Minister of Commerce (Shri
Manubhal Shah): (a) Government
are aware of the medical opinion
against cigarette smoking in the
United States and United Kingdom
and are keenly watching the trends
in this connection, with a view to
introducing Indian Bidis in these
countries,

{b) A preliminary analytical report
on the introduction of Indian bidis
in the United States has been pre-
pared for the Government by the
Institute for Motivational Research,
New York. Follow-up action is now
being taken as suggested in the report
to have Indian bidis tested by a recop-
nised U.S. organisation to testify that
they are free from Cancer-causing
substances.

The State Trading Corporation ls
also exploring possibilities of market-
ing bidis in the United States and
other countries to assist our  Bidi
manufacturers with Lheir cooperation.
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B. K. Light Rallway

454. Dr. Saradish Roy: Will the
Minister of Railways be pleased to
state:

(a) whether with the decision of
taking over the management of B. K.
Light Railway from lst April 1966,
Government have given any assurance
to absorb al] the regularistaff of this
Light Railway and to ensure that their
service conditions are maintalned; and

(b) if so, the:details of the assur-
ance given?

The Minister of State in the Minis-
ter of Rallways (Dr. Ram BSubhag
Singh): (a) No.

(b} Does not arise.

B. K. Light Rallway

455, Dr. Saradish Roy: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived any representation from: the
management of the B. K. Light Rall-
way expressing their inability to run
only A. K. Railway section as a result
of the management of B.. K. Light
Railway having been taken over by
Government; and

(b) if so, whether Government have
decided to take over the management
of both the Railways on the same date,
vie, lst April, 19667

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Bingh): (a) No.

(b) Does not arise.

Import of Newsprint

456, Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether Governmen! have libe-
ralised the policy for the imporf of
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newsprint and have also extended the
terms to the water-lined newsprints
for the current year; and

(b) if so, the details and terms of
the concessions?

The Minister of Commerce (Shrk
Manuobhal Shab): (a) Yes, Sir.

(b) Licences issued for import of
Newsprint will now be valid also for
import of Water Lined Newsprint
provided it contains mechanical wood
pulp amounting to not less than 70
per vent of the fibre contents and its
weignt 15 not less than 50 grammes
per square metre.

Chief Conlrolier of Imports and
Exports Organisation

457. Shri Rameshwar Tantia:

Wil the Minister of Gmm be
pleased to state;

{a) whether Government have re-
ceived the report of the study team
appointed in respect of the Chief Con-
troller of Imports and Exports Organ-
ization;

(b) if so, what are its main recom-
mendations; and

(c) the steps taken to implement
them?

The Minister of Commerce (Shrd
Manubhai Shab): (a) Part I of the
Report was submitted by the Study
Team on 8th Murch, 1965 and Part TE
of the Report is awailed.

(b) and (c). A copy of the Gow-
ernment Resolution containing the
main recommendations in Part | of
the Study Team's Report and the de-
cisions of Government thereon was Laid
on the Table of the Lok Sabha oa
5th April, 1985, The action taken to
implement the recommendations which
have been accepled by Government
is indicated in the statement laid oa
the Table of the House. [Placed im
Library. See No. LT-5134/685].
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Direclorate General of Technical
Development

458. Shrfi Rameshwar Tantla:

Shrl Rajeshwar Patel:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Industry and
Sapply be pleased to state:

fa) whether Government have re-
ceived the full report of the study
team appointed in respect of the
Directorate-General of Technical De-
velopment;

(b) if so, what are its .nain re-
commendations; and

(c} the steps taken to implement
them?

The Minister of Supply and Techni-
cal Development In the Ministry of
Industry and Supply (Bhri K. Raghu
Ramaiah): (a) Part 1 of the Study
Team's report has been received.

(b) A y of rec
is set out in Chapter X of the Report
of which a copy was placed on the
Table of the House on 10th Septem-
ber. 1965.

(c) Out of the 108 recommendations
made in Part I of the Report 70 have
been accepted by Government, with
slight modifications in a few of the
recommendations. A «opy of the re-
solution communicating  Govern-
ment's decisions on these 70 recom-

mendations  will be placed on the
Table of the House shortly.  The
ini 39 rec dations are

;.mder consideralion.
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Expansion of Capacity by TISCO

460. Shrimatl Tarkeshwari Sinha:
Dr. Sarojini Mahishi:
Shri Yashpal Singh:

Will the Minister of Stesl and Mines
be pleased to state:

(a) whether TISCO have agreed to
further expand their capacity to four
million tons;

(b) whether for undertiiing this
expansion they have asked for some
assurances from Government;

(e) il so, the nature of the assur-
ances asked for; and

(d) the reaction
thereto?

of Government

The Minister of Sieel and Mines
(Shri Sanjiva Reddy): (a) to (d).
The possibilitics of expansion ~of
M/s. Tata lIron and Steel Co. Lad,
to 4 million tonnes ingot steel capa-
city is at present under considera-
tion. In this context, the Coumpany
have represcnted to the Government
that if the expansion proposal is to
be implemented, it will be nevessary
1o assure availability of funds—both
externnl and internal—and  other
{acilities like transport and power.
These matters will be settled after
the project report cum feasibility
study for the expansion, whith s at
present under preparation, is avall-
able.
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Sikkim Copper Delt

461, Dr. L. M. Singhvi: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether the Sikkim Copper
Belt has shown any definite traces of
gold and sjlver;

(b) whether any investigations
have been made to ascertain the pros-
pects of mining these precious metals
and whether Government's assistance
is being extended in this connection;
and

(¢) if »0, the details thereof?

The Minister of Steel and Mines
(Shrl  Sanjiva Reddy): (a) Yes,
Sir. The mineralisation at the
Bhotang and Dikchu mines in Sikkim
have shown traces of gold and silver.

{b) and (c¢). The Indian Bureau of
Mines has carried oul exploratory
operations at the Bhotang and
Dikchu copper deposits in Sikkim
subsequent to detailed exploration
carried out by the Geological Survey
of India for copper-lead-zinc ores in
1961.

For developing the deposits of
copper, lcad, zinc and other minerals
at Bhotang and other places in
Sikkim, the Sikkim Mining Corpora-
tion has been set up by a proclama-
tion of the Sikkim Darbar. 51 per
cent of the shares of the Corpora-
tion are held by the Sikkim Darbar
and 49 per cent by the Government

of Tndia. N

Government have  also extended
financial and technical assistance to
the Sikkim Mining Corporation for
developing the mines.

Electrification beyond Moghalsaraf

482. Shri 8. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether the electrification work

beyand Mughalsarai has been com-
pleted; and

<(b) if so, upto which place?
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The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):

(a) and (b). The electrification
work beyond Mughalsarai has been
completed upto Allahabad (Subedar-
ganj) and is in progress on Allaha-
bad (Subedarganj)-Kanpur Section.

Import of Television Sets

463. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
refer to the reply given to Starred
Question No. 240 on the 27th August,
1865 and state:

(a) the number of television sets
sinte imported from each source; and

(b) the total number of sets to be
imported this yeac?

The Minister of Commerce (Shri
Manubhai Skah ! (a) 1000 sets have
since been imported from Japan.

(b) 2000 scts are expected
imported this
Hungary.

to be
year by ST.C. from

Téx Research Work

464 Shri P. C. Boroocah: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 2384, on the 17th Sep-
tember, 19685 and state:

(a) the result of the probe into the
allegations contained in the report
captioned ‘Official Delay Affects Tea
Research Work' published in the
Hindustan Standard of the 25th
August, 1965; and

(b) the stepg taken in the light
thereof to enable tea research work
to go ahead?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) The allegations have
been carefully examined and il has
been found that the complaints of
official dilatoriness in the issue of
import licences are not justified. By
and large such delays arose from
the fact that the applications for the
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licences did not contain some of the
particulars necessary for their exa-
mination, which had to be called for.

(b) Does not arise.

Rallway Wagom Assembling Flang

465. Shri P. C. Borooah: Will the
Minister of Commerce be pleasud to
refer to the reply given to Unstarred
Question No. 2357 on the 17th Sep-
tember, 1965 and state:

(a) the decision sinze taken to set
up a railway wagon assembling plant
at some European port; and

(b) the cost, capacity and other
details of the propused plant?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
matter is still under exemination.

All-India Industrial Exhibition Im
Delid

466. Shri Linga Reddy: Will the
Minister of Commerce be pleased o
state:

(a) wnen the iast Industrial Fxhibi-
tion was held in India; and

(b) whether Government propose
to hold an All-India Industrial Exhi-
bition at Delhi to give un oppurtunity
to the Industiries in the Public and
FPrivate Scctorg Lo show their achieve-
ments after the commencemnent of
the Five Year Plansg in India?

The Minist of C ce (Shri
Manubhal Shah): (a) The last In-
dustriai Exhibition in India was or-
ganised at New Delhi at  interna-
tional level in 1961 under the name
and title of ‘Indian Industries Fair
1981'. It was organised by the Fede-
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ration of Indian Chamber of Com-
merce andfiindustry.
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(b} Government have a plan Lo set
up an All India Permaneot Industrial
Exhibition at Delhi but it is held up
due ty the emergency in the country
and non-availability of the Exhibition
Grounds at Delhic It may, however,
be stated that Government have recen-
tly approved the organisation of an
International Trade ang Industries
Fair gt Mudras 1in which all the indus-
tries in India will have an opportunity
to show their achievements. It is sche-
duled to take place from 22nd January
to 28t!, February, 1967, and it is bming
organised by the All Indian Manufac-
turers’ Organisation.

Compensation Claims in N. & N E
Railways

467. Shrl Ram Harkb Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of BRailwuys be
pleased to state:

(a) the number of compensation
claimg registered against Government
in 1964-65 on the Northern and Nerth
Eastern Rajlways separately;

(b) the amount of compensalion
which Gnvernment hag to pay dur-
ing 1964-85, on ecach of thcse two
Railways;

(c) whether the coampensation
claim cases in the two Railways were
on the increase in comparison to the
previous years; and

(d) the reasons of the heavy loss
suffered by Governmont iu the shape
of compensation claima?

The Deputy Minister in the Minis-
try of Rallways (Shrl Sham Naih):

(a) Northern Railway
North Eastern Railway .
‘b Northern Railway

North Eastern Railway .

Rs.

R fgn

30,271
K1.92,501

. . p 5 ao0k7,008
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(c) On North Eastern Railway, both
the number of claims registered and
the amount of compensation paid were
higher in 1964-65 than in 1962-63 and
1963-64 whereas on Northern Rail-
way, the t of ec tion paid
was higher than in the two preceding
years but the number of claims re-
gistered was lower than in 1962-83
though higher than in 1963-64.

(d) Rail transpori is8 naturally sub-
ject to certain hazards. In spite of
all reasonable care, consignments
sumetlimes get mis-despatched, mis-
delivered, lost in transit, pilfered,
damaged or delayved in transii, re-
sulting in deterioration. There may
be fires and other mishaps. These ac-

count for the compensation claims
that arise.
The fact that Railways are now

working to capacity, under difficult
cenditions, in.reases the  hazards.
The assumption of common carriers'
liability from Ist January, 1862 is
also having an impact on the cluims
hill.

The increase in the number of
claims is partly due to in.rease in
quantum of traffic carried, while the
increasing prices of goods is res-
ponsible for the quantum of com-
pensation payable going up.

Railways are taking all steps to
keep down the incidenve of claims.
by sustained action through Claims
Prevention Organisation as well as
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alignment of the Railway track by
moving it closer to Satara town; and

(b) if mo, the additional mileage and
cost- involved in this projeet?

The Deputy Minister in the Minis-
iry of Ral>ways (Shri Sham Nath):
fa) Yes.

(b) The additional length involved
is about 8.5 KMs. and the extra cost
will be about Rs. 1 crore.

Import of Newspriot

489, Bhri Madhn Limaye:
Shri Bagri:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have re-
ceived any complaint from the Editor
of ‘Sudarshan’, a Marathi Duly Paper
ol Nagpur that in spile of the fact
that the C.LF. (lndian Porlts) rate for
imported newsprint in 1962-63 wes
only £ 60 per metric ton, the Chief
Controller nad quotej the rate as
Rs. 825 per metric ton insicad of
Rs, 80280 in the Exchange Control
Licence issued w him in vio'ation of
the LET.C. regulation; and

(b) if go, the action takon by Gov-
ernment thereon?

The Minister of Commerce
M bhai Shah) (a) Yes, Sir.

(Shri

intensified police arrang its
through the Railway Protection Force.

Potna-Miraj Metrp Gauge System

468, 8hri Madha Limaye:
Shrl Bagrl:

Will the Minister of Ballways be
pleased to state:

(a) whether 1t is & fact that while
converting the Poona-Mirej Metre
Gauge system to Broad Gauge, his
Ministry has agreed to change the

(b) Newsprint is generally invoic-
ed on gross weight basis, while
licences are issued on net weight
basis, and hence it was necessary to
provide for the tare. During 1062-63
import licence for newsprint were
issued on the basis of cif. price of
£ 60 per metric tonne, plus an extra
3 per cent (approximately) of the
value licensed was added to cover the
tare etc. No contravention of the
LET.C. regulations was involved and
henre the question of taking any ac-
tion by Government does not arise.
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412. Shri Yashpal Singh: Will the
Minister of Railways be pleused to
refer to the reply given to Unstar-
red Question No. 2789 on the 24th
September, 1865 regarding the open-
ing of a flag station between Virar
und Saphala Stations on the Western
Railway and state when the halt sta-
tion is expected to start functioning
and for which trains?

The Deputy Minister in the Minis-
try of Railways (Shrl Sham Nath):
Sanction was accorded in September,
1865 for opening of Vaitarna block
hut between Virar and Saphals sta-
tions for passenger booking, Plans
and estimates for the work are un-
der preparation. It is expected that
the station would start functioning
by April, 1866. The progress would,
however, depend on the promptness
with which Shramdan becomes avail-

able,

It is proposed to stop at thisz sta-
tion train Nos. 43 Dn/46 Up Bombay-
Baroda Passengers and 29 Dn/40 Up
Bombay-Ahmedabad Passcngers.

Smelter Plant

473. Shrli P. R. Chakravertl:
Bhri P. C, Borooah:

Will the Minister of Bteel aud
Mineg be pleased to state:

(a) whether Covernment have ap-
pointed a Committee to dJeclda the
question of setting up of the propos-
ed smelter, based on Baurashira

bauxite, either in QGujarat or in
Kerala;
(b) the r that p ted

Government to reopen the queliion:
and
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(¢) whether the J. K. group has
offered to set up the proposed Smelter
Plant in Gujaral?

The Ministey of Stee]

(8krl Sanjivi Reddy):
(b) Does not arise.
(c) Yes.

and Mines
(a) Neo.
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New Rallway Lines in Punjab

478. Shrl A. N. Vidyalankar: Will
the Minister of Rallways be pleased
to state:

(a) whether Government Lave re-
assessed the need of the new lines,
specially in the border nreas of Pun-
jab and Himachal Pradesh;

(b) if so, when the new lines wre
proposed to be constructed; and

(¢) whether Government have exa-
mined the desirability of connecting
Chandigarh  with Ludhisan and
Chandigarh with Hoshiarpur through
a direct line via Rupar?

The Deputy Minister In dbe Minis-
try of Rallways (Shri Sham Nath):

(a) and (b). Proposals for new
lines for the 4th Plan are yet to be
finalised in conjunction with the
Planning Commissian and other con-
omped Gowernment Departmenis
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(e) A traffic survey for a B, G. rail
link connecting Jagadhri-Chandigarh
Rupar and Ludhiana was carried out
in 1957, which showed that the pro-
ject would be highly unremuners-
tive. No investigation for a rail link
between Chandigarh and Hoshiarpur
has been made so far. With the pre-
sent difficult economic situation, this
proposal cannot merit the priority to
warrant the heavy outlay involved.

Cewment Factories

477. Shri B. K. Das: Wil]l the Minis-
ter of Industry and Supply be pleas-
ed to refer to the reply given to Star-
red Question No. 814 on the 24th
September, 1865 and state:

(a) the number of cemen: factories
in the public us well as in the privete
sector which are entitled to higher
development rebaie and rebate of wx-
cise duty on the additional production
over the production of 1964-85; and

(b) whether they have been wrrk-
ing to their full capacity?

The Depuly Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). As
#he higher development rebate and
rebate of excise duty on addilional
production have been introduced only
this yeer, it will be known only after
dbe end of the current financial year
which cement factories would be
entitled t0 these.

Textile Output

478, Shrimgit Sharda Mokerjee:
Will the Minister of Cemmmmerce be
ploased to state:

(a) whether it is o fact that thers

has recently been a decline in the
textile ’plli:

(b) if so, the extent thereof; and
(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). No, Sir.

Rallway Officers

479, Bhri A. P. Sharma: Will the
Minister of Rallways be pl d to
State;

(a) the total number of Personnel
Officers. A.P.Os.. D.P.Os,, Deputy Chief
and Chief Personne] Officers on the
various Railwavs and Deputy Direc-
tors, Joint Directors and Directors Es-
tablishment, Additional Member
(Staff) and Members (Staff) in the
Railway Board; and

(b) the number out of the each
category who have passed the depart-
tal examination in Establish t

Rules P, 1 M t

and T
courses (zone-wige)?

The Minister of State In the Minis-

try of Rallways (Dr. Ram Subhag
Singh): (a) Railways.
Chief Pers-nne! Officer —8

Deputy Chiel Personnel Officers —7
D.P.0s./5.P.Os. —101

AP.Os —aoa
Railmay Board—

Member (Staff) —r

Additions! Member (Staff) —_

Director (Establishanant)
Adviser (Labour snd Welfare) "—
Joint Directors (Estsblishment) —2

Deputy Director {Establishment) —6-
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(b) The information is being col-

lected and will be placed on the table

of the House. !

Ex(ension of B.G. line from Hospet to
Hubl

480. Shri Basappa: Will the Minis-
1er of Rallways be pleased to state:

(a) whether Government of Mysore
has represenled for extension of the
B.G. line to Hubli from Hospet;

(b) whether Government propose to
take up this line before the end of the
third Plan period: and

(¢) if not, the reasons therefor?

The Deputy Minister in the Minis-
iry of Rajlways (Shri Sham Nath):
(a) Yes.

(b) No.

(¢) This is not one of Railways'
Third Plan works. Scheme for con-
version, to be taken up in the Fourth
Plan are yet to be finalised in con-
junction with the Plunning Commis-
sion and other concerned Ministries,

Lease to raise Coal in M.P.
481 Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh:

Shri Parashar:

Shri Hukam Chand
Kachhavalya:

Shri Chandak:

Shri J. P. Jyotishi:

Shri Daji:

Shri Wadiwa:

Shri R. S. Tiwary:

Shri Bade:

Shri Shiva Duft
Upadhayaya:

Shri U. M. Trivedi:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Madhya Pradesh
State Mining Corporation have ap-
plied for a lease to raise coal, coking
ur well as non-coking;

(b) it so, the details of the appli-
cation: and

(c) the decision of the Government
-thereon?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
‘The proposal received from the Gov-
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ernment of Madhya Pradesh for the
grant of mining lease for coal over
an area of 2438.95 acres in Bakahi and
Bakaho villages in Sohagpur Tehsil
in favour of the Madhya Pradesh
State Mining Corporation has not been
accepted by the Central Government.

Ancillary Industries Sub-Committee

482. Shri Vidya Charan Shukla:
Dr, Chandrabhan Singh:
Shri Parashar:

Shri Hukam Chang
Kachhavaiya:

Shri Chandak:

S8hri J P. Jyotishi:

Shri Daji:

Shri Wadiwa:

Shri R, 8. Tiwary:

Shri Bade:

Shri Shiva Dutt Upadhyaya:

Shrt U. M. Trivedi:

Will the Minister of Industry and
Supply be plcased to refer to the
reply given to Unstarred Question No.
1908 on the 10th September, 1985 and
state:

(a) whether the proposed Ancillary
Industries Sub-Committee for Madhva
Pradesh has been set up;

{b) if so, the personnel and terms
of reference of the sub-Committee;
and

(¢} when the sub-Committee
submit its report?

will

The Deputy Minister in the Minls-
try of Industry and Supply (Shri
Bibhudhendra Misra): (a) and (b).
Government have approved the setting
up of the Ancillary Industries Sub-
committee in Madhya Pradesh with
the following terms of reference:

(i) To prepare 1:%s of parts and
components and sub-assemb-
lies required by the large
industries which are directly
connected with the defence
efforts;

(ii) To prepare lists of parts, com-
ponents and sub-assembies
required by other large in-
dustries; und
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(iii) To suggest items of produe-
tion to be demarcated for the
small scale sector so as to fit
in with the Common Produc-
tion Programme proposed for
large and small gcale indus-
tries.

The names of Members of the Sub-
committee will be announced shortly.

{c) The Sub-committee will be re-
quested to submit its report as early
as possible.

Selzure of Cariridges at Kanpur
Btation

483. Shrimati Rennka Barkataki:
Shri Yashpal Singh:
Shri Kapur Singh:
Shri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased to state:

ta) whether it is a fact that 1,000
cartridges were scized by the Rail-
wiay Police at the Kanpur Central
Statinn on the 4th October, 1985; and

(L) if so, whether any steps have
been taken lo apprehend the people
responsible for such illegal {raffic in
ammunition?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

{b) The case is under police investi-
gation, who arrested 3 persons in this
connection.

Third Class Bogies and Brake-Vans

484. Dr, Sarofinl Mahishi: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that at pre-
sent there is an acute shortage of
-stock in respect of Third Class bogles
and brake-vans;

(b) if so, the remsons therefor; and

(c) the steps taken to ease the sit-
uation?

The Minister of State in the Minis-
try of Eallways (Dr. Ram Subhag

i556

Singh):{ga) There is no shortage of
third cldss coaches and third class
coaches with luggage and brake-vans
to meet the present normal require-
ments of traffic.

(b) Does not arise.

(e} Having regard to the require-
ments of anticipated traffic, the cons-
truction of more coaches is program-
med every year.

Melattur-Feroke Railway Line

485, Shri Mohammed Koya: Will
the Minijster of Rallways be pleaged v
state:

(a) whether any preliminary sur-
vey was made about the construction
of Melattur-Feroke Railway line;

{b) if so, the result thereof; and

(c) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
fa) No.

tb) Does nol arisc.

{¢) This line wag not included in the
Railways' Third Five Year Plan. Due
to limitation of funds and resources
there are no prospects of this line
being taken up for construction in the
near future either. Since a survey,
if carried out now is liable to become
out dated unless it is followed by con-
struction, it is not advisable to incur
expenditure on g survey for this line
at this stage.

Bullding for the Central Bilk-Worm
Seed Station, Srinagar

486. Shri Sham Lal Baraf: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
construction of a -building for the
Central Silk-worm Beed Station,
Srinagar, was taken in hand in 1963;
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(b) whether it is miso a fact that
the -said building has not been com-
pleted so far; and

() if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) and (b). A revised ad-
ministrative approva) for the coyns-
truction of a building for technical
and edministrative work and 30 staff
quarters for the Central Silkworm
Sceq Station, Srinagar, at an estimat-
cd cost of Rs. 10,068,600 wus accorded
in May, 1962 and work entrusted lo
the CPW.D. A statement showing
(i) the name of construction work (ii)
date of commencement (iii) up-to-date
expenditure and (iv) presen! stage of
construction ig laid on the Table of
the House. [Placed in Library. See
No. LT-5136/65].

(e} The main reasons for the pon-
completion of construction works are:

(1) Non-availability of materials
Such as seasoned timber which
resulted in  modification of
the desi and
revision of rates; and

(2) Non.cooperation and delay on
the part of the Contractors
entrusted with the construe-
tion work.

Lands owned by Pakistanis in lndls

487, Shri Daljit Singh:
Shri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to state:

(a) whether any survey has been
made (o ussess the land still owned
by the persans who are permanent
residents of Pakistan;

(b) whether it is a Tact that some
Pakistani nationals, who had migrated
from India still continue to own land
in Meerut District in U.P.; and

(¢) il #0, the mction prog
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The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). Under Notifica-
tion No, 12/2/65-E.Pty dated 10th
September 1885, all immovable pro-
perties belonging to Pakistan palionals
or managed on behalf of Pakistan
nationals have been wvested in  the
Custodian of Encmy Property, The
list of properties in this calegory is
being compiled with the help of State
Governments, Complete reports
have not yet been received. If it 18
found that Pakistani nationals conti-
nue to own land in Meerut districy in
U.P, the samg will vest in the Cus-
todian in pursuance of the Notifica-
tion mentioncd above.

Paper Mill at Nangal

488. Shri Daljit Singh: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) whether it is a fact that @
licence has been Msued to Mis. Shree
Gopal Paper Mills to set up a Paper
Mil] at Nangal in Punjab with the
collaboration of M/s Abitibi Powar
and Paper Company, Canada;

(b) if so, the details thereof; and

(c) when the Paper Mill will start
production?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and tb).
Yes. Sir. An Industrial licence for
the establishmont of a 200 tonne/day
newsprint plant at Nangal has been
issued to M/s. Shree Gopal Paper
Mills on the 31st January, 1961. The
foreign collaboration proposals are
still awaited from the Lcensce.

(c) Ag the question of the gupply of
raw materials and the terms of
foreign collaboration are yet to be
finalised, it cannot be stated precisely
as 1o when the Mill will start produc-
tion. Hi er, as it g lly takes

taken in the mattar?

3 and 4 years for start up of
a plant of thisg gize after all the pre-
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liminaries have been completed, it is
envisaged that this Unit might come
intp regular production only towards
the end of the Fourth Plan,

Demolition of Rallway Tracks by
Pakistanis

490. Shri Yashpal Singh: Will the
Minister of Raflways be pleased to
state:

(a) whether Pakistani troops have
been noticed demolishing the rallway
tracks neap the Indian border both
in the West and East Pakistan; and

(b) if so, the details thereof?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Sabhag
Singh): (a) No.

(b} Does not arise,
Serbculiure Industry in Punjab

491, Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to refor
1o the reply given to Unsturred Ques-
tion No. 878 on the 27th August, 1965
angd state:

(a) whether the officer of the Cen-
tral Silk Board sent to Punjab for
the formulation of the compact
scheme for the development of seri-
culture industry in the hilly districts
of Punjab has gubmitted any report;
and

(b) if 5o, the main features thereof?

The Depuly Minister in the Minis-
iry of Commerce (Shri 8§, V. Rama-
swamy): (a) Yes. Sir.

(b} The main features of the Re-
port are:

(1) Establishmeny of 12 composite
development Centres to be located
mainly in the hilly and sub-mountai-
nous areas of the State which have
potentialities for the development of
sericulture industry The activities
envisaged at the proposed Centres
are:

i) Raising of = mulberry planta-
tion of sizable acreage for

Written Answers 1560
*duelion and distribution
of saplings.

(ii) Conducting of chawkj rearing
of about 60 punces of silk-
worm seeds and attending to
the safe and timely distribu-
tion of worms tp the silk-
wWOorm rearers,

(iii) Conducting departmental seed

rearing under hygicnic con-

ditlong and perfect technigue.

(iv) Providing nccessary gpuidance

to the rearers of the locality

towards the successful harvest
of cocoons crops.

(v) Affording stifling and market-
ing fachitjes.

The Central Silk Board has since
spproved the establishment of these

Centres at an cstimated cost of
Rs. 22.80 lakhs during the Fourth
Plan period,

(2) Reorganisation of the existing
seed organisation in the State in order
to projuce 7500 ozs, of disease.-free

seed annually by the end of the
Fourth Plan
(3) Improvement in the techniral

efficiency of departmental institutions
in the State.

Station at Park Circus, Calcutta

492. Bhri Indrajit Gupta: Will the
Minister of Rallways be pleased to
state:

(a) whether the Eastern Railway
has opened a new station at Park
Circus, Calcutta;

(b) if so, to what extent this has
relieved the pressure of peak hour
traffic on Sealdah terminus; and

(e) whether it is a fact that the
new station lacks all amenities like
drinking water supply, toilet and
cloak room?

The Deputy Miaister in the Minks-
try of Rallwayy (Shri Sham Nath):

ta) Yes.
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(b} Park Circus station was opened
only from 1-10-1885, The station has
not yet attracted substantial volume
of traffic. It is, therefore, too early
to assess the extent of relief in the
pressure of peak hour traffic wt
Sculdah,

te) The itemg of amenities provid-

ed at Park Circus station are as
under:—

(1) Lights (9 ¢lectric lamps on

platform) (4 electric lamps

in Waiting Hall).

X}

Benches (6 benches on plat-

form) (6 henches in Wait-
ing Hall)
(3) Electric fans (3 in Wailing

Hall).
(4) Tube-well (1 on platform).

(5) Water trolley (1 in Waiting
Hall),

(6) Water buckets (2).

{7T) Glass tumblers (3).

(8} Dipper (1),

(9) Earthen water pot with stand

(1).

(10y Urinals and Lavatory (Under
construction).

(i1) Platform shed (Under crec-
tion),

(12) Statiop clock (1),

Works Accountant, XEN, Yamuna
Bridge Office, N. Railway

493, Shri Buta Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that some
more caves of malpractices, irregula-
rities and frauds against the Works
Accountant in the office of the Execu-
tive Engineer, Yamuna Bridge, North-
ern Railway have come to the notice
of the Vigilance Directorate of the
Railway Board in August and Sep-
tember 1085; and

(b) if so, the action taken in the
matter?

NOVEMBER i2,
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subbag
Singh): (a) Yes.

(b) Preliminary
the 'matter revealed no truth
allegations.

investigations in
in the

Training in Cost Accountancy

494. Shri Buta Singh:
Shri Onkar Lal Berwa:

Will the Minister of Railways be
pleaseq to state:

(a) the total number of Senior Ac-
eountants of the Northern Railway
who have received training in Cost
Accountancy at Government expense
during the period from Ist January,
1962 to 3lst August, 1965;

(b) whether the Railway Board is-
sued orders in 1964 that the services
of such trained staff should be utiliz-
ed by posting them in the Workshop
Accounts Offices; and

(c) in how many cases the above
orders have not been given effect to
by the Northern Railway?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) Nil

(b) In April 1962 (and not in 1964)
the Boarg issued orders that services
of the staff trained in Cost Accoun-
tancy should, lo the extent possible,
be utilised for strengthening the Cost
Accounting Organization in Work-
shops,

(c) Only one {a Senior Accountant
trained prior to 1-1-62), whg is re-
tained in the Inspection Section of
the Headquarters Office, where his
duties include the inspection of work-
shop accounts offices also.

Nerthern Rallways Accounts Depart-
ment

495 Bhri Bula Bingh:
Shri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased to refer to the reply given to



1563 Written Answers KARTIKA 21, 1887 {SAKA)

Unstarred Question No. 430 on the

26th February, 1965 and state:

(a) whether there is any proposal
to revert the Junior Accountants,
Senior Accountants and Accounts
Officers who have completed five years
deputation period in the Rallway
Board's Office to the Northern Rail-
way; gnd

(b} if so, at what stage the matter
stands at present?

The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The posts of
Account: Officers and  Senior and
Junior Accountuntg in  the Railway

Board's office are tenure posts; the
period of tenure ranging from three
to five years, Under the normal rules,
thr period of tenure in each case can
be ¢xtended in the  administrative
interest. Replacement of the exisling
staff who have completed their normal
tenure is made on a programme basis
having regard to administrative con-
venience and requirements,

Dressers of Indian Rallways

496. Shri Bata Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether any memorandum has
been received by the Ministry of Rail-
ways from the Dressers of the Indian
Railways (Medical Department) re-
questing for the revision of their pay
scales and ch of their des}
and .

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag

Singh): (a) Yes.
tby It has been decided that there
is no justification for revising the

existing crders which are based on
the specific reccommendations of the
Jupannadha Dag Psy Commission,

Rail Routs from Gauhatl to Dibrugarh
497. Shrimati Renuka Barkataki:
Will the Minister of Rallways be

pleaseg to state:
(2} whether it is a fact that the
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Governmegt of Assam have requested
the Unio® Gover t to gider a
proposal to have an alternate rail
route from Gauhati to Dibrugarh; and

(b) it so, the reaction of Govern-
ment thereto?

The Depuly Minister in the Minis-
try of Railways (Shri Sham Nath): (a)
and (h). The Assam Government had
recommended for construction during
thy Thirg Plan, a Railway line from
Jakhalabandha (v Khumtai and  res-
toration of the dismantied Moranhat-
Khowang line and il extension uplo

Dibrugarh. These proposals  would
have given wup alternative rail  con-
nection 1o Dibrugarh from Gauhan,

in addition to the exisling one pia
Lumding, Furkating and Tinsukia.
Due to the limitation of funds and
resources, for  construction  of new
lines jn the Third Plan and owing to
the faei that several other projects
required on strategic  and  develop-
ment aceount bud to he  taken  up.
these propusals could not he  under-
taken in the Third Plan. The funds
for new lineg in the 4th Plan will be
even less than in the Third Plan, The
prospectg of considering  those  pro-
posals even in the Fourth Plan are,
therefore, remote.

Attempt to derail Assam Mail

498. Shrimati Renuka Barkatakl:
Shri Basamatari:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that an at-
tempt was made on the 16th Septem-
ber, 1965 to derail the Assam Mail
near the Duliajan Station of * the
Northeast Frontier Railway; and

(b) if so, whether the investigation
into the circumstances of the attempt
to derail the train has been complet-
ed?

The Minister of State in the Minis-

try of Rallwayy (Dr. HRam Subhag
Singh): (a) No,
(h) The matter was  imemediately

investigated by the Governmeny Rail-
way Police. Tinsukia who do  not
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think it to he & case of atlempted
sabotage. Investigation is, however,
stil] proceeding.

Paroel Stafl of Defhi Maim Stadlen

499. Bhri Gulshan: Will the Minis-
ter of Ratlways be pleased to state:

(&) whether it is a fact that certain
Parce] staff at Delhi Main Station ap-
plied for inter-divisional transfers in
1964-85; and

(b) if so, the reasons for the delay
in not disposing of their applications
up till now?

The Minister of State in the Minis-
try of Railways (Dr. Ram Suabhag
Bingh): (a) Yes,

(b) All the requests have bheen
agreed to and complied with except
ong which is outstanding for want of
« vacancy on the Division to which
transfer has been sought.
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Trade Undorws on Railways

501. Shri Onkar Lal Berwa:
Shri Brij Raj Singh:
Shrl Gokaran Prasad:
Shri Hokam Chand Kachha-
vaiya:

Will the Minister nf Railways be
pleased to state:

(a) whether the Railway Adminis-
tration has verifled the membership
figures of the recognised trade-uni-
«ms or federations on various Railway
Zones, I

(b) if so, the zane-wise break-up
figures of their respective mem]
ship; and

(¢) if the reply to part (a) abowe
Lo in the negative, the reasons there-
for? i

The Minister of State in the Mints-
try of Railways (Dr. Kam Subhag
Singh): (1) to (c). Information is
being collected and will be laid on
the Table of the Sabha.

Extension of Pensdon Benefit tn
Raillway Employees
502 Bhri Brij Baj Singh:
Shri Onkar Lal Berwa:
Bhri Gokaran Prasd:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Rallways be
pleased to state:

(a) whether the first Pay Cnmmi.n-
sion T ded the ex
pension benefit to all the Railway um-

ployees;
(b) whether this recommendation

was pled by Go and ap-
proved by Parliament in 1950,

(e} whether the Rallways introduc-
ed the Pension Scheme in 1837; and

(d} the steps Gavernment propose
to take to do justice to the Rallway
employees who retired between 1960-

1732 (Al L.SD—4
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537 and were thus deprived of the pen-
slon bewm

The Minister of State in the Minis-
try of Railways (Dr. Bam Subhag
Singh): (a) No. The Central Pay
Commission  of 187 recommended
that the pension system might  be
introduced for future entronta  to
Kailway Service.

(hy No.

(¢} Yes. As an independent
sion.

deci-

(d) Does not wrise. These emplo-
yees were given the retirement bene-
fits due to them under the Contri-
butory Provident Fund system by
which they were governed.

Fuel Deposits

508. Shri D. D, Purl: Will the Minis-
ter of Steel and Mines be pleased to
state:

(a) whether Government's atten-
tion has been grawn to the statement
of Dr. G. Pospelov, a Russian Geolo-
gist and Mineralogist that the known
reserves of coal will last mankind 500
years and that oil resources will not
last another 100 years;

(b) whether this calls for any action
in rationalisi the o ption of
coal and oil as far a8 Indla is concern-
ed; and

(c) it =0, the steps taken by Gov-
ernment in the matter?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) Yes, Bir,

(b) No, Sir,

(¢} Does not arige.

Boller Quality Flaies

504. 8hri D. D, Purl: Will the Mins-
ter of Steel and Mines be pleased to
Flate:

(a) whether Government ary aware
of the fact that the Hindustan Stesl
Ltd., has been repeatedly advertising
for supply of boiler quality plates to
consumers in India;
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(b) whether Governmecnt are also
aware of the fact that despite this, no
such plates have g0 far been supplied
against orders booked from custom-
ers;

{e) if so, the reasons therefor; and

(d) whether the Hindustan Steel
Ltd., has allocated some manufactur-
tng capacity for the manufacture of
boiler quality plates and when the
production of these plates is axpecied
%o run on full commeraal scale?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Three
advertisements for  Boiler  quality
plates were issued and these were in
the period from 27th February to 12th
April 1965

(b) Substantial supplies have been
made against orders booked according
to their seniority and priority.

(¢) Does not arise,

(d) Out of Hindustan Stecl Limit-
ed's target production of 2,500 tonnes
per month of both Boiler quality and
Ship building quality plates, about 50
percent are expected to Be in Boiler
quality. Supplies of boiler quality
plates were started in  April 1981
During the six months from April to
September, 1885, 6,603 tonnes of
boiler quality plates were supplied,
and about B,000 tonnes of boiler
quality hot rolled coils were despatch-
ed to tubiemakers,

Barojni Nagar New Delhd Railway
Colony

505. Shrl Gulshan: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it iz a fact that some
staff of Sarojini Nagar railway colony
have made unauthorised comstruction
wuch ax extra kitchens in the gquarters
allotted to them; and

(b) if so, whether any steps have
been taken by the Railway Adminis-
tration o find out the sources through
which the material used was obtainod?

NOVEMBER 12, 1965
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The Minister of State In the Minls-
try of Railways (Dr. BRam GSuobhag
Singh): (a) Yes.

(b} The materials used in the con-
struction of these unauthorized struc-
tures wre similar to material; avail-
able in the local market viz,, scrap
sheets, tarpaulins, Sirkies ete.

Divisla wperintendont’s Odice,
Nertharn Rallway

506. Shri Gulshan: Will the Minis-
ter of Railways be pleased to refer to
the repiy given to Unstarsed Ques-
tion No. ™ on the 19th February,
1965 reparding the arrest of an em-
ployee of the Commercial Branch of
the Office of Divisional Superinten-
dent, Northern Railway, New Delhi
and state:

(a) whether the Head Clerk of that
Branch haz also been found respon-
sible in this case;, and

(b) if s0, the action taken against
bim?

The Minister of State in the Minis-
try of Railwayg (Dr. Ram Subhag
Singh): (a)} No,

th) Does not arise in view of (a)
ahove.

Hovwrah-Madras Mall

507. Shri Gokul d \; 2
Will the Minister of Railways be
pleased to state:

{a) the time saved by the Howrah-
Madrar Mail by the use of Diesel En-
gine and consequent acceleration of

wpeed;

(b) whether in view of the tirne sav-
ed, Government have considersd the
stoppage of the Mall Train at some
additional important Stations; and

{r} if not, the reasons thereol?

The Minister of State in the Mimis-

try of Railways (Dr. Eam Subhag
#ingh): (a) 3 Up/4 Dn. Howrnh-
Madras Mails, which have been

Dieselised on their entire run from
1-10-85, have been accelerated by 3
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hours 41 minutes in the Howrah-
Madras direction and 4 hours 23
minuteg in the Madras-Howrah diree-
sion.

(b) and (c). No additional stoppage
has been provided to these trains as
such a course, not warranted on con-
siderations of traffic, will nullify the
effort towards their gpeeding up by
Dieselisation.

Oollaboration with Foreign Firma

508. Shri Daljit Singh: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) whether any letters of intent
have been issued to foreign business-
men who are desirous of entering into
sollaboration agreements with the In-
dian nationals during the period from
the 1st January, 1965 to date;

(b) if so, the particulars of the for-
eign parties concerned; and

(¢} the fleld in which collaboration
is sought by them?

The Depuiy Minister in the Minis-
try of [ndustry and Bupply (Shrl
Bibudhendra Mixra): (a) Yes, Sir.

(b) and (c). The particulars of
forein parties and the proposed fleld
of collaboration are stated below:—

(1) Mr. J. R. Joyce of M/s. Organon
Laboratories Ltd, London, for
the manufacture of interme-
diates and non-steroids.

(2) M/s. Stein Atkinson Stordy
Ltd, UK. for the manufacture
of various types of industrial
furnaces.

(3) M/s. Walter-Hunger Interna-
tional G.mbH, West Germany
for the manufacture of hydrau-
lic equipment.

(4) Shri A. J. Chande, a British
national of Indian origin, for
the manufacture of machine

tool accessories.
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Handloom Export Promotion Councfl
510. Sbri Kolia Venkalah: Will the

Minister of Commeree be pleased to
state:

(a) whether any representation has
been received from Andhra Pradesh
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requesting representation on the Hand.
om Export Promotion Coumneil;

(b) if so, from whom;

(c) the reasons advanced for such
representation; and

(d) the action taken by Government
thereon?

The Deputy Minister in the Minis-
try of Commerce (Shrl 5. V. Rama-
swamy): (a) Yes, Sir.

(b} The Andhra Handloom Weavers'
Co-operative  Soclety Ltd, Vijaya-
wada.

(e) The Society have stated that
they are an Apex body and one of the
biggest exporters in the State.

(d) The representation
consideration.

is under

Snpply of Coal to Steel Plants

511. Shri Himatsingka:
Shri Rameshwar Tantia;

Will the Minister of Steel and Mlnes
be pleased to refer to the reply given
to Starred Question No. 393 on the 3rd
Saptember, 1885 and state the progress
gince made in ensuring regular and
adequate supplies of coking coal to
the Indian lron and Steel Co. and
Rourkela Steel Plants?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Steps have
been taken to ensure regular and

adequate supplies of coking coal to
the Indian Tron and Stecl Co. and the
Rourkela Stee]l Plant and the position
is much better than before.

Additional supplies of coking coal
were arranged to be despatched to
TTSCO during September and October,
1965 and their stock position on  the
30th October, 1865 went upto 167400
tonnes which is sufficient for 28 days'
eonsumption os against 10 days' stock
of 65000 tonnes on the 1st July, 1965

The average weekly receipt of
coking coal at the Rourkela Steel
Flants during the months of Septem-
ber and October, 1965 was about

NOVEMBER 12, 1865
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30,900 tonnes as agminst an average
of 28500 tonnes during July and
August, 1965.

With a view to solving the problem
on a long term basis, the provision
for extra storage facilities ls being
made under the expansion programme
of the Rourkela Steel Plant

Production of Coal

512 Shri 8. C. Samanta:
Shri Subodh Hansda:
Bhrd M. L. Dwivedi:

Will the Minister of Steel and Mines
be pleased to state:

() the production of goal, grade-
wise and sector-wise during the first
four years of the Third Plan period
and the estimate for the final year as
against the yearly targets; and

(b) the final targets of the produe-
tion of coal, grade-wise, year-wise
and sector-wise for the Fourth Plan?

The Minister of Sieel and Minea

(Shri Sanjiva Reddy): (a) A state-
ment giving the information ia
attached. [Placed in Library. See

No. LT-5187/66].

(b) The details of the target of coal
production during the Fourth Five
Year Plan have not yet been finalised.

Sale of TV. Sets

513. Shri M. R. Krishpa: Will the
Minister of Commerce be pleased %o
state:

(a) whether the T. V. Sets imported
from Germany, Hungary and other
countries have been sold through
the State Trading Corporation: snd

(b) if so, the number of these T'V.
Bets sold to the educational institutes
and private parties respectively?

The Minister of Commerce (Shri
Manubhal Shah): (a) Not yet, Sir.

(b) Does not arise.
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Colie on Trading Practices

514. Bhri P. C. Borocah: Will the
Minister of Conmmeree be pleased to
state:

(a) whether ths Committee on the
Code of fTrading Practices between
manufacturers and exporters have
evalved a Code;

(b) if so, the palient festures of the
Code; and

(¢) Gavdrnment's reaction thereto?

The Minister of Commerce (Shri
Manobhal Shah); (a) Yes, Sir.

(b) The salient features of the Code
are given in Annexure ‘B’ of the Re-
port, a copy of which is attached.
[Placed in Library. See No, LT-5138/
85].

(e} Gover t g Ny wel

the istions of the C H.
tee. However, their final decisions on
the recommendations would be formu-
lated after these have been considered
by the Board of Trade at its next
meeting scheduled to be held on 27th
December, 1985,
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Bangalore-Bangarapet Train

517. Shri Kajrolkar; Will the Minis-
ter of Eallways be pleased to state:

(a) whether it is a fact that the
passengers travelling by the Banga-
lore-Bangarapet train which left the
City Station at 730 AM. on 1Tth
October, 1963 were sranded at Ave-
tihalli (Southern Railway);

(b) whether the train which was
to have reached Bangarapet at 3.30
pm  was left unattended to till
late in the evening;

{¢) if so, the reasons therefor; and

(d) the circumstances under which
no arrangements were made to tran-
ship the passengers?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Bubhag
Bingh): (8} to (d). On 17-10-65, the
engine of No. 1172 Bangalore-
Bangarapet Passenger failed between
Devanhalll and Avatihalli and so the
train could nol proceed beyond Awvati-
halli, No spare engine was available
at that time at Yelahanka Loco Shed
for hauling the train beyond Avati-
halli
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Food and drinks were supplled to
the waiting passengers from the local
botels at AvatihallL. Most of the pas-
sengers availed of bus services shortly
after the incident and arrangements
were made for the remaining few to
be transported further by the next
available train No. 1182 Bangalore-
Chintamani passenger leaving Avati-
halli at about 17.00 hours. The ques-
tion of transhipment therefore did not
arise.

Allotment of Cement in Delhi

518. Bhrl Vishram Prasad: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of outstanding ap-
plications against which cement is
yet to be supplied for the construc-
tion of houses in Delhi gince the regis-
tration was stopped in March, 1965;

(b) when the registration of fresh
applications for new construction is
likely to be restaried; and

(c) whether Government are likely
to give preference to the people of
low income group in the matter of
registration and allotment of cement,
besides priorities given to other cate-
gories?

‘The Deputy Minister in the Minis-

try of Industry and Sopply (Shrl
Bibudhendra Misra); (a) 1,441.

(b) After pending applications are
substantially satisfled.

(¢) The Delhi Administration pro-
pose to consider this aspect if and
when registration of new applications
is resumed.

Collizion st Thana om Bomsbay-EKalyan
B.G. Lime
519. Shri M. Rampare:
Shrl Kanakasabal:
Shwt Mohawwwed Koyn:
Wil the Minister of Rallways be
pleased 10 state:

{a) whether sny enquiry into the
Joend druim callision which ook place
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on the 14th September, 1065 at Thena
on Bombay-Kalyan broad-gusge line
bas been completed;

(b) it so, the causes of the collizion;
and

(¢) whether responsibility hay been
fixed on the persons concerned?

The Miniter of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (c). The Additional
Commissioner of Railway Safety,
Bombay held a statutory enquiry into
this accident. He has not finalised his
report as yet.

Eleotrification of Madras-Vijayawada
Rallway Line

528. S8hri M. 8. Murti: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 882 on the 27th August,
1963 regarding electrification of
Madras-Vijayawada railway line and
state:

{a) whether any decision has since
been taken in the matter; and

(b) i #o, the details thereof?

The Deputy Minlster in the Minis-
try of Bsllways (Shri Sham Nath):
{(a) and (b). The electrification of
Madras-Vijayawada Section has been
included in the tentative proposals for
electrification of tracks in the 4th
Plan. The detailed survey of the
section is proposed to be undertaken
during 1965-66.

Import of Drum Shests

521 Shri Dinen Bhattacharya:
Dr. Banen Sem:
8hri Sabodh Hansda:

Will the Minister of Bteel and Mines
be pleased to state:

(a) whether Government have is-
sued an import licence to the Indlan
Oil Corporation for importing 18 geuge
drum shests;
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the amount of foreigm
" involved in it;

(c) whether these sheets can be
manufactured indigenously, and

(d) if s0, the reasons for granting
such a licence?

The Minister of Stesl and Mines
(Bhri Sanjiva Reddy): (a) and (b).
Yes, Sir. An import licence for a
value of Rs. 25 lakhs for 18 gauge
sheets was issued to the Indian Oil
Corporation in the licensing period
October 1883—March 1964 for import

from the Rupee-payment area. An-
other licence for Rs. 20.75 lakhs was
also issued in the Aprll-September
1864 period for 21-24 gauge sheets,
which was later provisionally amend-
ed to cover 18-24 gmuge sheets, sub-
ject to Government’s approval being
obtained ver t, ho , felt
that the Indian Ol Corporation’s re-
quirements could be met indigenously.
The licence is being surrendered and
the Corporation are placing their
order on the Rourkela Steel Plant.

(¢) and (d). Although 18 gauge
sheets are manufactured indigenously
their import was being allowed as the
indigenous supply was short of the
total requirements.

Cement Corporation

522, Shri Kajrolkar; Will the
Minister of Indusiry and Supply be
pleased to state;

{a) whether it {z a fact that the al-
lotment for Cement Corporation for
its crash programme for the Fourth
Five Year Plan has been cut down
by the Planning Commission;

(b) if so, what wras the target and
by how much it has been cut down;
and

(c) whether the Cement Corporation
will now be able to achieve its pro-
duction targets?

The Deputy Minister in the Minis-
try of Imdustry and Bupply (Shrl
Bibudhendra Misra): (2) to (¢c). The
target for cement production and
capacity for the Fourth Five Year

)
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Plan, including that of Cement Corpo-

ration of India Limited is still under
consideration.

Tirunelveli- Eanyakumari-Trivendrum
Railway Line
523, Shri Muthiah: Will the Minister
of Eailways be pleased to state:

(a) whether the engineering and
traffic surveys for the new railway line
from Tirunelveli to Kanyakumari and
then to Trivandrum have been com-
pleted;

(b) whether the survey reports and
sstimates have been prepared;

(c) when Government will take =
final decision in the matter; and

(d) whether the scheme will be im-
plemented in the Fourth Plan?

The Deputy Minister in the Minls-
try of Railways (Shri Sham Nath):
{a) Yes.

(b) The report and esttmate are
heing finalised by the Southern Rail-
way.

(c) and (d). A final decision can
only be taken after the survey reports
are received wmnd examined by the
Railway Board from all aspects. Pro-
posals for new lines in the Fourth
Plan are yet to be finalised in con-
junction with the Planning Commis-
sion, and as such it is premature to
say at this stage, whether this scheme
will be Implemented in the Fourth
Plan.

Raifway Seérvioes in Border Areas

524. Bhri Yasbpal Singh:
Shri P. C Borosah:

Will the Minister of Raitways be
pleased to state:

(a) whether the Chairman of the
Railway Boarg recently paid a visit
to the border areas, particularly those
strategic arems which have been affec-
ted by the Pakistani hostilities;

(b} whether any scheme for aug-
menting the railway services in thess
areas has been chalked out; and
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(c) if 30, the broad outlines thereuf?

The Minister of State in the Minls-

try of Railways (Dr. RBam Subhag
Singh): (a) Yes.

(b) No.

{c) Does not arise.
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12,08 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE

(i) RerREncHMENT v Heavy En-
GINEERING CORPORATION, Ramchr

Shri P, K. Ghosh (Ranchi East):
I call the attention of the Minister of
Industry and Supply to the following
maiter of urgent public importance
and I request that he may make a
statement thereon:

“Notices of relrenchment given
1 the civil engineers of the Con-
struction Wing of the Heavy En-
gineering  Corporation, Ranchi,
with effect from the 1st Novem-
ber, 1965

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
The construction work in the Heavy
Fnginecring Corporation, Ranchi, has
started tapering off and as a result,
some of the stalf on the civil Engi-
necring side have berome  surplus
The total surplus as on the 1st June,
1965 was estimated as 147 persons of
various categorics. Complete detai's
of the personnel who arce likely to
be rendered surplus in the Corpora-
tion, from Llime to time, have becn
forwarded 1o various public sector
projects including the Bokaro steel
project.  Efforts are thus being made
1o find suitable alternative employ-
ment for as many of the surplug stafl
as possible, In the meantime, the
Corporation have given 3 m!.hs
notice of retrenchment 1o 4 Executive
Engineers, from I November, 1985,
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This hag been done as there did not
sppear to be any chance of getting
them absorbed in  the near future.
Care has been taken to give this notice
to the junior-most emong all the Exe-
cutive Engineers. In view of the pre-
sent hasis on y of expendi
turg all round, the management de-
cided that it would not be appropriate
for them to retain on their rolls these
Engineers for whom they had no
work. The Civil Engineering staff
becomes surplus in all public gector
undertakings as construction tapers off
and such retrenchment, to the mini-
mum extent possible, is something
which cannot be helped.

Shri P. K. Ghoshi: In reply to
Question No. 492 dated the 18th
March, 1985, In the statement lald on
the Table of the House in reply to
Question No. 412 dated the 3rd Sep-
tember, 1965, and also today the hon,
Minister has said that efforts are being
made to absorb thess surplus engi-
neers in the Bokaro Steel Project and
other public undertakings. In view of
the fact that not a single surplus engi-
neer out of these has been absorbed
#o far in any of the public undertak-
ings through the help of the Minis-
try, I would like to kmow whether
the Minister is going to take up the
matter at the Cabinet level or with
the Prime Minister of India

BHri T. N. Singh: I try to take up
this questlon as often as 1 am able to
meet my colleagues. 1 have also per-
sonally approached them. Therefore,
efforts are being made; but we can go
up to a point only. As a muiter of
facl, we should be for
workers becoming surplus on the civil
ronstruction side as the public sector
projects taper off. The Estimates
Committee made a recommendation
that whatever surplus staff we are
having at Ranchi must be retrenched.
Even then we are pmcuding very
cautiously, despite the very Important
recommendation of an important com-
mittee like the Estlmates Committee
of this House.

Bhri P. K QGbosh: May I have
another chance?

mr. Spdiker: No.

ot gew ww gy (Fw) ¢
wHl wEEw A wod awe ¥ awanan
Efr g AeRimr @ d
fr s et st on G g a1 &
g I A R T &
B ¥ Froor w § W 9w 3w A
a i mar a1 & vy day w0 fiwa
war 7 fie Ferey ww g A wroey
ofz femr amon 7 foreet & A
wr ot § v o woe wf qu-
forwr 2% #) &ure § o war dar Wi
wiiiz § 7

Shri B. K Das (Contai): May I
know whether the Ministry has any
follow-up scherme to ascertain whe-

consiffered on & priority basis?
Bhrl T. N. BMagh: We have taken

varionx stepr. A Government agency
looks to I{ that any staf? that is em-
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{Shri T. N. Singh]

made in regard to such personnel to
absorb them asg far as possible.

Shrimati Renu Chakravarity (Bar-
rackpore): It is quite true that after
construction is over in a big project
there will be surplus staff; but, in
view of the fact that there are other
construction projects coming up—
there is the Hindustan Construction
itself and then there are the Alloy
Steel Project and other projects—
why is it that the Minister has failed
to get even one single engineer ab-
sorbed yet by these organisations and
what will be the fate of such skilled
personnel when we are asking them
that they should not go abroad but
should give their skill to our country
itself?

The Minister of Bteel and Mines
(Shri Sanjlva Reddy): May I answer
this question? The position is that
not only in Ranchi but also in Bhilai
and other steel plants which have
executed expansion schemes, there
ore surplus workers. In Bhilai itself,
there are 18,000 people who are going
to be discharged and we are facing
that proh'em. In  January, about
5000 people will have to be discharg-
ed and in July another 5000 people
will be discharged and like that we
have to do it. They are not all en-
gineers; there are non-technical peo-
ple also who are being discharged.
We have issued intructions to Bokaro
steel plant ang other steel plants to
absorb this surplus and  that they
should employ anybody from outside
only if we do not have that type of
personnel. We have {ssueq these in-
structions to the new steel plants,
whether it is Bokaro or some other
plants. But the construction people
cannot always be employed in the
steel plants which are in production.
There ls this difficulty So, in view of
al] these problems, naturally there is
bound to be some surplus of con-
struction staff. We have also a nev_rly
established Steelworks Construction
Corporation which will absorb a few
of them. We will try to help them
We are doing our best to help them.
But as the clrcumstances are beyond
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our control, at times it will be very
difficult.

Shri Tridib Kumar Chaodhuari
(Berhampur): The Minister of Steel
and Mines just now stated that they
have formed a Construction Corpora-
tion and that they would consider
absorbing some of these engineers of
Ranchi in that Corporation. Is it not
a fact that this undertaking, the Con-
struction Corporation of the Hindus-
tan Steel, have advertised posts for
civil engineers and are already re-
cruiting engineers from outside and
ig it not a fact that the Heavy Elee-
ticals, Bhopal, have also advertised
posts and are recruiting engineers
from outside without considering the
case of these retrenched civil engi-
neers of Ranchi?

Shri Banjiva Reddy: I do not know
about the Heavy Electricals Bhopal.
But about the Steelworks Construc-
tion Corporation, a few top people
have been taken from the Railways.
1 will again issue instructions to say
that the surplus people of Ranchi,
Bhilal, Durgapur and Rourkela must
be given preference before they take
outgiders.

Shrl Narasimha Reddy (Rajampet):
This sudden retrenchment of so many
young engineers who have given a
good part of their service to this or-
ganisation would in any other country
be a matter of shame. Would the Gov-
ernment treat it as a national problem
and stop all further advertisements
and all further recruitment until these
devoted men are fully absorbed?’

Shri T. N, Bingh: There is nothing
like & sudd retrench t Some
action was taken even during the last
session. 1 have been postponing it as
much as possible. But it will be
wrung to keep them hanging like this
and ultimately tell them that they are
not required.

mmuomcmmmm
West): Is it a fact that the Soviet
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experts wha are collaborating with
us have proposed the formation of
the Central Construction Division in
+Ranchi itself to do turn-key jobs,
that is, designing and so on and, if so,
may | know whether that Division is
going to be set up and would all the
civil engineers be absorbed there?

Shri T. N, Singh: Ranchi complex
is a production complex and not s
construction complex ag such. When
we think of doing turn-key jobs, then
only that can arise. But the turn-key
jobs, a3 hon. Memberg know, are sub-
ject to all kinds of criticisms  here.
We cannot take a decision off-hand.

Shri Hem Barma (Gaubmti): Is it
not a fact that all the Ministries so
tar approached by this Ministry with
the request of absorbing these sur-
plus civil engineers have turned down
the request of this Ministry and, if so,
may lknow whether the Government
propose to take up this matter at the
Cabinet level and come to a decision
because there is no coordination bet-
ween the Ministries

Bhri T. N. SBimgh: 1 do not accept
that position. As a matter of fact,
we have been able to persuade the
othey Departments also and in the
case of Bhopal, we were able to absorb
quite a number of them. In this case
also we are making certain efforts. So
far as these four engineers are com-
cerned, it will be better if they look
for other jobs elsewhere and I think
they will get jobs elsewhere.

8hri Hem Barma: On a point of
order. The Hon. Minister for Steel
just now said that there was an ad-
vertisement and some people from out-
slde, from Railways, were appointed.
1t is not a matter of poor people; this
's a fundamental thing. Here the
Minister said like thia That shows
that there is no coordination between
the Ministries. He is quite in the dark
about it.

L (vifewr) : w1 o0y A%
§ fs o 7 whwifica) st frsren am
w 3, ¥ o gwg S fawmr ¥
arll d99  qr A qwET @ Y
£ ; afz g, @ @ wAwfa & W
o Wi fear oar o @ ?

it fwe wre fork : & wrorily axey
w1 W #WW A6 T )

EIW WY T 4 O AT
wga § e o W frerer mar §,
I A wrh Ty § oo

ot fre wo fay : o0 Y, @
W yfrecive @ (hfrad §

ot qav : www wgEw, AT
e w T T e § o

woqw wpnw ¢ fafreT i
wga &l

8hri Ganrl Shankar EKakkar (Fateh-
pur): Is it a fact that some of the
posts previously held by civil engl-
neers are now manned by mechanical
and electrical engineers thereby
creating this artificial surplus?

Skri T. N, Singh: 1 do not think
s0. 1 shall, however, verify it.

Shri Buta Singh (Moga): If it is
a fact that g large number of officers
from various depariments are on de-
putation in that particular project,
will the Government revert those offi-
cers back tp their parent departments
with a view to absorbing these people?

Bhri T. N. Singh: Calling them back
will not solve the problem. Sup-
posing somebody from the Industry
Ministry is serving elsewhere; calling
him back will not solve the problem.

Shri Bata Slagh: [ want to know
the number of such officers.
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Bhri T. N. Bingh: We may need
somgc ipeciallsts and officers with long
experience and we have to draw upon
them if they are not available. Giving
them back to the Ministry will not
solve the problem,

Shri Surendransth Dwivedy (Ken-
drapara): In view of the fact that
such problems are likely to atise too
often, may I know whether the Gov-
er is id ing setting up of
a Central Pool of Engineers, so that
all surplus engineers are absorbed and
there is proper coordination.

Shri T. N. Singh: Various methods,
which can be tried 1o improve the
position are under consideration, But
I do not kriow whether the Industry
Ministry as such should undertake
this responsibility. I shall however,
try to consider this particular sugges-
tion in consultation with the Labour
Minister.

Shri Warlor (Trichur): Will the
Government defer the implementa-
tion of the notices of retrenchment till
wuch time that the engineers get alter-
native jobe?

Shri T. N. Singh: We have already
deferred it for same time. The sur-
plus wag there six months ago, ie., on
the 1st June, 1985, and we have tried
to defer it as much as possible.

Siri Marl Vishnu Kamath (Hoshan-
gebad): Is it not a fact that il was
over a decade ago that the late Prime
Minister Jawaharia] Nehru issued a
clarion call to all engineers, including
social engineers? If 1 heard the
Minister right, he said that the con-
struction in this Heavy Enginecering
Ltd., Ranchi, was petering owt or
tapering off. How is it that three
or three and & half years after the
emergency wag declared in 1962, and
especially when India is now facing
two enemies in the north, east and
west, the public sector undertakings
of Government are facing a gituation
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where construction 13 tapering off ?

And is that the situation we are going

1o be confronted with in the pear fu-«

ture also, that comstruction cannot be

stepped up?

Shri T. N. Singh: It is obvious that
when we undertake a work we hope
to complete it some time.

Shr Hari Vishnu Kamath: Com-
plete what?

Shri T. N. Singh: Complete the
project some time; so it will taper off
naturally.

Shrl Mari Vishna Kamath: For how

much time? Are Government not
conscious of the emergency? Com-
plete what?

Mr. Speaker: Complete the putting
of questions.

Shri Harl Vishnu Kamath: You
must come tn the rescue of the House,
How could all  constructivn work

slop?. ...

Mr. Speaker: Order, order. | am
not allowing the Member, ...

Shri Harl Vishouw Kamath: Let him
clarify it You have alloweq such
clarifications in the past....

Mr. Spexker: The hon
may kindly sit down.

Shri Harl Vishnu Kamath: | shaill
sit down for the present, but later on
[ shall get up.

Shri H. N. Mukerjee (Calcutta
Central): In view of the fact that
intra<departmental methods of
ordination have obviously failed, and
the long '~=m solutions like the set-
ling up of a central pool will be tak-
ing a lot of Lime 10 gel under way.
may I know if the hon Minister has
given some consideration to the idea
sent to him by those who are being
retrenched that they might meet him
and talk to him about a possible wav
of meeting the present difficulty, be-
cause if the hon. Minister w:ﬂ theur

le a explains the ole posi-
mlt mr::ht perhaps soothe them®

Member

o=
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Shri T. N. Singh: I huve no objec-
tion to meet our engineers As a
.matler of fact, they have always ap-
proached me and they have found no
difficulty. 1 do not remember to have
received sny recent  communication
fram them for this purpose. But, in
any cuase, I am going o Ranchi in the
near future and if they want to see
me, | shall certainly see them.

Shri Kapur Singh (Ludhiana): Be-
fore coming to this unfortunate deci-
sion, did the Government at any stage
properly and sympathetically examine
the human problem involved in this
affair, and if not, do they propose to
reconsider this matter?

Shri T. N. Singh: 1 fully appreciate
the point made by the hon Member.
It is this human consideration which
has compelled me to go on postponing
this very hard decision from time to
time. Even now we have token the
decision in the case of only four such
engineers. In their cases also, we
shall continue to try to get jobg Tor
them wherever possible. But it
hould be rr bered that the
Estimates Commitiee as well as every-
ong in this House has been complain-
ing that our public sector projects are
overrtaffed and there should be eco-
nomy, and there should be a conscious-
ness of profitability, etc. If we try to
implement the directions of this
House, we should not be blamed for
that

Shri Kapur Singh: But be human,

Shri Priya Gupta (Kstihar): What
about absorbing these surplus HEC
Technical staff in the Bokaro plant
and other places?

Mr. Bpeaker: That has been discus-
acd; the hon. Member was notl here
evidently at that time.

Bari Daji (Indore): Apart from
the human consideration there is also
the consideration of efficiency, namely
that these engineers or workers have
gained a certain experience in the
work of construction, and if they :'r:

loyed in other w
:e‘:mbebeﬂsnuhldblhelﬂ—
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vantage of nation. With this in
view, as early as 1958, a meeting of
the Indian Labour Conference at
Madras under the chairmanship of
Shri Nanda had unanimously gand
jointly recommended to Government
o set up a pool of construction engi-
neers and construction workers
for being employed in all public
sector undertakings. That particular
scheme is being jeopardised for tweo
reasons. One is the refusal of Gov-
ernment to take additiona]l financial
burdens by way of provident fund ete
and the other is the desire of the local
officials or managers of the public sec-
tor undertakings to use new recruit-
ment as a weapon of nepotism for put-
ting their own relatives. So, may 1
know why Government have taken
seven years from 1058 to 1865 to take
a decision on this matter? Has the
hon. Minister verified that in all these
past months not a single engincer with
co-equal education has been recruit-
ed in any public pector project ot gll
in India? Without verifying that, how
could Government retrench these per-
sons or any persons for that matter?

Bhri T. N. Singh: The hon. Member
has asked & number of questions.

Bhri Daji: No. I have psked only
one question. I want to know why
they have taken seven years.

Mr. Speaker: There are about
thirty to forty pames in the list, and
it one hon. Member alone takes s0
much time to put a supplementary
question, how could I go on?

Shri Daji: My periinent question
is this. Seven years before s decision
was taken. May I know why it m
not peen implemented yet?

Mr. Bpeaker: The questi
not be po long.

Shri Harl Vishon Eamath: Ocea-
sionally it ig inevitable

Shri T. N. Singh: As s matter of
fart. there has been a very firm deci-

nmﬂiummmmmh
mmmmymm

should
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these people could be absorbed %ere;
that decision is being implemented
But the guestion of some people be-
eoming surplus ang their having to
be provided with employment is a
econtinuous one which ariseg from time
to time. What is desirable is that the
House and everybody else should
belp us in getting these things smooth.
ed out and get over these prohlems
a8 smoothly as possible, and that is
what we are attempting to do. 1f we
projects, power projects ete. where we
would have given notice to all the 150
persons involved. That was why we
tried to stagger it and we are trying
to provide for them in so many other
projects, power projects ete, wherg we
could have them absorbed.

Shri Daji: Why have advertise-
ments been issued then? Stop the
advertisements

Bhri Hari Vishau Eamath: 1 asked
about construction in all public sec-
tor undertakings put together. That
was, I think, the point made by Shri
Daji also; he put it in his own way.
Taking all public sector undertakings
into account what about construction
there, and will these engineers be ab-
sorbed in those undertakings?

Mr Speaker: In all humility, I will
request him to sit down.

8hri Harl Vishnu Eamath: But the
question should be answered.

Mr, Speaker: There was another
call attention motion given notice of
which I had admitted but which I can-
not take up just now because one
had already been fixed for today and
under the rules, we can take up only
one a day. But when I arrived here, 1
was told that the Minister himself
wanted to make a statement in the
House. If he so desires, he might
make it just now. It is on Rhodegia.

Shri Nath Pai (Rajapur): What
about questions?

Mr. Bpeaker: 1 will allow them.

NOVEMBER 12, 1985
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The Minister of External Affairs
(Shri Swaran Singh); Government
of India have been shocked al the il-
legal seizure of power by the while
minority Government of Mr. Ian
Smith in Rhodesia by a unilateral dec-
laration of independence on lith
November, 1865. This gutrageous ac-
tlom in defi of world opini and
accepted cannons of civilised behavi-
our will have far-reaching consequen-
ces of a most serious nature. Govern-
ment! of India condemna this action in
the strongest terms ang expresses its
full solidarity with and support of the
African people of Rhodesia.

In regard to Rhodesia our position
has always been that legally, consti-
tutionally, politically and morally
Great Britain is responsible for the
situation in that country. The legal
arguments put forward in the past by
UK. about their inability to interfere
in Rhodesia have been rejected by
the United Nations which has always
considered Rhodesia a® a British co-
lony. The General Assembly in its
regolutions of 12th October and 5th
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November, 1965, called upon the Uni-
ted Kingdom Government to take all
possible measures to prevemy & uni-

+ lateral declaration of independence
and, in the event of such a declaration,
to take all steps necessary to put an
immediate end to the rebellion with
a view to transferring power to a
representative Government in keep-
ing with the aspirations of the majority
of the people.

We have, therefore, repeatedly ex-
pressed the view that Great Britain
must shoulder full responsibility for
:‘l;e future of Rhodesia so as to ensure

at:

(a) the grant of @independence is
preceded by the grant of full demo-
cratic rights to the people of Rhodesia
on the basis of one man one vote;

(b) all repressive and unjust laws
are repealed and all political pres-
gures are released Bo ag to create pro-
per climate for a constitutional con-
ference;

(c) all steps being taken by the
white minority Government of Rho-
desia to establish itself as an indepen-
deny Government are frustrated; and

(d) Great Britain does not recog-
nise any authority that might be set up
in the sole interest of the minority.

The British Government have now
taken certain measures to meet the
situation created by unilateral decla-
ration of independence. These are,
however, belated measures and if firm
pction had been taken in the earlier
stages this gerious situstion would not
have developed, We consider it
British Government's duty to nullify
and chekmate the move by Mr. Smith
and his so0 called Government and to
take necessary measures, as enjoined
by the General Assembly Resolution
of 5th November not to al'ow the

KARTIKA 21,
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forumys in agvocating the establigh-
ment of af ependent Rhodesia on

the basis of a duly constituted demo-
cratic government elected on the prin-
ciple of one-man-one-vote,. We took
this stand also in the Non-aligned
Nations Conference in Cairo in Octo-
ber 1864 and we have supported the
resolutions passed by the organization
of African Unity on the subject. To
demonstrate our solidarity with the
African people struggling for the vin-
dication of their legitimate rights and
to register our protest against the
policies pursued by the minority Gov-
emment. we withdrew our diplomatie

i from Salisbury on 7th May,

1965,

The Government of India have in
the past repeatedly declared that any
unilateral declaration of independence
by the Whiteminority Government will
be illegal and unconstitutional and
will not be recognized by the Govern-
ment of India. We shall not, there-
fore, recrognize the Government which
has unilaterally seized power, and
should a Provisional Government l'e-
should a Provisi 1 Gover
cognized by the OAU, be eul.nbllshed,
the Government of India will also
recognize it.

I would like to take this opportu-
nity to declare in addition to sever-
ance of diplomatic relations the sever-
ance of all economic relations with
Rhodesia with immediate effect untll
surh ¢ime that a Government of the
P r- Ofm A H ” tahlishad we
express the hope that al] other Gov-
ernments would do likewise.

The Government of India has
throughout this controversy given full
support to the declaration made and
resolutions passed on the future of
Rhodesla by the OAU and the African
‘Hearla of S!sl.e Cunfemce' and in the
e of Twentyfour, and

rebel Government to lidate their
illegal hold on 4 million people of
Rhodesia.

The Honble Members are aware

that India has taken a leading part
in the United Nations and other world

the Genenl A.smnbly of the UN, and
the Conference of Non-Aligned Heads
of State has co-sponsored all resolu-
tions on Rhodesia. The Government
of India would now, In pursuance of
its Airm policy, offer full cooperation
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to the Security Council, the General
Assembly ang the OAU in whatever
steps they may propose to deal with
problems posed by unilateral decla-
ration of independence. For this pur-
pose, Govenment of India wou'd main-
tain close touch with friendly Gov-
ernments in Africa and of the Com-
monwealth and others so as to deal
with this gerious development.

The situation created by the uni-
lateral declaration of independence |s
not only explosive but a serious dan-
ger o international peace. Here are
all the elements of racism, reaction,
fanaticism, disunity ‘and exp'oitation
of man by man. Here it is being
planned that Angola, Mozambique,
‘South Africa and South West Africa
are to be kept in one form or another
in perpetual bondage. The Govern-
ment of India, therefore, feels that
the issue of the future of Rhodesla is
an issue of the greatest importance in
the whole process of decolonialisation
because the manner in which unilate-
ral declaration of independence is now
handled will have the most serious
consequences for the peace stability
and progress of the who'e of the
African Continent ang of Asia and
the world.
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\ Bhri Swaran Singh:

Xt g e g Fear 6 R WE SN\ very clearly that we will support all|
wriart At w4 wr felt ag- t-dmamdw*ﬂ:b.l‘l"e-“w‘:';;

2 4 i rsuit of efforts that

e Oft ey & A0 X Ao NN Do s Ty the African population of ||

Rhodesia to meet the situation. In
this respect, 1 have also sald that we
will remain in touch with all friendly

g AT s A o ek
fams w9 srharf w7, aw W@

wmrh | Afew gfe countries and this is a matter which is
much more serious. We should not

wwe WEWW o W@ 9T AWA  regard it as purely a sort of a props-
wfan gandist move. 1 anticipate a real com-
flict between the races in Africa and

- : she Organisation of African Unity. 1
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[Shri Swaran Singh]

respect and we should extend all pos-
sible support to them to tackle this
very difficult situation.

Shri A, P, Sharma
on a point of order.
was gpecifically whether the govern-
ment is golng to call a conference.
‘That part has not been replied to by
the Minister,

Mr. Speaker:
that.

(Buxar):

He has replied to

W agma fag (Foo)
gart "rta d2fre wrd st oy vy
=8 f§ wrm a9 @ ARE W
¥n xfafrgfea & W &

oft wiw foy : oC T e
TATT M & SeHz F G o0 qo
s ot § efafrgfer wor o §

Shri Nath Pai: What Mr. Jan Smith
is pleased to call a unilateral declara-
tion of independence is in fact a uni-
laternl declaration of enslavement of

the majority and the government has |

rightly reacted, 1 think though be-
latedly, as wag Mr, Wilson. What will
be the government's response in case
there is a call from the Organisation
of African Unity to go, i necessary
with armed help, to the rescue of the
Afriean people, whether the govern-
ment has considered this and whether
its response to the call for armed help
will be a positive one?

Bhri Swaran Slpgh: The resolution
of the UN itself had suggested even
to the UK that they should take sl
powsible steps including the use of
forve and we b.nd m—wmud the
rosoluti Sa, Iy
steps that are being taken by the
QOrganisation of African Unity to deal
wid the situation, of whateyer charac.
ter they are, certainly, the Govern-
ment of India will land full support
to them

NOVTMBER 12, 1965 Rhodesia (C.A.)
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8Shri Hem ll.ru In q:nte af th-
threats of 1i
ammheldmbynnhmmdﬂt
express wishes of the Commonwealth
and the UNO, Mr, lan Smith bhas
taken the unilateral decision to dec-
lare Rhodesia free, to enslave, I should
say the people of Rhodesia; in shat
context, may I know if our Govern-
ment are in constant touch with the
Cammonwealth countries and other
countries about the sanctions to be
taken agninst Rhodesis—and Mr. Wil-

und economic sanctions against thag
Government—and may I also know
what sanctions are the Government
contemplating against that Govern-
ment at present?

Mr. Speaker: That also, he has an-
swered.

Government i this respect,

ome actions, but they are very belat-

actions, Amcmdmnﬂl
ction should have been taken before
l. r. Smith declared independence or
|beized the illegal power.

}Euﬂim Therefore, they are taking

Shri Harl Vishng Kamath: Ap-
plying mutatis mutandis the high
ethical, political and moral priniciples
which the Minister of External Affaks
has just enunciated In his state-
ment, is there a proposal before the
Government to declare that China has
illegally and immorally seized power
in Tibat, and is the Government pre-
pareq to recognise the majority gov-
ernment the emigre government of the
Dalai Lama in India, in exile?

Mr. Speaker: We are not dealing
with thal now.
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Bhri Nath Pal: This is
mutandis.

mutatis

Shri Hari Vishny Kamath: [t s
a very important issue. Let him say
whether there is a proposal before
Government or not. It ig before the
United Nations and befoe the world.
Let bim say whether there is a propo-
tal 1o that effect or not.

Shri Ranga (Chittoor): What is
this Government doing about  it?
(Interruption).

Khri Swaran Singh: Let us not be-

hittle the effect of our action which
we take, by mixing it up with other
issues.

Shri Hari Vishnu Kamath: It is
nol mixing it up. You are belittling
the issue of military conquest of Tibet.
(Iaserruption). The question ia be-
fore the United Nations, before the
whole world. Why saould he not
make a statement? Let him say whe-
ther there is a proposal or not.

Mr. Speaker: We cannot enter into
an argument.

Shri Hari Vishou Kamsath: It is
not an argument, Sir. Let him say
yes or no. They are living in the
lusory world of Jawaharlal Nehru.
tInterruption)
order. Shri

Mr. Speaker: Order,

Rorooah.

Shri P. C. Borooah (Sibsagar): May
1 know whether the Government auti-
cipate any trouble for the Indian per-
sopnet or Indian interests in Rhodesiu
om sccount of India's refusal to recog-
nise the unilaters} declaration of in-
dependence of Rhodesia and, if so,
what action are the Government going
to take to safeguard the property of
Indian personnel and also the Indlan
personnel?

KARTIKA 21,
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Shri S Singh: Indians in
those area¥ have generally thrown in

their weight with the forces which
are working for indcpendence and I
am sure that those people who are
working for independence may suffer
some {emporary difficulties, but in the
long run, that is the right course for
them to adopt.

Shri P. Venkatasubbainh (Adoni):
1 congratulate the Governmeni for
having taken this activn in denouncing
the Rhod Gover t. Apart
from that, may 1 know whether this
Government proposcs, along with
other Commonwealth countrics, to
bring pressure upon the Prime Minis-
ter of Britain to act correcly and
also apply certain stringent cconomic
senctions %0 as to nutlify the White
minority government in Rhodesia®

Mr. Speaker: That has been an-
swered.
Shri P. R. Chakravertl (Dhanbad):

While knowing fully the altitude of
Mr. lan Smith, a fanuatically-seized
reactionary, may | knuw whether the
Government, as a leading ration of
the Commonwealth of Nati~ns, has
persuaded the Britisy Government and
other members of tie Commonwealth
to take to the memsures which alone
Mr. lan Smith understands, namely,
to hit him hard?

Shri Swaram Singh: Our Prima
Minister took a very clear and strong
t:umncl on this issue at the time of the
Jast Prime Ministers' Conference that
was held only a few months ago. We
have all along been pursuing  this
matter with the British Government
_and we have not left them in any
| doubt our strong feelings in this res-

pect. The British Government bavo!'

alwuys been giving the !
that they will do their best to prwn_mt H
‘the emergence of a situation which |
| has mow actually emerged. ]

impression |
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"1251 hrs,
PAPER LAID ON THE TABLE

Rueper (SecoNp AmEnoment) Runes

1985.

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): 1 beg to lay on the Table
a copy of the Rubber (Second Amend-
ment) Rules, 1965, published in Noti-
fication No. G.S.R. 1387 in Gazette of
India dated the 25th September, 1865,
under sub-section (3) of section 25 of
the Rubber Act, 1047. [Placed in
Library. See No. LT-5128/85].

1252 hre.
BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 15th November,
1665, will consist of:—

(1) Discussion on the present in-
ternational situstion and the policy of
the Government of India in relation
therelo on a motion to be moved by
the Minister of Externa) Affairs.

(2) Consideration of any item of
Government Business carried over
from today's Order Paper.

(8) Discussion on the Resolution
seeking dissolution of the Indian Cen=
tral Ollseeds Committee and the In-
dian Central Coconut Commitiee.

(4) Consideration and passing of
the Metal Corporation of India (Ae-
quisition of Undertaking) Bill, 1963

(5) Consideration of a motion for
reference of the Patents Bill, 1885 to
a Joint Committee of both Houses.

(B8) Discussion on the Annual Re-
port of the Life Insurance Corpora-
tion of India for the year ended 3lst
March, 1964, on a motion to be moved
by Dr. L. M. Singhvi on Thursday.
the 18th November, 1965 at 3 P.M.

NOVEMBER 12, 1865
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Mr. Speaker: I would request hom
members just io mention the itesss
which they want to be discussed and
not make speeches.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Permit me to remind you,
Sir, that in the last seasion you had
admitted a motion tabled by my col-
league, Shri Dwivedy and myself
about the Central Vigilance Commis-
sion’s first annual report. I would
like that the matter may be taken up

Mr. Speaker; Has a fresh notice
been given?

Shri Hari Vishnu Kamath: We
will give it.

Shri E. Ramanathan Cheltiar

(Karur): On a point of order, Sir.
The Business Advisory Committee is
composed of representatives of all
parties in this House and they take a
decision. But every Friday when the
Minister of Parliamentary Affsirs
announces the business for the coming
week, about half an hour to 45 mimm-
tes is taken up by those very repre-
sentatives of parties who are members
of the BAC, thus wasting the time of
the House,

Mr. Speaker: The two things are
distinguishable, The Busi Advi-
sory Committee has to allot time for
those items that are brought before
that committee by the Government.
Only time has to be allotted to those
items. But here I have allowed—of
course, if the House does not wank
this, we may revoke it; it is for the
House to decide—within pot half am
hour, which is too much, but not
more than 10 minutes. Perhaps it
might have happened that on some
day it took 45 minutes. But in future
1 would see that only 10 minutes are
taken and only the items may be men-
tioned about the subjects that they
want to be discussed or to be brought
up during the next week. That is
very limited.

Shri Harl Vishon Eamath: [ am
sorry my hon. friend who is otherwige
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Mr. Speaker: About that resolu-
tian, I have received notice from two
members and that resolution has been
selected as well.

Bhri Harl Vishnu Kamath: Then,
Sir, I would request the Minister of
Parliamentary Affairs that Govern-
ment should make up its mind very
early in this session as to what Bills
listed in the bulletin of October 22nd
they want to put through in this ses-
mion, so that the Business Advisory
Committee, yourself and the House
would decide once for all the time
needed for adequate  discussion of
those Bills.

Lastly, | may be permitted to sug-
gesl that in accordance with establish-
od parliamentary  practice and
recognised conventions, the minister
who led the delegation recently to the
Soviet Union should present a report
of a work and achievements of the
delegation to the House. I may be
permitted to make one or two brief
observations

Mr. Speaker: That it all; he has
said that, There need not be any ex-
planation or elaboration of it

Bhri Hari Vishno Eamath: [ am
sorry to say in this connection that
though he hes led it with such vigour
and encrgy, T have heard in the lobb-
ies and outside certain reporis which
<anse me mental uneasiness that in
the constitution and formation of the
delegation . ...

Mr. Speaker: [ had just made it
<lear that he can speak only about
the business that is to be brought
before the House. This time is allotted
s that members can point out what
other subjects they want to be discus-
sed and which have not been discu-
sed. This is not a point that would
be discussed in the House, unless there
is any other motion brought that this
might he discussed. Then ton, it will
have tn be considered whether it is
really desirable to discuss it at all,
or can be discussed at all.

KARTIKA 21,
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Shri Hari Vishnu Eamath: What

about the .-usenl.ntion of the report?

Mr, Speaker: The report goes to
the parliamentary committee.

Shri Hari Vishnu Kamath: The
Nagaland delegation's report was pre-
sented to the House

Mr. Speaker: That was a diffe-
rent delegation.

Shri Hari Vishnu Kamath: Was
this a parliamentary delegation or
not?

Mr. Speaker: [ do not know, 1

did not send it

Shri Hari Vishnu Kamath: The
Speaker, as the keystone of the par-
liamentary arch must be associated
with the formation of Parliamentary
delegations. -

Mr, Speaker: This i5 not the oeca-

sion Lo raise it
Shri Hari Vishou Kamath: I will
raise it on some other gecasion, then.

Shrimati Renu Chakravartty (Bar-
rackpore}: Is this important debate
on international affairs going to start
on Monday or later?

Shri Satya Narayan Sinha: On

Monday.
Mr, Speaker: Hon, members should
not take more than two minutes.

Shri Harl Vishou Kamath: Under
the rules it is five minutes

Mr. Speaker: Five minutes is too

much,

sl TTARAT  gww (ATTEET)
gargr ww v wnA "rare ® faasft
gIREl & Q17 8 F=1 Foft o g sl
1 zamw grft | 7T faaew & fw
4 AWG A WTA 0% ANT # AT
qra B omx fawm w=q 7 w9 o7
wrfgm W17 3§ 97 " TR A
arfer fami mv1 /AT ATHA 9T ST
Faw v~ Ay fagTar o fe

o
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qT FEIF FAGT AT AT FARTT wT
farar 1 ¥ w & i wam welr
w1 wwreq ot waraT feafa ¥ fear
TR IAF AT H W awA ¥ o
s gt aifaw | Ia%) A 7 T
o | fomT wEew WA awRw R
I ) "EEey I 9T AWIF T ¥ TW
& faq wwa Fremar amg 1 Chur,
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woow wheg S feA w1 ae
wifer odad & fog & wit o o o
AT |

ﬁ.mm: e TEw
grafaw aff &

warw WPww T 6T A )

ot w1 fog (W) @ W A
§ fir domw WY mge qC o @ TR X
& g & oifweardr gue & a9y ¥
THT W gET Wyl # wr o § 1 I
for ¥ wa & fouw gwTe wOETT A
Tws wvaTeq feq @ 1 g S IaE
¥R A gl fy arr wwrd €

waw wgten ;- vewT  vaw R
aw{w Al ¥
Fo o oft wer fog : 9awr ameqe gadr
2| A% T ¥ feg s @
L Rl ik

woow wgmy . gEE IAET S
aree T der far

wit g fiag : ww and ¥ Pegfafodea
fafreeror &

wo@ wEwm WY gl 9w
T
3 hrs.

ot wo Wo WWi (¥9T) : wEAwW
wgveg, & o are 6T aga S W s
s et R o e\ ot FaE A
# wrefaa woar wgan g ¥ Afew
ot 7 wfwdws & fear a7 W @5 T
oft four & Wi wTed A waTEa oY
fear & @1 & S e ww & w9 SR
fau g aww o fawifer w fan
=TT |



t6er BoA.
e wEw : forte At
ot gt due f ettt w8
wag-wTd WAt s & 0

8hri Hem Barua (Gauhatl): May
1 submit, Sir, that there should be a

separate debate on the Prime Minis-
fer's  statement on Indo-Pakistan re-

lations? ‘“Foreign affairs” would not
embrace that.

Mr, Bpeaker: It will embrace
everything.

st arq arf (TramgT) ¢ oft awTe
fax & faedft sy & wWinl & At &
W FEH FT GHIT TAT 9T IW 9T TH
grew ¥ g § A % aww g off
g€ & sae =i quwlt § ¥fww gawr
w1t fors oo 5t wEaw A o awEy
eI ¥ fasrtar & and & war ey fwart .

st weq areeaw feg ¢ ag Al
4

ot are arf - Afies 3@ 9 W
frare & ¥ far aww W) m
wrr A€ warE § gafay & wmw s
% ag i w1 g w= i ot Wyl
whd

it weq aroran Tag o e gAY
§ 3 b & wrwht o

w5t 1y oqrf : W7 IW T wmiEe
sag ?

oft T 7w o ¢ Ag AT
o

sit wea areraw fag : 3% ¥ 69
Ty WY e fergn wmam

S gATH W AAAT
eifatm wre & wF s

fadr 1 wTR
LS 2 1R
N gt R ot T Y oot
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o W ot § e e
-ﬂiw-ﬂw@mg 1

oW W ;e wd aw
w< fradt o s v & g
warfgwsz §1 § fe aw T W
forer ot § 1

it qe ameraw fg o frfireect
WY T ARy ouver fow ¥R ) &R
ot & agt groe ¥ aw ¥ s grfa
AT § Atw T ane g g ¥ qed
gRezAgl A K e ?

WA wEw . qagelt ff g
wgT b ) el wgrar

“Beauty  provoketh  thieves
sconer than gold”.

Bhri Satya Narayan Sinha: Mr.
Speaker, 1 shal] now deal with the
points raised by hon. Members. About
the central Vigilance Commission you
have already said, Sir, that no notice
of any motion has been given by the
hon. Member. I do not know whether
any motion has been given. Bui, as
you have explained, there Is a sub-
committee which selects out of these
notices for 2§ hour discussions subjects
for discussion. We can only take one
motion each week. We consult the
Minister concerned and fix up the
date. According to the procedure, as
already announced, we will be taking
up one this week

az A v, firer ofy wrerfre ot
¥ wgr at T P Tl #1 e
aren fafeeee mrew & aoa foar oY
T w7 fr e froew s
wifgr Afwq Iv% aw gw AT A
fawrds qeargyd w4A F fod oy amt
9T gy ¥ arady oYt agw v &
wTy ag a1a & A vk f6 vy ghaw
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fedz #t 9@ forr Jmm &1 394 ug
gEraferara 1 Y gaw § f

FET A

w1 AETAEIT TR
I A wvelt ¥

I 7 T

o Uadiaw oy ;. TEH A 74
aff Y a0

weqw g 0 AET

st mq femd (7)o weaw
wgra, 7 d=% %7 gt ! ugedt dzw
¥ oy & eaq Iefeqa a7 7

st wea averaw fay 0 § A oow
AT T T, AW LI § AT wEE
frftcema ¥ g9 TS AN R
qAAFEIWEE |
Shri Surendranath Dwivedy (Ken-

drapara): Can you refer to Rajya
Sabha proceedings?

it wew wreraw fag o st SwTerET

e & v gwr & faw fear ar
gafay &% goer e faar

sft gfi faroop wrormy : Tow wWT Y
gt e s owfaa &

ft wea Areaw fog @ w9 IEE
9 tor fFm & s fogr W @)
T AR | AW AT 6 o T
o o AT H w0 Sg g
99 < far v gafag & gaw faw
fwar | (fzTowiE)

ol geR TR YA | WY AT
wT g, wmoEw gErTs e o
HE, WY & qEwOE ¥ OgW A w4
™
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LR LER: R CRIGRIECRL s
ug ¥gE gE @ eHAsr W g &
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T 9T A H A Y AT e g
wiHE ¥ 9w kA A v R gw
T Wy & 5w 1 weer fear O
" TEAdE #¥ A A T dr gefae
IW FHE F AT 48 dEen famr g fe
T fawdi FTagE g | WH AR A
LEcofitob i Eike £k ac
9T TR & W W 7 A qamn e g
o7 o= F08 T fawrr s arfe
9 7 fermwm g1 |

OF AAm wEE  dE Al

AT F1 wa feet s ¢

st qew areaw oy & A gefaa
fafrer sg@ ¥ @ araw fam e
w0

wt gfe fawy wom : dwdig fire-
deat #1 fodrd forowt fao wred e
faar a1 ag = graw ¥ dw Fer ?
=ft weg Y fag (@ ag ¥
Fdrime ¥ w1 am ot wd
g

ot gfc fareoy wrww : @z e
=6 T qr e FeE g e
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v wEwm o3 el
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o WER A g A |
N 919 AT F1 5 AT |

St wo wo mwt : Tt i AT ¥
AT 5 9 Fa Pt s 7

WA QgD TH A |

13.05 hrs

TAXATION LAWS (AMENDMENT
AND MISCELLANEOUS PROVI-
SIONS) BILL

The Minister of Planning (Shri B. R.
Bhagat); Mr. Speaker, Sir, I beg to
move*;

“That the Bill further to amend
the Incame-tax Act, 1961, the Es-
tate Duty Act, 1958, the Wealth-
tax Act, 1857, the Gift-tax Act,
1958 and to provide for exemp-
tion from tax in certain cases of
undisclosed income invested in
National Defence Gold Bonds,
1980 be taken into consideration.”

13.05} hrs.
[Mr. DEPUTY-SPEAKER in the Chair ]

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Sir, I rise to a point of order,

Mr. Deputy-Speaker: Let him finish
his speech and then the hon. Member
may raise his point of order.

Shri B. R. Bhagat: Sir, this is a short
Bill intended to replace the Taxation
Laws (Amendment and Miscellaneous
Provisions) Ordinance, 1965 which was
promulgated by the President on the
19th October, 1965

The circumstances which necessitat-
ed Jegislation by Ordinance have been
explained in a stat t circulated to
hon. Members, copies of which have
been placed on the Table of the House,
1 do not, therefore, propose to repeat
what is already contained therein and
shall only explain the provisions of
the Bill.

KARTIKA 21, 1887 (SAKA)
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The isions of the Bill are all
designed give certain tux conces-

sions to persons investing in the
National Defence Gold Bonds, 1980 and
in the two series of National
Defence Loans, namely, 4f per cent
National Defence Loan, 1868 and 43
per cent National Defence Loan,
1972, which are currently on tap.
These tax concessions are felt to be
very essential for maximising invest-
ments in these Bonds and Loans. In
regard to investment in the National
Defence Loans, the Bill provides that
resident  individuals holding these
loans will be entitlegq to receive the
interest thercon without deduction of
income-tax at source at the time of
payment. Besides this facility to re-
sident individuals, investment in the
Nationa] Defence Loang by non-re-
sidents carries with it complete
exemption of the interest from in-
co tax. This fon is, however,
notl incorporated in the Bill ag it has
becn secured by the issue of a noti-
fication by the Government under the
powers derived from section 10(4) of
the Income-tax Act, 1861. That
section exemptgz non-residents from
tax on the interest on investments ap-
proved by Government and notified
by it. I need hardly state that the
favourable treatment to non-residents
is designed to encourage the flow of
funds from foreign countries into
India for investment in these loans,
and thereby to augment our foreign
exchange resources.

Sir, the recent aggression on our
territory by Pakistan and the continu-
ing threat to our national integrity
from that and other quarters and also
other developments have highlighted
the need for our being self-reliant to
a greater extent than before in the
twin spheres of defence and develop-
ment. For this purpose it is vital to
explore all avenues for wugmenting
our forelgn exchange resources. Hav-
ing regard to the massive proportions
of this problem In the context of the
present situation snd with the limita-

*Moved with the 1

dation of the President
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tions of our export trade to meet it
it is clearly necessary for us
to mobilise our internal resour-
ces aof gold 0 the maximum
exteat  possible. The terms of
imue of the National Defence Gold
Bonds are designeg to achleve this
objective. The gold, gold ornaments
or gold colns subscribed to these
Bonds will be expressed in terms of
weight of gold of 0.995 fineness and
an equivalent quantity of gold of the
same fineness will be returned to the
holder of the Bonds on the expiry of
15 years. There will be an snnual

NOVEMBER 12, 1585 Laws, ete. Bill

1618

is to enable they Income-tax authori-
ties to verify the correciness of the
claim for the tax concessions to which
the subscriber ig entitleq under the
Bil,

The term ‘public servant’ has been
defined in the Bill for the purpose of
the secrecy provision, to include an
officer or employee of the Reserve
Bank of India. However, as the State
Bank of India and its subsidisry
banks will also be recelving subscrip-
tions to the Gold Bonds, I
propose to move a Government

Payment of Rs. 2 per 10 gr of
gold to the holders of these Bonds.
In order to encourage persons who
have acquired gold out of their undis-
closed income to gubseribe such gold
towards the Bonds, the Bill provides
that where such gold has been subs-
eribed before the concealment of the
i detected the 1 tax
Officer and before seizure of the gold
under any law, the subscriber will be
exempt from tax on such Income In
the assessment, for any year, made
after the 10th October, 1065 The
wealth represented by such income
will also be exempt from wealth-tax
in the case of such persons in the as-
sessment for eny year made after the

d t to the relevant clause, at
the time of the consideration of the
Bill, to secure that secrecy provisions
will also be applicable to officers and
other empoyees of the State Bank of
India and its subsidiary banks.

Another tax concession provided in
the Bill to initial subscribers to the
Bonds is the exemption from gift-tax
on gifts of Bonds by them to the ex-
tent of Bonds up to 5 kilogrammes of
gold in each year. The remaining
tax concessions which would be avall-
able to all persons investing in the
Gold Bonds,—initial subscribers as
well as persons acquiring the Bonds by
purchasing them in the market—are

18th October 1965. This p
also extends to assessments to excess
profits tax, business profits tax, super
profits tax and surtax. The Bill also
includes provisions ensuring that the
identity of the persons subscribing to
the Bonds in such cases, and the par-
ticulars relating to the Bonds, will
be treated as confidential and eourts
will be barreg from requiring any
public servant to give any evidence
pertaining to these matters.

Disclosure of such information and
particulars will be permitted only to
officers of the Tncome-tax Department
and to officers appointed by the Com-
ptroller and Auditor-General nf Tndia
or by the Central Board of Direct
Taxes for carrving out revenue audit.
The intention underlving the provi-
slon for disclosure of infarmation to
afficers of the Income-tax Department

the ption of the 1 payment
on the Bonds from income-tax and the
Bonda themselves from wealth-tax,
Further, any sale or transfer of the
Bonds by any holder will not entail
liability to income-tax on the capital
gains that may arise on such sale or
transfer. Bonds upto 50 kilogrammes
of gold passing for the first time on
the death of any holder, whether an
original subscriber or a purchaser
from the market, will be excluded
from his dutiable estate for the pur-
pose of estate duty.

I hope that the provisions of this
Bill will receive the unanimous sup-
port of this House,

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Income-tax Act. 1961, the Estate
Duty Act, 1953, the Wealth-tax Asct,
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1857, the Gift-tax Act, 1958 and to
provide for exemption from tax in
certain tases of undisclosed income
invested in National Defence Gold
Bonds, 1988, be taken into conside-
ration.”

8hri Tridib Humar Chawdburi: 1
have a very small point of order of a
technical nature to raise, without going
into the merits of the Bill on which
other Members will have a lot to say.

Mr. Depuiy-Speaker:
point of order?

What is your

Shri Tridib Kumar Chaudhurl: That
is what I am coming to. Unless you
allow me time how can I do it?

Mr, Deputy-Speaker: Let us not go
into the merits.

Shri Tridib Eamar Chaodhuri: |
said in the beginning that I am not
going inlo the merits of the Bill and
other members will go into the merits,
I am developing my point of order.
The point of order is that this Bill
secks to legalise the possession of
pold. ... B |

Sl gER WA wFad (49 )
ITAT WA, TEH W SOTEGT
wed 7T fan wmd o ma § gla
Eeik-

hon.
The

is

Mr. Deputy-Speaker: The
Member may resume his seat.
bell is being rung....Now there
quorum.

Shri Tridib Kemar Chaadhurl: |
submit that this Bill cannot be con-
gidered by the House before amend-
ment to the relevant sections of the
Defence of India Rules pertaining to
gold control and scizure of undeclared
gold are made. The provisions of this
Bill will make legal the possession of
undeclared gold which has been ban-
ned under rule 128 of the Defence of
India Rules. Under rule 128(i) of Cha-
pter V the possession of gold other

1887 (SAKA) Laws, etc. Bill 162,

than ornafhents beyond a certain limit
has been declared as liable to be seized.
Under the provisions of this Bill when
it is passed into law they will not be
liable to seizure. Therefore, unless the
Defence of India Rules which have
been passed under the emergency pro-
visions of the Constitution are
amended and this aspect is properly
taken care of I submit that this Bill
cannot be considered.

ot fesrax @5 (q2T): SOEw
wgca, f A A § FEw On ) A
fraza aTm g g« A gw doa
wgA fWmieme #faen g dimaga A
wawAl 14 grw umfdT A A v A
FIAGT 6 g || Fr wTHIS A A
% fee g | T AE A1 WA AT oaE
ain farn i dee greg wm
TR AG E1 ) & T e amAEe
3% g Aifmwdl whE e a
LU SIS - CER LE (R (1
faiweey o fuar @ 1 oA,
TR ¥ wd F oam—-qla &g
wTa-aA gzl AE g, w9 ®ii Od 7
gfigwmaami g a8 @@ & W1d F
qrd w1 wafrme atr o ey fagea
¢ wiagr 754 ferad 2,
fazral o6 1 599 A A% w1 fio dle
FOMHIT A MR T q1E, WA T
¥ W12, TF F1AA wfen o a® v gEAr
FURES CTN A

Ile Tie

Mr. Deputy-Speaker: This is a
sovereign legislative body and it can
pass any legislation that it decms It
We cannot go into the ques.ion of
ultra  wvires. This Housp has never
decided the constitutionality of any
legislation. Further, Shri  Tridib
Kumar Chaudhuri has not shown any
rule which has been infringed. So. I
feel that there is mo point of order.
Thercfore, we will go on with the dis-

Bhri M. B. Mamanl (Rajkot): Mr.
Deputy-Speaker, Sir, in the situation
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in which the country finds itself, this
House will consider carefully any
measure of an economic nature like
this, and one of the tests of that con-
sideration would be as to what it does
to the morale of the people and in
what way it strengthens or seeks to
strengthen the Home Front, and 1
would like to consider this measure
from that yardstick.

As the Minister expliined, the es-
sence of the Bill is the Gold Bond
Scheme, and this scheme does two
things. It allows a hoarder of gold
who has violated the Gold Control
Act and has not yet been detected to
come forward with full immunity and
impunity and to get in return for that
secreted ‘gold gold bonds convertible
back into gold in 1880 and to have a
rate of relurn or interest meanwhile.
That ig the first major purport of the
Bill. The second thing that the Bill
does is to allow holders of unaccoun-
ted money, on which they have de-
faulteq in paying texes, to buy gold
with it first and, having bought the
gold, then to come forward with im-
punity and buy gold bonds. For such
people, for whose benefit this Bill has
been devised, all laws on the statute
book, as Shri Tridib Kumar Chaud-
huri has pointed out are to be sus-
pended. Violations of the Gold Con-
trol Act are to be forgiven and the
whole series of texation measures
like income-tax, wealth-tax gift tax
and estate duty are to be inoperative
so far as these favoured people are
concerned.

A class of privileged citizens is
being created who are immune
the normal laws of the country, not
Tecause they went to the front and
fought those who were attacking the
country, not because they offered to
lay down their lives, but ause they
cheated the laws of this country for
the last few vears. This is the es-
senice of this measure and the Finance
Winister 1s very optimistic when he
1hinks that it can have the unanimous
wupport uf the House,
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But before I go further to the root
of the matter, let ug consider if the
scheme will work. I have three rea-
sons to doubt whether even this piece
of legislation, extraordinary as jt is,
will perform the function for which
it is devised. The first doubt is that
most people are not prepared to be-
lieve that this Government, which
changes ils mind every few months,
which turng black into white and
white into black, or its successor in
1980 is really going to give the gold
back. People have mental reserva-
tions about that promise.

The second reason is the rate of
return. At the international price of
gold, the return that the Minister has
offered comes to 3} per cent on the
capital invested and, if all the exemp-
tions from all the tax laws are added,
it comes to 44 per cent on the money
so invested in the Bonds. Today, the
current bank rate is around € per cent
and. if you take theg next 15 years,
that 6 per cent will amount to an
average of 9 per cent, because of
compound interest, over the period of
15 years. In other words, the rate of
return offered by the Gold Bonds is
about half of what a man can get by
investing it otherwise,

Shri Kashi Ram Gupta
That is for honest people,

(Alwar):

Shri M. R. Masani: Quite right;
that is for honest people. I will
come to the honesty issue a little

later; I am talking of the business
point of view first.

The third reason why gold will not
be forthcoming is that 80 per cent of
the gold in the country is believed to
be in the form of jewellery and in
order to get jewellery the added in-
centive of Rs. 3 per ten grammes for
workmanship has been offered in ad-
dition to the rate of return. As it
happens, I nnderstand that that would
not be adequate in many cases, be-
cause the workmonship may be worth
Rs. 10 v Rs. 12 for ten grammes and
not Rs 3.
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) These are reasens why this scheme
is likely to fail and, indeed, the first
indications are that it has failed al-
ready. The Prime Minister started by
expressing the hope that by this
mechanism Rs. 500 crores would be
garnered, that gold worth Rs. 500
crores would come into our posses-
sion. A few days later he himself
modified his estimate to Rs, 200 crores.
A few days later another Govern-
ment official was more modest and he
said. “We only hope to get Rs. 80
crores”. 1 would like the Minister in
his reply to tell us how many crores
of rupees worth of gold has come in
'so far,

On 5th November, one week after
the scheme was brought into opera-
tion, it was mentioned that gold worth
about Rs. 60 lakhs st current market
rates had come in. This filgure may
not be accurate. I doubt very much
whether more than Rs. 1 crore has
come in today. So, hon. Members
will realise that we are s long way
away from the Rs. 500 crores which
our Prime Minister was misled into
believing this scheme would net.

Now I come to a much more im-
portant issue—the moral issue under-
lying this Bill; the issue of public
policy and public morality. This Bill
rewards those who have broken the
Gold Control Act and those who have
cvaded paying taxes. It puts a pre-
mium on anti-social elements in this
country. This Government talks a
great deal about social justice, I
want to ask them by what concept of
social justice they now propose to
penalise the honest man, the homest
goldsmith, the honest taxpayer, for
the benefit of a class of people who
have broken one law or the other. Is
this their concept of socia] justice? Is
this their concept of socislism? Con-
sider the feelings of lakhs of small
sonis, goldsmiths, who have been de-
nied their livelihood and whose hono-
urable vocation has been looked downm
upon as an anti-social act.

An bon. Member: Wrongly.
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Shri R. Masani: There are
thousarids of them in my own cons-
tituency. When I go round their
shops and ask them, "What are you
doing?”, I am told: “T was a gold-
smith, but now I am seclling choco-
lates or matches and am making a
miserable pittance”. What are the
feelings of these thousands of good,
patriotic citizens going to be when
they know that, while they have been
wiped out of their honest business,
those who, unlike them, hid their gold
are now going to be rewarded by ex-
emption from the Gold Control Act,
the Gold Control Order and other
taxation proposals of this country?

An hon Member: Shame!

Shri M. R. Masanl: What is the
fecling of an honest citizen who hag
paid his honest income-tax, going to
be when he learns that, if he had
evaded the tax, he would have been
a better off and more prosperous man
today and more favoured by this
wonderful socialist Government op-
posite us?

This Bill strikes at the root of law
in this country, It will breed cyni-
cism and disrespect for law. After
this, I wonder, which man who has
an option to pay his tax honestly, is
going to obey the laws of this coun-
try when he finds that deflance of law
is rewarded by this Government.

Let me quole a few sentences from
an article in the October issue of
Opinion, written by a very eminent
retired Civil Servant. He says:—

“It you have hidden gold them,
cunning tax-evaders, astute
blackmarketeers, arduous profite-

ers, devoted law-breakers, for-
ward, this is your moment! So,
too, if you have hidden cash;

just get gold with it and you too
can boldly face the world. No
questions asked you; no infor-
mation given about you; the ful-
lest protection and  security
afforded you; gold for gold.
quality guaranteed the same, after
15 years, and meanwhile Rs. E
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annually for every ten grammes
you hand over to Gowvernment:
full negotiability, pledge, sell, use
as you will; no Wealth tax, no
Gifts tax, no Capital Gains tax,
no Estate duty; no starches, no
harrying, no penalties, no pay-
ments even partial "

which I would suggest for the consi-
deration of the Minister, is to call it
“the Protection and Encouragement of
Tax Evaders and Gold Hoarders Bill",

1t is claimed that this gold is requir-
ed for national defence purposes. That
is no excuse. This country, surely,
13 not going to defend itsclf by resort-
ing to thievery ang cheating. Nobody
would like to impede the flow of gold
“By this utterly arabl for national def . but, are there no
offer the Congress Government better, ng more honourable ways of
broadcasts 1o the world its total finding that money? Is this the anly
adherence tg corruption and dis- resort to which thig bankrupt Govern-
homesty " ment has come that it cannot  raise
money for defence in any more honest
and honourable way? There are cor-
rect policies by which not only the
miserable Rs. 1 crore that they have
got but much more money can be
availed of.

He goes on to say: —

Shri Ranga (Chittoor): Shame!

Shri M. B. Masanl; “A" more heinous

breach of public morality”, the article
Boes on to say,

“it woulg be difficult to And In  yesterday's Hindustan Times,
The Government by it openly pro- ome of our Anest ecunomists, Professor

claims that dishonesty is in its Shenoy, indicated what those ways
view virtue, that its Ministers are. He sald, commenting on the
have greater regard for, and are Gold Bonds:—

prepared to treat better, the dis-

honest than the honest, In effect,
the Government bows low before,
and makes; obeisance to, the
‘blackmarketing princes of tax-
evasion’. To bring the emergency
in to justify such conduct i3 to
pour scorn upon the emergency,
and upon the spirit and feeling
that animate good citizens because
of it"

“We badly let down honest tax-
payers and public servants by
these periodical bonus offers to
black marketeers and the corrupt
functionaries of the State”

He goes on to say:—
“Why should we resort to these

quack “remedies” when assured
correctives are easy to see? The

wp roots of thy foreign exchange
crisis are, first, the attempis 1o in-
vest mon-existenl resources and
the consequential inflation and cur-
rency ever-valuation; and, d:
ly. the policies of reckless and In-
discriminate import substitution,
which have involved colossal re-
source wastages and below-parity

1 think every word of this indict-

ment is true.

An hon. Member: What is the book
you are reading from?

Shri M, R. Masani: I have read from
the journal, Opinion, of October, 1965

Shri Ranga: They should repeal all production of the traditional ex-
these laws port goods™

Bbhri M R Masani: I thiok one of the  In other words, if Government would
amendments that might be considered correct their mistakes and isguided

by the House is to rename the Bill A
more acourate name for the Bill

policies, such 3 measure would not be
necessary. But what they are doing is
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that they are refusing to correct their
mistakes and are now trying to cover
them up by this thoroughly uneen-
scionable measure.

Now, let me suggest two things that
they should be straightaway if they
reslly wang us tp consider this mea-
fure seriously, -

The first thing is to repeal the Gold
Caontrol Act. This Government has no
business to bring forward this Bill be-
fore Parliament, ag my hop friend Mr.
“T. K. Cheuchuri pointed out, bef
fust repealing the provisions of the
‘Guld Control Act. Whether it is tech-
nically a point of order or not, that is
for you to decide. But the morality
aund the validity of what my hon
friend said was perfectly correct. You
cannot put on the statute book a2 law
that says you may break another law
which is already on the statute book,
1'h1a is what you are doing by this Act.
One law tells a citizen shamelessly to
violate the pther law unless he is first
detected. What would be the harm if
they even now admit that, in passing
the Gold Control Order and the Gold
Control Act they mude an egregious
mistake? Twice in this House, we un
these benches had warned them that
the Gold Contrpl scheme was imprac-
ticable and not feasible and that it was
tound to be a failure. They said that
it would pring down the price of gold.
‘We told them that it will not bring
own the price of gold. Has the price
of gold gone down? No. Then, they
said that #t will stop smuggling. Haes
it stopped smuggling? Of course not.
We warned them but they would not
listen to us. It is not that nobody
had warned them in this House, We
divided the House on that Bill to say
that it was a bad measure. Today, they
admit that it was wrong and they can-
not operate it. Why don't they first
come Yorward to remove the Gold Con-
trol Act from the statute book and
then come forward with this conces-
sion? Then at least one can forgive the
concession that they are giving Then
at least the honest goldsmiths will be
able to carry on this profession. But
you are penalising small artisans and
«craftsmen throughout the country and
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making it easy for your moneyed
triends® the men who give you the
money for your Party, to line their
pockets, This is nothing but an ins-
tance of that unholy alliance, to which
I have often referred in this House, of
the dishonest politician and the cor-
rupt businessman who work together.
Sir, the people's patriotism is being
insuited in this moanner. This dis-
h e sch hould have no-
thing to do with nationa] defence be-
cause, as I said, the people of this
country will make the sacrifices but
not if you teach them the cynicism
which you are doing by this Bill.

The second thing that they ecould
have done before they brought for-
ward thiy measurg was either to re-
duce laxation or to give an assurance
that taxation will now be drastically
cup down. Have they done that? No.
There is np assurance that next year
they will not come before this House
and levy higher taxation on honest
people because the scheme has falled.
I am sorry to see that my hon. friend
the Prime Minister has already given
a threat of this nature. On the 7Tth ins-
tant, speaking to a Oongress Working
Committee meeting—this report has
not been contradicted—the Prime
Minister said that resort to heavy
taxation would be inevitable if the
response 1o the gold bonds scheme

was poor. Agein, what kind of
social justice s this? You offer
the gold  hoarders, the black-
marketecrs and the tax-dodgers

an opportunity to come forward. And
what is your threat® If they dg not
come forward, you will tax the honest
people! You will not do anything to
the evaders because they don’t give
vou the money. You cannot do any-
thing to them. But you threatem the
poor map that he will be taxed more
if these people do not come forward.
Mr Puri. one of our finest cartoonists.
hod u cartoon about that a few days
ago where our Prime Minister stands
with a gold bond and a black money
box collecting funds. There is one
person & villainous looking pentle-
man, and then are

peasants and poor ten and  women,
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and our Prime Minister says: Give,
‘Otherwise we will have to tax all of
you.” This is their concept of social
justice, and that is why we cannot go
along with this immoral measure.

This is a peculiar attitude, They
persist in the policy of excessive taxa-
tion; they persist in the policy of Gold
Control. Both these things are wrong.
And al the same time, they want to
exciude from the operation of  this
measure only the dishonest people. The
honest men must go on suffering. The
clerk must pay more income-tax; the
shop-keeper must pay more saleg tax,
and all that so that these people can
go on feathering their nest and sharing
the loot with thier Party and the
(Government.

In other woras, this is g back-door
measure, unworthy of any decent
Parliament or Government. If the
Government admit their mistake in
having the Golg Control scheme aad
heavy taxation, let them say so. Let
them first apologise to the honest citi-
zen whom they have oppressed all
these years. After that, we will co-
operate with them in seeking ways
and means through which money can
be got in.

They cannot have it both ways. They
cannot go op threatening that they
will resort to more taxation, as my
friend, the Vice-Chairman of the Plan-
ning Commission, is doing. Mr. Asoka
Mehta goes round the country like a
Dancing Dervish threatening fire and
brimstone to all and sundry, including
the poor peasants. He goes on saying
that the peasant is not paying enough
tax, that the rural sector must be tax-
ed, and that money must be squeezed
out of it. It is because of this that
this measure is thoroughly immoral
and it cannot work. You cannot tax
the honest and help the dishonest. You
may pass this measure with your
majority, but it will fail. It will fail
because the people do not trust you.
They will not give you gold because
they do not trust you to return it to
them some day, By creating this
tack of faith in them, you are under-
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mining not only your Government
but future governments and all demo-
cratic government in this country.
This Bill, therefore, is a gross dis-
service to the institution of democracy
in this country. It defeats its purpose
because it is opportunistic, because it
1s dishonest and because it is  self-
contradictory.

1 am sorry that our Prime Minister
whg is a good man, is allowing his bad
advisers in the National Planning
Commission and in the Finance Minis-
try to make him party to this dis-
reputable dodge of this Bill. I am
sure, if he had been given correct
advice, he would nol have become
a party to this scheme. On top of it,
to cite the Emergency is to pour scorn
on the patriotic feelings of the
citizens.

Sir, in normal times, we sitting on
these benches, would have voted agai-
nst the Bill. But in this peculiar time
in which we are, we may not feel like
dividing the House on this measure
because then we might be blamed for
stopping the money coming into the
public coffers. But we certainly will
not make ourselves a party to it and
will not have any part or lot in this
disreputable move, Let the hon.
Minister have this Bill passed. [
suspect what is going to happen is that
after one or two years, he may come
back with another pernicious measure
of this kind saying that even the last
one had failed, so let us sink a  1little
deeper and downwards. That is why
we shall keep our handg clean of this
disreputable measure which is before
the House.

Shri Daji (Indore): Mr.
Speaker, Sir, this is the most
pernicious measure that can
ever be imagined to be placed on
the statute book. It not only
puts a premium on dishonesty, corrup~
tion, dacoity, robbery and all sorts of
things but it goes further. My hon.
friend, Mr. Masani, was right when he
said that it puts a premium on cortup—
tion. It puts 3 premium on every-
thing which is nefarious. It goes stit

Deputy-
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further, It not only puts a premium
on everything which is nefarious but
it seeks 1o cloak robbery with the
cloak of patriotism. This is most re-
volting. Np decent Indian patriot
can hold his head high when the Gov-
ernment is stooping to these measures
of conniving at corruption and actually
entering into a partnership with the
corrupt, Any Member voting for this
measures is voting for partnership with
the corrupt, It is actually this. You
become a noble man and a patriot by
investing in these Gold Bonds and
National Defence Certificates. If one
invests Rs. 5 lakhs in these things, it
is displayed and one becomes g pat-
riot. So, you are actually not only
conniving at it but you are allowing
these corrupt men to call themselves
patriots, What is more is that the
names will not be disclosed. Mahatma
Gandhi spoke of the three monkeys:
Hear no'evil; see no evil and speak no
evil. The Finance Minister or the
Government has converted itself into
four monkeys: Hear no complaint of
eorruption; speak nothing to  them;
see nothing and also you do not take
any action against them. All cor-
rupt monkeys can come into the four-
fold monkey of the Government and
the happiest man would have been the
daku Man Singh because he can gEO
and loot and rob any woman of jewel-
lery and then come to the State Bank
saying, “Here is the jewellery for
the Defence” and he will be condoned
because you will not ask him from
where he got it and you will not only
pay him interest but you will pay him
back in purified gold if you keep your
word.

Sir, such a measure is being pars-
ded as patriotic and the reports are
current that the Government may not
disclose names. But already in the
business circles, the people are saying
that a firm highly connecied wlthl a
high Minister in office has subscribed
to the tune of lakhs of rupees and the
name will never be disclosed.

Even from the sovereign Parliament,
the name will be hidden. 1t is @
strange way of democracy. You have
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been - lpoting, you have been evading
inco@¥-tax; still what you have to do
is to buy a little bit of gold and that
alio from the black market, This is
nothing new. A person who has been
duing blackmarketing all his life sud-
denly becomes converled into an
honest trader, into a patriotic trader.
By inference, therefore, 8 man who
has already paid his tax, has obeyed
the laws of the land, is less of g pat-
riot; the blackmarketeer will be mure
of g patriot. And the Minister of
Planning has the checks to hope that
this Bill wlll receive the unanimous
support of the House. Not only Gov-
ernment will not receive our unani-
mous support, but we will go a step
further—we are going to divide this
House. Let every Member put his
thumb down and sign for this corrupt,
unconscionable and devilish measure.
We would like all this to go on record.
The Bill is a magna carta for the cor-
rupt. The Bill is an open proclama-
tion of utter impot of Gover t
to deal with corruption; it is an abdi-
cation of autherity. It is an insult to
this Parliament to come forward with
this measure. If the Government
cannot unearth the black money, let
them resign and we are prepared to
fight them. There are measures by
which they could have achieved their
objective.

1 would like to take this opportunity
to bring out a thing which has been
jarring me ever since the war with
Pakistan started. I am using that ex-
pression with no reflection on the com-
munity. This Government, in ils
actions, in its thought, in its mentality,
is a baniya Government and therefore,
has insulted our patriotism. What wag
the All India Radio shouting and
boorming? T do not know whether
others felt it. It was saying that if
you caught a paratrooper, you would
be given Ra. 500, Are you selling the

patriotism? It was our solemn
duty to have caught the
paratroopers. OQur brave pcasants

of Punjab caught the paratroopers not
hecause Government was giving an al-
lurement of Rs, 500. It was

known to the entire world that if an
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Indian caught hold of a  paratrooper,
the Government would give him Rs.
500. If this is the logic of the Gov-
ernment, if the patriotism of the
Indian people was worth only Rs. 500,
then the logic is that the paratrooper
who offers Rs. 1000 should be released.
The Government itself was putting the
patriotism at Rs. 500. If some one gives
you Rs. 600, you must sell the pat-
riotism to him. If somebody shows
some bravery, you may give him some
reward; that is a different thing. An-
nouncing this 15 times every day on
the radio to the entire world that the
Indian Government was offering Rs.
500 to catch hold of a paratrooper is
something unheard of. Did Churchill
declare that German paratroopers .n
Englang would be given this allure-
ment? Did any other democratic
government declare such a bribe for
its own people? Such a declaration was
necessary by the Nazi Government oc-
cupying France to hand over guerillas
to the occupied powers. Never has a
free government, g democratic govern-
ment, made 3 declaration to its own
people that if you catch hold of a
paratrooper, you will be given Rs, 500,
Thig only shows the rotten mentality
of the Government and of the persons

in power. They can sell their con-
science at Rs. 500. The same petty
mentality is being reflected in  this

measure.

My fair lady of corruption is very

angry. So call my fair lady of corrup-
tion by brandishments and allure-
ments, Give her g purdeh and say
that if you wear this purdah of
National Defence Bonds, you will be
called patriot, you will no longer be
corrupt, you will not be an ordinary
person but a patriot.

This is the most unconscionable and
the most shameful measure. I really
wonder with all respect and humility
how the President signed this Ordi-
nance and became a party to this rot-
ten measure. Thig is absolutely
immoral. We have been going round
the world preaching philosophy,
ancient culture and morality gnd this
is the anti-climax; you are making a

NOVEMBER 12, 1865

Laws, etc. Bill 1634

mockery of that morality. What are we
fighting for  with Pakistan? Is it
merely for a piece of territory? What
are we fighting for with China, We
broadcast that we are fighting for
that old ancient civilisation, philoso-
phy and what not. Then you come
forward with this measure which not
only legalises immorality but selis
patriotism, The philosopher President
signs this Ordinance and thus makes
a really pitiable figure of himself.
Therefore, I say that this Bill cannot
be passed. This has got to be com-
pletely scratched off and withdrawn.
I appeal to the House that this should
not be made a Party issue. During
Emergency we have seen many Party
issues, but this should not be made a
Party issue, Let every Congressman
in whom still lurks the shadow of

Gandhism, think over this. I do not
expect anything more.
Shri Tridib Kumar Chaudhuri:

Does he know that Congressmen have
been promised Party rewards for sub-
scription of gold bonds and some
have already subscribed for Rs. §
lakhs, 10 lakhs and so on.

Shri Daji: If a person for catching
paratroopers can be given Rs. 500 ac-
cording to the same philosophy, the
persons subscribing liberally for goid
bonds can be given some rewards. Let
us now rise above Party politics. Let
the House not divide gn a party issue
when we divide on this measure. Let
every Congresman ask himsel! whe-
ther his conscience permits him to
subscribe to this shameful measure.

One more point I would like to
make. The poor people have been to-
tally left out of consideration by Gov-
ernment. They have left the honest
cilizens cut of their  consideration.
This Guvernment has become so self-
confident  that it does not ex-
pect the support of the honest people
but relies only on the support of the
corrupt and the rogues. 1 want to
pose this question to the Government:
if they require Rs. 500 crores for our
existence, for our Delence, does this
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Government have no confidence in it-
self or in the people of the country?
If you require Rs. 500 crores, we will
procure it. There cannot be gnything
more important than that. The trade,
industry, comumerce, culture, urt and
everything cannot flourish unlesg we
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not pay income-tax and less interest
B d be allowed for those who pay
incbme-tax, and more money should
be allowed to the poor people to-
wards making-charges. If this faci-
lity is given, it would enable a larger

ber of } n people to
part in this patriotic endea-

continue as a free, indep

This is g challenge. Are our people
not competent to meet this challenge
fully? They are competent but they are
led by persons who have no confidence
in the people. The shaky and tricky
Gover t is holding out brandish
mentg and allurements to the corrupt;
This Government cannot exist if it

does not mobilise the support of the
people for this national effort.
Take for instance the two rupees

groposal. Whom doeg it help? I mean
this tax-free proposal. It helps only
the rich persons. How does it help
the kisan who has no income-tax
to give. Then tuke also the 3} per cent
tax-free proposal. Whom doeg it help?
It helps only the rich to the extent of
about 6 per cent. Have you ever given
thought to this aspect of the problem?
If a common man or a poor man
comes, he also gets 3} per cent. If 8
rich millionaire comes, whose income
is texable, he also gets 3% per cent.
Both are given the same iax rebate.
The net result iz that the poor man
suffers and the rich man gains even
out of this concession that Govern-
ment have given. 1 would submit
that there is no scheme for mopping
up the small savings and the small
ornaments etc. The whole scheme is
just a thin device to mop up only the
blackmarket ornaments.  Otherwise,
why sghould Government not give a
little more towards making-rhirges?
Why should they expect a patriotic
house-wife to surrender her orna-
ments without compensating her
adequately for making-charges? Of
course, willingly she would surrender
her ornaments, but why should she
suffe- for what she hag already in-
vested? Of course, the blackmarke-
teer would not have any suffering at
all because he iz getting some wvalue
for his hidden wealth thereby. I
would submit that more interest
should be alloweq for those who do

vour. But that kind of thing will
never girike the wizard of our Fin-
ance Ministry, because his eyes are
alwayg on the corrupt, on how to
rehabilitate the corrupt. In my opi-
nion, this Bill should not have ema-
nated from tne Finance Ministry but
from the Ministry of Rehabilitation,
because it relates to a matter con-
cerning the rehabilitation of the cor-
rupt and the immoral.

Shrl Gauri Shankar Kakkar (Fateh-
pur): That would mean an additional
portfolio for Shri Tyagi.

Shri Daji: There is absolutely noth-
ing in thig Bill which would commend
it for our acceptance.

Then, we have heard a lot about
foreign exchange violations, Indeed
we are not now plugging the loop-
holes in regard to foreign exchange
vio!ations. but we are legalising those
violations su thut they could enme
back and invest. This meuns that all
sorts of malpractices can be carried
on, if & part of it could only be
brought back and invested; and once
it is invested here, then the
individual would also get a tax
rebate. Wealth tax is left out;
of course, but along with that,
income-tax iz left out; and cvery
other kird of tax is left out; then,
cupertax oo alsn lefy out. By what
term can we characterise 5 measure
like this?

I had heen listeninge  very atten-
tively tv the specch mrde by my hon
friend Shri B. R. Bhagat while intro-
ducing the Bill for consideration.
But I found ultimately that he him-
self had no heart in it, and therefore,
he made no speech, buy he only read
out from the note prepared hv his
Secretary and then sat down. hecause
he was doing someone l:c': joh,
and he was washing someone olec's
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dirty linen and probably he did not
want tp get mixeg up with it. —_—
Shri U. M. Trived! {Mandsaur): He
is not washing linen,

Shri Daji: All right, he is carrying
someong else's linen.

The Minister of Rehabilitation (Shri
Tyagi): Whose job is my hon. friend
doing?

Shri Daji: I am trying to show
your dirty linen to you; 1 am trying
to show the extent of the dirt on you.

Shrl Tyagi: My hon. friend was
not so bitter in the past.

Shri B. R. Bhagat: What jgs my hon.
friend's suggestion?

Shrl Daji: Suggestion for what?

Shri B, R. Bhagat: Is it his sugges-
tion that we should do nothing?

Shril Dajl: Suggestion for what?

Shri B. B Bhagat:
tap gold.

SBhrl Daji: We had made those
suggestions very clearly long back. If
you want to tap gold, you canngt ex-
pect to tap it from the poor villagers
and from the poor housewives, you
have to tap it in the palaces of the
maharajas and maharanis, where you
dare not go and touch them; gold
exists also with the blackmarketeers
to whom you dare not go and touch.
because they ure your f(riends and
they are your partners in crime; be-
cause they are your partners In crime,
you dare not go and touch the hoards
where gold exists, and you only go on

Suggestion to
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tinkering with the problem, -

When the Goid Control Order was
promulgated, lots of justification were
given. But now with the passage of
this Bill, the Golg Control Order or
the Go'd Control Act will be consign-
ed to the dust-bins of hislory. For,
first of ail, you are encouraging gold
smuggling; the blackmarketcer will
go and first of all have to purchase
secretly ... !

Laws, etc. Bill 1638

An hon, Member: Openly.

Shri Dajl: Yes, openly also, he will
have to do it and then he has to come
forward and invest. That means that
the whuole Gold Control Act would be
consigned to the dust-bing of history.
In place of the Gold Control Act,
now, Government will be putting on
the statute-book this rehabilitation of
corrupt men Act,

Therefore, 1 submit that thiz Bill
should be withdrawn pot only in the
name ‘'of decency and democracy but
also because during this emergency
this will have a demoralising effect
in the sense that a Bill will be passed
which will not garner the energies
of the nation to the task of national
defence but which would only mean
that we are insulling the honest men
while at the samg time we give a
clean chit to the dishonest men. In
these circumastances, the nation cannot
be roused to meey thig danger on our
border, the d to our d acy,
and the danger to the values of life
for which we want to stand and fight
and die. If this is the gtandard of
conduct which Governmen; are sett-
ing before the people, then 1 submit,
and I warn the Government that they
will reap the whirlwind of what they
are sowing

ot fawrwr w5 : wfF oy @A
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Shrimati Renuka Ray (Malda): I
would like to make a fey comments
on the Bill before the House, but
before I do so, | would like to recall
to this House the tremendous response
in this country after the Chinese
aggression and the manner in which
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the prople camg forward and gifted
their gold, ornaments and money
throughout the country, including the
rural arcas, ung we musy remember
that the same patriotic spirit  still
leads the country.

This Bill has been criticised by Shri
M R. Masani and Shri Daji, because
they have taken just one aspect of
the Bl into consideration, namely
what is contained in clause 8 of the
Bill. If we were to think of a design
by which we mighg try and collect in
this hour of our need &ll the foreign
exchange angd the gold requireq for
the country, I do acknowledge that
Government should have been more
vigorous in netting in the gold that
has heen kept by the blackmarketecrs
and profiteerg and by those who have
violated the foreign exchange regula-
tions. But pe that as it may, I hope
that vigilance will continue in that
regard.

There ig another thing, however,
that istruc of this country and that i8
the fact that the people in this country,
even if they are not so rich, do keep
their savings in gold ornaments. This
ig true throughout rural [ndia. When
the Gold Control Order was under
discussion here, I hag pleaded with
the then Finance Minister (0 make
an exemplion particularly in the case
of the rural areag up to & certaln
percentage. But unfortunately that
was not accepted But 1 do feel
today thal there are large
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ﬁift of view, ang these are negotia-
ble a1 time bf neeg the gold bonds
scheme is a very goud one, 1 am
sure that everyone 1y this House
would be glad to help in this kind of
collection. As g representativ, of
the women's worganisations in this
country, I can also say that that part
of the scheme appeals (o us, and we
would appeal lo our sisters through-
out the country, and in jact, we have
already done so, to rome forwarg to
help in this hour of foreign exchange
crisis ang at this time of emergency,
to tide over this period by giving
their gold and getling a return after
fifteen years. It may be that there
are many minor things in this scheme
which huve got to be adjusted pro-
per'y and in the light of experience
cerlain changes may have tp take
pPlace. But g far as this aspect of
the schemg is concerned, it is good.

But there is one thing wnich 1 am
afraid 1 have tn  tell Government
quite frankly and very strongly and
that is thnt  clause B of thi: Bill is
tne which we cannot possibly sup-
port; it has rome as a shock to the
country a; n whole tha; clause 8
should have been  jncludeg in this
Bill: for, 1o muke any further con-
ceszion: to unaccounted moncy is not
only morally wrong, but as 7 had
predicted carlier during the budget
debate, it would not bripg results
either. It is morally unjustifiable.
The morul stond |y the main stand
which we mugt take. | wouly appeal

of women throughout rural India and
also in the urbap areas and large
cities also who are willing to come
forward and help in the collection of
golg to tide over this period of crisis.
SBuch gold could well be coming from
them as a result of this measure more
easily, because those who have al-
ready given gifts in gold cannot give
any more gifts and for them here s a
scheme by which they would be re-
turned their gold in fifteen years'
time and earn some slight profit also.
The margin of profii iy not the mate-
rial point but it is really attractive
to have a small profit; from that

to G even ag this late hour
to drop clause 8 of the Bill. Thig is
the clause which introduces gomething
which is not a healthy thing in the
country, something which we cannot
really approve, which I am sure the
hon. Minister who is piloting the
Bill himself doey not approve if he
thinks over It aganin. Therefore, in
all humility, even at this eleventh
hour, T would appeal to Government
to drop this clause.

14 b,

Whay does this clause g say? The
stat of obj and r says
that assets represented by yuch undis.
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cloged income will not be liable to
inclusioy in the net wealth of such
persons. How can we say this and
yet go in for measures through which
we want to penalise those who have
wone in for wrong actions? How
can we give them thig loophole, to
people who have put us in this very
difficult foreign exchange situation,
whose violations of foreign exchance
regulations have led them to their
ill-gotten  wealth? Concessions
should nol be given through this
means to this undisclosed wealth,
whieh is so preatly responsible for
creating the economic crisis.

1 think iy is very important that
we do not have clause 8. A it
stands, not only do we make this
concession to undisclosed wealth by
this clause, but there are other pro-
visions in the same clause by which
no one can even give evidence against
such persons. How can we justify
such a position? [ must dissociate
myself from thig particular c¢l. 8. As
for the other clauses of the Bill, I
sce no reason why they should not
be there.

14

1 think a sch like thig sh
be made an attractive scheme. While
it must attract the less wealthy
man’s surplus, it must elso mop up
the rich man’'s wealth. The conces~
sions by way of estate duty, wealth
tax and gift tax exemptiong are con-
cessions which are justified in being
given ap a time of crisis like this and
thercfore, that part of the Bill is
acceptable; T suppory it fully snd
wholeheartedly. I woulg like to tell
Government as a people's represen-
tative, as a representative of women
of this country that we have glready
met and decided in our own vrganisa-
tiom in eastern TIndia and West
Bengal that women will take advantage
of this gcheme and will come for-
ward to help. Thisthey have done on
thejr own. [ agree it is not merely
s question of patrictiam; they have
been patriotic in the past and have
parted with a good deal of their
wealth. The little that remains with
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them will not be little if taken to-
gether. If they can  invest their
savings in gold bondg and get jt back
sometime later, there is no reason
whatsoever why they should not
come forwarg with their gold orna-
ments to be put to use for this natio-
nal purpose today,

I do not want to make a long speech.
But I would again make an appeal to
Government. If you want the res-
ponse of the country behind it, if
you want response from those who
believe in  helping the country, I
would say on behalf of the women
of this country who do keep their
ornaments in gold tp & large extent
and who still continue to do so, that
though these may be in small quan-
tities now, these if put together will
consitute a large quantity and may
well be able to help us tide over the
present foreign exchange stringency.
But for this, wa shoulq maky the
scheme attractive to our people.

The Prime Minister made an appeal
in Calcutta the other day to women.
The following day we had a meeting
of all the representatives of the
women's  grganisations of West
Bengal where it was decided that we
should help the scheme. Bui later
when some of them saw the gazette
notification, more ecspecially this Bill
which containg this clause 8, I must
say that we were shockey ang taken
aback. Along with this good pur-
pose, how could Government bring in
these other people who are persons
who have offended against noy omly
every moral purpese but who have
no patriotic instinet, who are as grave
offenders against the nation's security
as those whg are traitors in any
other fleld,

Therefore, I would again make this
appeal. The Deputy Minister is here,
‘The Minister is away. I would sug-
gest that thie Bill may even be held
over till such time ag our Finance
Minister is back in the country, or if
it is posgible, cl, 8 may be dropped.
I am sure that the Finance Minister
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who is reasonable and who has in his
care the nation’s prosperity will un-
derstand the reason for it. We want
the exclusion of cl. 8 from the Bill
T':» ver; purpose, wg have ip view
will be {rustrateq if we are two-
minded. This two-mindedness comes
only because of the inclusion of cl. 8
which gives such a charter of con-
cessions  to  undiscloseq wealth.
This wealth hag not yet been disclos-
ed in spite of the concessions already
made, and I predict that with the
concessions in clause 8, this will not
only be a measurc which is not
moral, which is not just, not right,
but it will be one which will not
draw any dividenq into the exche-
quer of the country.

Therefore, with all the support for
the Gold Bong Scheme through
which the gold ornamentg that arc
lying idle in the country may be put
to national service—] would support
that portion of the Bill fully and
wholeheartedly—1 know that' it will
not succeeq in its objecy unless we
drop clause 8 from the Bill. I would
therefore reiterate my appeal to
Government and to the Minister
concerned.

Shri 8. N. Chaturvedl (Firozabad):
It is really very distressing 1o be
confronted with a Bill like this. We
can all understanq the very dire
necessity which has compelleg Gov-
ernment tp use thig device to tap the
hidden gold in the country. Even so,
we have faced greater sufferings and
sacrificeg for the sake of our prin-
ciples and have adhereq to them.
But here is a complete repudiation of
our moral stand both before the
world and in ouy bwn country. With
what face can we go before the peo-
ple and tell them thay a government
and party which takes inspiration
from Mahatma Gandhi can bring for-
ward a measure of thiz nature.

There was a lot of opposition to
the Gold Control Bill. That Bill is
still on the statute-book. Thousands
of people were thrown out of em-
ployment, they are still out of em-
ployment, and they have suffered.
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So many other malpractices also were
resorteg to under cover of the Gold
Conti#® Bill by the lower staff in the
Excise Department ang other people.
All that harassment was done, and
now, after the coming of this Bill,
where does gold control remain?
But we have not repealeq thay Bill,
it remaing on thy statute-book. And
there are still clever people who say
that after 15 years when the gold is
returned, if a person had invested
100 tolas. he will be entitleg to re-
tain only flve tolas, under Gold Con-
trol Act ang the balance 95 tolag will
be confiscated ang he will be again
liable under the law. These things
are being said and more concessions
arp being demanded,

How can we pay a premium on
thig type of dishonesty? We arc do-
ing all this for the sake of thuse
people who have evadey taxes, who
have done blackmarketing, who heve
not disclosed their wealth. If it was
the desire that somc sort of conces-
sion should be given it could be
understood. Today no penalty muy
be imposeq but the taxes that are
leviable will be realiged You may
not have them with retrospective
effect, you may not have the penalty
clause, but ay the same time you take
the Wealth Tax, the incomfe-tax,
whatever igy permissible to yow
How can we go to this extent that
we give a completely free charter to
all the dishonest persons in the coun-
try? Hones;y persons who will be
contributing gold which has been in
their possession, which is not black
market gold but honestly acquired,
will he very much discouraged. At
least that has been my feeling. Every
honest man who makes a contribu-
tion in gold will think that his contri-
bution will also be considered to
have been earmed through these mal-
practices ang that is why he is contri-
buting on this occaston. That has
been my reaction, and I think that
it must be the reaction of thousands
‘of people. You are putting a premfum
here on dishonesty by thig measure,
and it revolts our conscience, it goes
against the grain to see thie measure
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passed. [ do not think this Govern-
ment will  gain  anything hy it 1
think more money was voluntarily
contributed by the people after the
Chinese aggreszion when no conces-
sions were promised than has ¢n far
been got through the agency of this
measure 1 therefore appeal to the
Government cither 1o withdraw the
Bill or amend it in such a manner
that the honest man may fing that
his honesty ig mot tarnished, thay he
is not placed in the company of
those who have deceived the country.
1 also appeal to the Government
for this reason tha; iy poes apainst
the spirit that has been aroused in
the minds of the prople after the
heroism and sacrifices that our
jawang and other people at the front
have shown. It has certainly roused
noble impulses on the minds of the
whole people, ang it has prompted
them to make some sort of sacrifice
for the country. 1f this black mea-
sure is puy on the statute-book, all
this will be undone, and we will be
paying a very heavy penalty for thix
I therefore appeal to the Government
that this Bil] should be either with-
drawn or completely scrapped. or
amended in a manner that all these
black spots are removed from it,

ot fegrer fogy (rag?) o T
wrul wEYEd, uF W Favt Frganr fendae
¥ ay fordoror frdas i & g o)
R ¥F ¥ e ¥ g awEr a ow
AT FEdl WA e frere s
fier & 1| %3 wwvft avEE w1 W g
k1 39 ¥ 97 T 97 v wned gat
o wwE E fT gaT | TR W
fodme w1 frcra et 2 1 A wm
¥ ww 9w o w1 Afafafuer v § o
wit ot ¥ gmicamew ¥ o Afew
TR ot et fadw fe ) o
ol a71 & o g o T &l
% w777 A T e R
o1 et ¥ o w7 Afew g R
a7 w7 § 1 T W1 9™ O oY W

NOVEMBER 12, 1965

Laws, ete. Bill 1646

swe @ & fr fedt 7 et 3 3t At
fot g 1 ol e 2 a1 o wgEy
a1 oW E A4qr v g A A fraa
g 24 F, T @ & pu
[ 7Ty foar v 2, 9 99 W@
SO WA KT O owwadgw
9 R AATETSLT, THgg g ATy
iz A At 379 7 afem gz o
fomm e ww & g oumy A g
o femma foara ofr a8 aar aga
AT TG ITER ol TEAT

EERCRID IR SRRt iR
& J 7w A3 o, qr 1 afew 3w -
o FTRT WA 700 2 | TEE AT 9W
FHEEIE } ) AT aAw A T A
RO TA DTN AHT g
T amz w3 W fawen qr 2
|1 F1 AFRAAT F, o T g ow
921 F7 29 7 ¥ dve w7 famr ar
w4 § T 0w Aq ¥ agr | qrrdr &
AT, WIEHI T wrw F) @A §
TE 7 IFM m fena §o3a wfy
FEMFIT A &1 & 0 m
ST TAFT AT ATAT & AT W AR AIG
EF AT @ WY AT o £ 34
AT § HErATH gEw off @ ag w91 9G7 v
T, wg avar wra §, A g frean
21 afem g a ot 3a som w o faere
feat & 1 v W g A A
wZ @ I % o g feRm W
& ET T T R, W A E e A
wrHI g A e wwen @ 3w
grgmEmT AT )

s sft W & qaman a1 fi ag &
v femt amga o gew goErd W &
ferar amgm 1 W & W A W
80—RS §TT ATAT R | TH WT W
o g vy wfgy, sl a
#fga, fggemi e 3fed o 1k @
wier wfgy | fow g o @ g



1647 Taxation

FMgM qE 80—85 ¥ wig ¥ famr
ST | g A wiewa wagar | #fe
oF W17 AT wEEr & e g
gx e {Ted aeq { v @ froad
TF 50 ¢ 61 TW OO B AL w5
¢ % s # 2 W e, 0w
wfoss = A% oF wAiTT 9w
s A ge i oy fer d f
v s afuga v gy AR gET
wafuga A@ gg § 1 S &1 F wAiy-
¥q wiE & fawrm sl @ =Y §
ST ag S I A & a1 T A
ug & {4 gw T & 9 A | e
s wT #, I o7 7w e g A
TE g Fma aEr g R AAm
fenarfs a &7 @@ awr g
o1 ag AT w oAk W A g,
Swmwrdm s AT e aw A
qroATT § AT AT AT vy @
oF AT F 13— 35 %97 fva a7
grewt § WEA A dx i A
W AT wfowm wfrar wra &
Wz fmaraw & 1 Al agr
T qF a fram 7 &% a1 T ofowa
frregs feorfaz o0 miw o9 &
faq masfme @iga & 1 @AW
I Kdm 39 % ww v
T gav AR e whwe gz fadm
#fe o= 36t F F1 & arowt & &0
§ & OF & Q@ IEF WIT 80 T 85
Y frm Wi andd ¥ fww
¥ fedwaw gtz Far § 1980 T
& qR e afows f fadar ) g
Riag fwaf ¥ fraw e
wafr FoEey g A ag A
et T aw At dsh g

gt gl ggw 9 g §
s grramA ) b fegm
wHia A ohwE 2 R E
e dvg AT TR g N AR
W Iw v w20 wmw, w9l 30

KARTIKA 21, 1887 (SAKA)

Laws, ete. Bill 1648
W, T 1 %¥UT A A A owwfe
ettt & fodigd 1 vwera
¥ | @ WEF A IH g 55
w7 # A O W oem §
T R % A W AT R
gr w A AT g R fa ware
I T TH A, b AR TR
WARKFAAFTIL ayamae
T | o AT T o v adr
g fn fomar St & lomm gur ug
¢ S a faemr fan wii

afwsr wm w2 79 dHag fr 9w
ot gt & fodl 3137 N o1w ¥ e
g R NCE AR FAr & | Awowm
w0 AT AT O A7 v o B
FEAT T O WET AT A Ao
A dr | ogErr ot mew ga
¥ & 1 9 v § e a3 wmrm A
B A o T au AN & o e
T q9ATE | W AT W A 4

FT ¥ A A e T T oA
¢ Fom ww qfes ¥ wvodr
&Y g F AT

oYl FATE ®4TT A %7 W A
fe a g A6 w1 ma Wiy
foer sy A aw wrEeY 411 #T SOy
graT d 1 % wyr fr Ay wmr 412 oY
B 1 =y w7 e e g 412 % wAr
B o4 o mr A fad i ad oY
& afeT 412 ¥ won v & qarfes
w1 zw ook F A et e
b oafeT g9 g2 ¥ S0 w7
AT o1 WY, JYTENE WERA, W
7 H Frr wt WY o T ¥ AT AT
Fartaddrag St ohr R
J1zdaemroamdm oty Avww 412 ¥
oxE A, afew ag T 6T O
s sfer g1 wx e oamr @
or | i W qwa fai @ A fad
#igw ag sonfm sofer wwr W@



1649 Tazxation

[ Fergrerr ]

w1 g Wz @rgw A aifear
greg 1frr & md fardt fod wX
f guTT TIAT H1AT TAE Y AT, 9T
w1 A gAY ATAT AL 1 AT EH 1A
w1 qIg F F g9 IAw F g A @
$ R fm s om S gw A iw
Tl ¥ g AT R ¥ o F -
faa § | g9 T A 0 9 FAF
AR IF RN I RENWIRF
@ Tam S I w AW
T aRemdR W A g T 1T A
¥4 AT E ) a7 T AT TS
wm ) mgArTE fadTw & ) A=
W g7 9H K1 9Fz FO ar W geer
ATH qT AT | A AT A gE@ B T
famr | o ST & OF ATEET @ A
Fv TFT A1 1 IFA g7 e o wy
1962 § T3 F319 W¥T 919 g fe
T mE el e Y freeT &)
i At & Ferow ) fomr g
o ST A oo far | gwTE dwt
oF 73 T uA e ¥ 13 E e
FRAF IR 0w T & magdi
qr | 37 & T A & 6 wfamad
| 7 WIET U 9 Y W 1 AR
qraw w1 gt 47 & qer e a9 el
41 s e fr awe S5 AT
& wefaw W wrferlt arf ¥
fegtrri T &1 W AT A THAT
q e EsET | WA ¥ fevat
# aga Avar Al foem | ol W W
gfe 10 gomT TOT O F A A
goqfey gagiwmEE A | I T
&w 7w fwat

o Fro Fro FETHTATL WA AT

IAR Mer ww T w dar w0

frar o IW W) FE € F, W
i ot Tgw et o afmn @
cwawar § fe guaIw H

NOVEMBER 12, 1065

Laws, etc. Bill 1650

frar 1 gw ndy T o frimw g
rawd it A g R Eaw
A1 maqEz A fam sw F A W S
w7 At Wi feur st Ty oaw
T X Y & | Anger wr e A
9 & A TA e wE § w qw Ad
frerer g &7 ATEY T AT SO AT
goafay feome 7z T 2 1 @
TR FAOE A gw A @ T AE
¥ gy #9447 A% TOH G |

WATT ATRE A T HTAT AT AT
AT Er T Srawar g fEan
w1 g w¢ faam S 1 @ T
fet ®1 ol woow &7 femm owm
aT HIAT WA | WA AW Fae
o qg< § £ faw, &% & 1 ), o
FIE ST AT A5 17 7 G, R ATy
7 &1, A1 oz WA faww wwEr g
FifE A F gy § g FT GET aHC
1 AT | W 59 FHA F qArfaw w6
AT 7 BIRT AT 85 Fo ZA AT IR E
G G e B
afer oz W & faa gl s
femm g G0 | W ZTeT e
WSH FT HATH G 47 | IF FT m@HAE
Awgt {fadt o W A w2 v fim
AR § Wi A agw g fear |
AT AT { ware faat e vl fraed
ff | sw®r Tz fear e | agam
at W o g § oafew gw wwAr
T A F | faegw wewd @Y @
§ 1 &U wow § e v dfed R @
fard & fra T qETUETETR

¥

“The name of the person
scribing to the Natiomal
Gold Bonds, 1880, and i
culars relating to
scribed to by him,
as confidential. ...

g
§
i

g
]
¥

be

't
|



T§s:  Taration

afFTag s g A g abr o e
aq a1, fafem ar, v dfram & &
¥ wovat 7 @ qfaa g1 ooy o ze0v
agt @A &1 9 FfETO AT g o
fte dto ke FI fqE o FifE-
Fd 47 | g7 AE0 wE ) wTHS
38 W e =i o
it gft faesy v (g ) -
T A gW oA R fFar 47
=fY fmﬁ!:w faerer
iy a1 gw AaAE Fweg g Afew
oA A1 AR | W of wsfEi
¥ ATq 9% AT A1 X w9 A 1
farz g ggr W AIHT £t wifEEE
T3 F1 qF FH vt ¥ Afew v
a7 FEEWT 72 A9 qHT | A AR
frewr &t amaw et @ fedY ag &
Wt gw T T § fy o
Wit Ay §wA S s
n T h T agA g At & A Ry
f ag swa® 5 I oy oY
At A 7 faar fqm i Ay
A F oz A o A g oA
2 wfewr gare @rg 3z Avrodr AR
fagtr @ fomn &1 & qor
TEm g fE AT e A s
o arq @i fRAm & dar
A 7 P wed e fo & 2w i
FAA oA g AT W AW/ AT
EcE A caallal-cul o iEcd]
Al #Y us aw e 3 & @
g ¢ I ¥ EAR A A wAr
tfs agfem & qw ad ol ow
wrwt frag Avwam &g
W F oA e ¥ afemw
I vawam £ woff amew
u

W oow

A AAT § Afew ag  frwwa
oy 7 arn aw fs TR
dvg A affawar
5T & or fifiraw d AR Efe
T gur w@Pm g Ay s oomy

_5§'§a’

KARTIKA 21, 1887 (SAKA)

Laws, etc, Bill 1652

u’m’lt’r R v T e AT
frer oy QY ama A W wrfgw

¥ awaen g f o famr e gafem
fior w1 T www A A fw
oI OTF g g | Jreife qa S
mar & & aa A g A aram afwe
LG SR L S o e
wifgd « wrw At ofrfeafs w oW
W] 9 FT § W AT & 0T AT &Y
w1 F37 o fewc adid oW
77 7 ¥4 ag 97 & fag o e
w1 Tyt s & AT & 40 f5 g
¥ AT gER T Wi owa 6
T K oAt oawiwEe ag faw
s oo qw A fawnr w7 A
faarr w01 & @z 34 e ogw d%
wrafagi w1 &1 sfiferw 7 § w1 a
% ST agi v wA v TR
g W OF S d e At ¥
T ZH AT AT ATH F1 N T
¥ gz T fE A7 AR & v A8 T
A1g &2 w7 E wEHr T4 G |
Far ot == v Eraewifw
3T ® qgw qw A 7 faw Efwa
fer ot &8 @m 8y oy fis 12 ay
OTIHT &7 & gAEE g A

@ waai % arg & ga fagre W
T 8 gwda Af w7 e o

Shri U. M. Trivedi: Mr. Deputy-
Speaker, this measure which has come
before the House has not met with
approval at all hands, even from the
very quarters from which it has come.
One very important feature of this
Bill is the promises that are made in
this Bill.
in the
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mis = after promises had been broken.
Can any one believe in any of these
promises now being held out to what-
ever they are, thieves or black-mar-
keteers pr honest people?

Mr, Deputy-Speaker:

He may con-
tinue the next day.

14.30 hrs,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

SEVENTY-SECOND REPORT

Shri Hem Raj (Kangra): 1 beg to
move:

“That thiz House agrees with
the Seventy-second Report of the
Committee on Private Members'
Bills and Resolutiong presented to
the House on the 10th November,
1985."

Mr. Deputy-Speaker: The question
i

Shri Surendranath Dwivedy (Ken-
drapara): Only two hours have been
provided for the Resolution of Prof.
Hiren Mukerjee. ...

Mr, Deputy-Speaker: Let it come,
then we will see not now. When we
take up that resolution, the sugges-
tion can be made,

Shri Suorendranath Dwivedy: This
Report has provided a time of two
hours for that. Therefore, before we
accept this motion I would propose
that the time for the discussion should
be increased from two hours to flve
hours,

1 move:
“That the time allotted for the
discussion of Shri H. N

Mukerjec's resolution re: Imports

of foodgrains be raised to five
hours”,
Shri Hem Haj: I must be given at

least one minute to introduce my re-
solutlon, which Is pext on the agenda.
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The Minister of Food and Agricul-
ture (Shri C. Subramanlam): May I
make a suggestion? We will be hav-
ing a discussion on the Food Debate;
and we have allotted seven hours for
that. I am sure all this will be again
discussed at that time, Therefore, 1
would suggest that We may confine
ourselves to tMT short discussion now,
and when the Food Debate comes, if
any further pointg have to be made,
they could be made at that time. Or,
let them not move this Resolution
now, and the whole thing could be
taken up when we take up the Food
Debate, on @ comprehensive basis, and
all the time could be given for it. We
cannot have it both ways,

Shri Surendranaih, Dwivedy: We
want to pin-point on this.

Mr., Depuiy-Speaker: 1 will put
the question to the House now.

Shri Shree Narayan Duas (Dar-
bhanga): In view of the fact that

the time for non-official resolutions is
very limited, if we increase the time
to such of the resolutions as have
been admitted, then I think the
chance for the other Members will
not come at all during this Session.
Therefore, the time for the discussion
on thig should be limited to two hours
only and not increased.
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~ Mr, Depuly-Speaker: Il is for the

‘House

Shrl Shree Narayan Das: Besides
at, ag the hon. Minister has said,
Food Debate is coming and so
ere is no necessity for allotting five

hours for this resolution. It will be
includeqd in that,
- Shri Banga (Chiltoor): We are

going to have a separate motion on
. this food problem, We would like
more time for that. It is only seven
~ hours or eight hours that have been
“allotted. We would like to have ten
‘hours for the pther ome. Therefore,
L let us not be too greedy over these
\ things and let us spare as much time
. @s possible for the cther one.

Mr, Deputy-Speaker: It is for the
. House to say. I will put the amend-
" ment moved by Shri Surendranath
~ Dwivedy to the vote of the House,

The question is:

“That the time allotted for the
discussion of Shri H. N. Hukerjee's
" resolution re: Tmports of food-
* grains be raised to five hours.”

The motion was negatived.

. Mr. Depaty-Speaker;: So the lime-
Wmit of twe hours stands.

~ Shri Surendranath Dwivedy: It is
wery bad.
. N, Depuiy-Speaker: The other

amendment is by Shri Madhu Limaye
-‘---: the time allotted for the discus-
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sion of Shri Bhagwat Jha Azad's re-
solution re: Quitting the Common-
wealth be raised by another two
hours, that is that from 1} hours it
should be raised to 3} hours.

Shri Shree Narayan Das; The point
covered by the amendment of Shri
Madhu Limaye is not included in this

 report,

Mr, Deputy-Speaker: It is there
in the report. The amendment is
that the time of 1} hours allotted by
the Committee should be raised to 3}
hours. I will put this amendment to
the House,

Shri U. M. Trivedi (Mandsaur): It
is a very ticklish question, ‘What will
be the form of the motion? We ha\’e

- not understood it.

Mr. Deputy-Speaker: The Com-
mittee on Private Members’ Bills and
Resolutions has in its Report allotted
1% hours for the further discussion of
Shri Bhagwat Jha's resolution re:
Quitling the Commonwealth, The
amendment of Shri Madhu Limaye is
that the time should be increased by
two more hours, that means it should
be raised to 8% hours.

The guestion is:

“That the time allotted for the
further discussion of Shri Bhag-
wat Jha's resolution re: Quitting
the Commonwealth be raised to
three and a h